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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL EASTERN ZONE
BENCH KOLKATA
Original Application No. -

IN THE MATTER OF :

JATINDRA KUMAR SINGH PETITIONER

VERSUS

STATE OF ODISHA & ORS. RESPONDENTS

SYNOPSIS

That the petitioner is approaching this Hon’ble National Green Tribunal against the
air pollution, water pollution, groundwater pollution and soil pollution caused by
Respondent no. 7 namely, “JSW (ENERGY) IND-BARATH ENERGY (UTKAL)
LIMITED” established at Sahaibahal, PO- Charpali Barpali, Bandhbahal, District
Jharsuguda, Odisha, which has been operating as a power plant industry in the district
Jharsuguda. The respondent no.7 is an “industrial unit’ which is constructed illegally
on forest land and has been polluting the environment of the region with smoke, ash,
silo, dust and untreated trade effluents through its industrial operations. The
respondent no.7 is situated in close proximity to the residential population with only
30 meters of distance from village Sahajbahal whereby the residents are immensely
suffering from all the dense smoke, emissions from silo and dust in air such that the
air pollution has lead to intolerable eye irritation and infections, breathing problems
and burning sensations in heart. The ash and smoke dirts the residential houses, roads
and infrastructures such that accumulated dark-coloured substance is found
everywhere in the region. Further, the chimney of the respondent no.7 is only at 200
m distance from the government school of the village which is dangerously impacting

the health of children.
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The respondent no.7 is dumping and draining its waste trade effluents directly into
the agricultural fields which has caused the toxicity in soil and the crops. The fields
of rice which is a major crop, are polluted whereby the crop color has changed to
greyish. The toxic crop is the result of soil pollution which i1s caused by the
respondent no.7. Further, the respondent no.7 is also contaminating the groundwater
of this region whereby the water in the borewell has turned yellow. A team came and
inspected the borewell and told the villagers to not to drink water from the borewell
as it may lead to sudden heart attack. Therefore, the groundwater pollution is being
caused continuously, which is also responsible for adding toxicity to the soil and
crops grown in the region.
Worsening the quality of the environment of Jharsuguda, the respondent no.7 is also
responsible for causing water pollution by draining its untreated waste water in Kata
(pond) and precious Mahanadi river. The flying ash has also entered the pond and
polluted the water in it. The water of the pond is used by the resident population
which has now been polluted with chemical wastes of respondent no.7 whereby the
usage of water from Kata is causing skin problems such as continuous iching in the
body. Hence, violating the Water (Prevention and Control of Pollution) Act, 1974
The respondent no. 7 has violated the section 7 of the Environment Protection Act by
causing emission of heavy dark coloured smoke directly in the air and also causing
widespread ash and dark emissions from silo and dust which is harmful and injurious
to health of 2500 residential population. The nuisance of respondent no. 7 has
adversely impacted the air, water and soil quality of the region and has made the
environment unliveable with extreme environment pollution, thus, violating the
Environment (Protection) Act, 1986 and Air Act. The respondent no.7 is constructed
on forest land, which must had been preserved and protected. The coal combustions,
silo emissions and smoke emitting out from the respondent no.7 is cancerous and has
caused respiratory diseases to the people. The vicious smoke of respondent no. 7 has
caused breathing problems, chest pain, irritation in eyes, nose and lungs of the
petitioner and therefore, violating the Environment (Protection) Act, 1986 by injuring

the health by releasing air pollutants untreated in the residential area.
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All of the above acts of respondent no. 7 have resulted in creation of unhealthy,
cancerous and polluted environment. The petitioner along with other residents, is
helpless to witness their clean homes to turn smoky, unclean and polluted. Therefore,
the petitioner is praying to this Hon’ble Tribunal for stopping the extreme damage to

the environment by the respondent no.7.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL EASTERN ZONE

BENCH KOLKATA
IN THE MATTER OF :
JATINDRA SINGH PETITIONER
VERSUS
STATE OF ODISHA & ORS. RESPONDENTS
CHRONOLOGY OF EVENT
Date Particulars

20.08.2009 Illegal establishment of Respondent no.07 on forest land
in close proximity to the petitioner’s village

28.12.2022 Acquisition of M/S Ind-Barath by JSW Energy Limited

01.02.2024 Respondent no. 7 emitting smoke, dust, ash and silo
causing the air to be dusty and infectious; dumping and
draining trade effluent/ pollutants on the agricultural field
of the petitioner

26.02.24 Written complaint to the Collector, Jharsuguda

28.03.2024 Petitioner filed RTI to State Pollution Control Board,
Odisha

20.04.2024 Reply to RTI from State Pollution Control Board, Odisha,
subject : CTO under Air Act, 1981 and Water Act, 1974

25.11.2024 Change in colour of rice crops and air pollution due to the
ongoing emission of cancerous pollutants in the
environment by respondent no.7
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL EASTERN ZONE
BENCH KOLKATA

Original Application No. -
IN THE MATTER OF :

(1) JATINDRA KUMAR SINGH S/O Mr. KSHIROD CHANDRA SINGH
AGED 44 YEARS R/O SANSARATIKIRA, SAHAJBAHAL,

P.O. - CHARPALI-BARPALI, VIA B.B. COLONY

DISTRICT JHARSUGUDA, ODISHA- 768211

M.No. : 9937984490

PETITIONER

VERSUS

(1) STATE OF ODISHA

Through Chief Secretary

Government of Odisha, General Administration Department,
Odisha Secretariat, Bhubaneswar-751001

Email : csori@nic.in, cs-ori{@nic.in

(2) MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
Through its secretary, New Delhi
Indira Paryavaran Bhawan, Jor Bag, New Delhi, 110003

E Mail : secy-moef(@nic.in

(3) CENTRAL POLLUTION CONTROL BOARD
Through its Member Secretary

Parivesh Bhawan ,East Arjun Nagar ,Delhi 110032

E Mail ccb.cpcb@nic.in



mailto:csori@nic.in,%20cs-ori@nic.in
mailto:secy-moef@nic.in
mailto:ccb.cpcb@nic.in

(4) ODISHA STATE POLLUTION CONTROL BOARD
Through Member Secretary

ParibeshBhawan, A/118, Nilakantha Nagar,

Unit-8, Bhubaneswar-751 012

E-mail : paribeshl@ospcboard.org

(5) DISTRICT MAGISTRATE JHARSUGUDA
Office of the District Magistrate and Collector,
Jharsuguda PIN-768204, Odisha

E-Mail : dm-jharsuguda@nic.in

(6) MUNICIPAL COMMISSIONER OF JHARSUGUDA
Jharsuguda Municipality, Mangal Bazar Rd,
Jharsuguda District, Odisha PIN- 768201

E-mail : jsgmunicipality@yahoo.com

(7) M/s JSW (ENERGY) IND-BARATH ENERGY (UTKAL) LIMITED
Through Promoter/Vice President

Mr. K Rajashekara Rao and Mr. C Venkatarama Reddy

Sahaibahal, PO- Charpali Barpali, Bandhbahal,

District Jharsuguda, Odisha, PIN-768211

(8) JSW (ENERGY) LIMITED

Through MD and CEO - Mr.PRASHANT JAIN
JSW Centre, Bandra Kurla Complex,

Bandra (East), Mumbai (400051)

(9) Mr.PRASHANT JAIN
Joint Managing Director and CEO of JSW (energy) Itd.
JSW Centre, Bandra Kurla Complex,
Bandra (East), Mumbai (400051)
RESPONDENTS


mailto:paribesh1@ospcboard.org

ORIGINAL APPLICATION UNDER SECTION 14.15.READ WITH
SECTION 18 OF THE NATIONAL GREEN TRIBUNAL ACT 2010

It is humbly submitted by the petitioners as under:

D)

2)

3)

FACTS OF THE CASE
That the petitioner is an Indian citizens residing in district Jharsuguda, Odisha, is
a farmer and who is affected by the air pollution and water pollution being caused
by the respondent no. 7. The polluted air in the region has caused irritation in eyes
and eye infection, intolerable coughing and sickness to the petitioner and to so
many other people like him who have been misfortunate to live under the
influence of widespread emission of harmful smoke, ash, silo and toxic gases
which are emitting from the industrial unit of the respondent no. 7. (Smoke

emissions are photographed in Annexure A-1 and medical prescription in A-2)

That the respondent no. 7 is an ‘industrial unit' under section 2 (k) of the Air
(Prevention and Control of Pollution) Act, 1981, referred as “JSW (ENERGY)
IND-BARATH ENERGY (UTKAL) LIMITED”. The JSW Energy Limited is a
company which has completely acquired M/S Ind-Barath and owns a 700 MW
(350MW x 2 units) thermal power plant located at Jharsuguda district of Odisha.
The respondent no.7 is causing extreme air pollution by emitting toxic gases, ash,
silo and untreated smoke openly in the air and also draining trade effluents in the
natural water bodies including Mahanadi river and open agricultural fields
whereby causing contamination to water bodies and causing toxicity to soil cover

and groundwater of the region.

That, the power plant of respondent no. 7 is situated in the close vicinity of
residential population of villages of the district Jharsuguda and carrying out its
industrial operations extremely affecting the health of 2500 residents. The
respondent no. 7 is established at a distance of 30 meters to village Sahajbahal,
120 meters to village Munda Pada and 350 meters to village Sansaratikra,

whereby the silo, chimney, boiler and ash pond of the respondent no. 7 is only 50



4)

S)

6)

7)

9
meters to Sansaratikra village and forcing residents and bypasses to suffer with
heavy ash and smoke. Also, the track hopper is 60 meters to Munda Pada such that
all the people residing and bypassing the area are badly affected by the coal

burning.

That, the chimney of respondent no. 7 while emitting heavy smoke, is constructed
at a distance of only only 180 meters from government school whereby forcing the
children to breathe in polluted air such that the air is filled with smoke, dust, silo

and toxic gases.

That the unit of respondent no. 7 is emitting large amount of smoke and ash
everyday and made the environment unbreathable for the residents. The colour of
the smoke is visible as black, grey and white. The smoke from respondent no.7
has caused irritation and burning sensations in eyes, nose, lungs and chest of the
petitioner. (Air pollution is prima facie evident from photographs annexed in

Annexure A-1)

That the environment has become suffocating because the air is filled with bad,
intolerable, infection causing gases which are coming out of the establishment of

respondent no.7.

That the unit of respondent no. 7 is illegally established on the forest land for
which the Hon’ble High Court of Odisha has directed demolition of the power
plant, but the same has not been executed till date. The respondent no.7 is
illegally occupying the forest land and is continuously polluting the environment.
The Hon’ble High Court of Orissa ordering the eviction of all structures and
machineries from the ‘encroached forest land’. The eviction order relates to
constructions undertaken by Ind Barath Energy Utkal Limited (IBEUL) for the
2x350 MW coal-based thermal power plant in 2014. The high court issued the
order recently after taking note in the meantime constructions including buildings,
boiler, turbine, track hopper, chimney etc and transmission towers for linking the

power plant with the eastern power grid had come up on forest land. Case records



8)

9

10
showed eight encroachment cases were instituted against IBEUL(now JSW),
which had applied for the diversion of forest land measuring 35.98 hectare for the
establishment of the power plant. It was held that, “We have gathered from the
records that no such approval for diversion has been granted so far. But,
surprisingly, IBEUL now JSW Energy Ltd is still on encroachment over the forest
land”.(The High Court order is annexed in Annexure A-5 and investigation report

in A-6.)

That the respondent no.7 is operating without obtaining prior necessary approvals
and environment clearances and is still operating in the residential area and has
not shifted/evicted as per the directions given by the Hon’ble Orissa High Court
on 14.08.2024. Also, respondent no. 7 is continuously causing air pollution and no
action has been taken by any authority to stop the air pollution and conserve our

precious environment.

That in the reply to RTI filed by the petitioner filed, it is clear that the operations
are being carried by the respondent no.7,8,9 in violation to the terms of the
consent. The respondent no.7 has been illegally operating without constructing of
proper ash pond and disposing ash in low lying area (school of the village and
Mahanadi reservoir) without proper safety measures such that the environment
pollution is aggravating and worsening the quality of life in the region. (The

Consent to operate is annexed as Annexure A-4)

10)That the operations of respondent no.7 have extremely polluted the air of the

residential region of the petitioner by improper and unsystematic disposal system
for silo. While, silos are used in power plants for storing coal, fly ash, and cooled

coal slag:

1) Fly ash silos : Store fly ash, a solid waste product from burning coal. Fly
ash silos are designed to prevent environmental pollution from fly ash
accumulation. They include systems for grading, feeding, aerating,

discharging, collecting dust, packing bags, and loading trucks. Fly ash is
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also used as an additive in the construction, concrete, and cement

industries.

2) Coal silos : Store coal, and are often made of concrete or steel. Concrete
silos are more expensive and take longer to build, while steel silos are less

expensive and can be built more quickly.

3) Ash silos : Store cooled coal slag after boiler combustion in a thermal
power plant. Ash silos have an unloading system that continuously loads

and unloads slag.

11) That the silo coming out from the respondent no.7 has affected the daily life of
the petitioner and his fellow residents whereby the houses are continuously getting
dirty due to dark smoke and emissions from silo, also, when the petitioner go for
farming on his agricultural field, very dark-smoky black-coloured dirt
accumulates on his hands, face and nose. Just like the petitioner, every other
farmer 1s helpless to breathe toxic air. The acts of respondent no.7 has converted

the clean fresh environment into a highly toxic, unclean and poisonous.

12)That the respondent no.7 is draining the trade wastes directly in the agricultural
field of the farmers, including the farming land of the petitioner which is polluting
the soil with toxic water and chemicals and altering the natural physical property
of the soil, thus, causing the petitioner to suffer from soil pollution. The colour of
the peddy has turned greyish instead or white, the green leaves have changed its
color and toxic due to soil pollution caused by the respondent no.7. Such activity
of the respondent no.7 is also causing contamination to the groundwater in the
region. The water in the borewell of the village has become yellow in colour and
so poisonous that on inspection by a few men team, the villagers were informed to
not drink the water from borewell as it may result in sudden heart attack.

(Photograph of water from the well is annexed as Annexure A-1)
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13)That the respondent no.7 is draining its waste water directly in the water course of
Mahanadi river. Thus violating section 24,25,26 of Water (Prevention and Control

of Pollution) Act, 1974.

14)That, the respondent no.7 is illegally operating its environment-damaging
activities is surrounded by the villages around this forest land which are having
population belonging to the scheduled tribe and scheduled caste. The Article 46 of
the Constitution of India has imposed a duty on the State to protect the Scheduled
Castes and the Scheduled Tribes from social injustice and all forms of
exploitation, accordingly, the environment pollution being caused by the
respondent no. 7 in the home of these people is an exploitation to their rights to

live in clean environment.

15)That the air pollution caused by respondent no.7 is causing health problems to the
public and the petitioner in particular have been facing daily eye irritation and
continuous coughing. The medical prescription is attached herewith. The
petitioner is not just one victim of the environment pollution caused by the
respondent no.7 but all the people in the region are suffering from continuous
irritation in eyes and lungs and are forced to contract infections and diseases.

(Medical record is annexed in Annexure A-2)

16)That the petitioner is helpless to suffer and watch is home of serene environment
being degrading in quality and purity due to environmental hazard caused by the
big industry of the respondent no.7. The petitioner is sick from the infections
spreading due to poor quality of air which is filled with toxicity and obnoxious
smell, which is caused by the respondent no. 7. This is a violation of the right to
clean air to all the citizens residing in the region of the applicant. The petitioner is
responsible citizen of India and has fundamental duty to protect his family, fellow
citizens and the environment from harmful emissions and nuisance initiated by

industry of respondent no.7.



13
17)That the respondent no.7 has altered the physical, chemical properties of the air,
water, ground water and soil by emission of untreated and unregulated smoke, silo
wastes and other toxic wastes whereby rendering such air pollutants and water
pollutants to cause harmful and injurious impact to the environment and health of
public. The respondent no.7 has not intimated the State Pollution Control Board
regarding the emission of air pollutants in the atmosphere. Such act of respondent
no.7 shall be liable under the Air (Prevention and Control of Pollution) Act, 1981
and the Water (Prevention and Control of Pollution) Act, 1974.

18)That the respondent no.7 and 8 have no concern for the air pollution and soil
pollution done by their industrial operations. The nuisance of the respondent no. 7
and 8 have clearly violated the applicant’s right to health, right to live in a clean
environment, right to fresh air and right to work in healthy environment

guaranteed under article 21 of the Constitution of India.

19)That the respondent no. 7 has not maintained any standardised system imposed by
law to check and control the smoke emission and harmful silo emissions rather the
untreated gaseous emissions from the outlets of the respondent no.7 has lead to
spread of toxic air pollutants. The respondent no.7 has vehemently neglected the
pollution-free environment which is the source of life to the vast population
residing in residential region of Jharsuguda and has continued polluting the

environment.

20)That the respondent no.7 and 8 has done wrong by illegally operating its industrial
activities in the close proximity of residential area. That the irresponsible acts of
the respondents no 7 are against the right to health and right to clean environment
of the residents of the village of the petitioner and also against the natural
resources which does not only lead to serious environmental hazards but is also
making an adverse impact on the ecology and environment for the livelithood of

belongings area and forthcoming generations.
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21)That the petitioner has made a written complaint to the respondent no.5 but no
corrective and preventive action was taken to stop the air pollution and water

pollution. (Complaint to Collector in Annexure A-3)

22)That without the intervention of this Hon’ble Tribunal the applicant will not be
able to prevent the clean air, water, soil quality from degrading and protect the
health of the general public at large and prevent the respondents from causing

irreversible damage to the environment.

GROUNDS

23)That the open emission of toxic air pollutants directly into the atmosphere in high
concentration, causing air pollution is a prima facie negligent act of the respondent
no.7,8,9 and such act is a clear violation of section 7 of the Environment
Protection Act, 1986 and thus, act of the respondent no.7,8,9 are liable under

section 7 of the Environment Protection Act, 1986.

24)That the air pollution being emitted from the outlets of the industrial unit of the
respondent no.7 has been the major cause behind the extreme damage to the
environment and altering the natural ecological balance. In addition, the
untreatable and toxic smoke has become dangerous for public health. Therefore,
the respondent no. 7 has violated the Air (Prevention and Control of Pollution)

Act, 1981.

25)That the industrial unit of respondent no.7 is situated in the residential area which
is continuously causing cancerous diseases and respiratory diseases to the people
in the area. The burning smell and emissions from the establishment of respondent
no. 7 has caused breathing problems, chest pain, irritation in eyes, nose and lungs.
Thus, violating the Air (Prevention and Control of Pollution) Act, 1981 by injuring

the health by releasing air pollutants untreated in the residential area.
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26)That, the close proximity of the chimney of respondent no.7 is only 30 meters of
distance from government school is badly affecting the health and growth of
children. Thus, it is of the utmost importance to safeguard the rights of the indian
citizens residing in the villages of the applicant, the right to live in clean
environment and healthy environment which is free from diseases and toxic air.
Therefore, the company of respondent no.7,8 is liable under section 16 of the

Environment (Protection) Act, 1986.

27)That the respondent no.7 is adversely affecting the cultivation land of the
petitioner and his friends by draining polluted waste waters directly into their farm
farm land. This practice of disposing the waste water into the cultivation land is
making the soil, the crops and the ground water toxic, which is highly injurious to
environment as well as to the health of human. Thus, the respondent no.7 is
causing soil pollution, water pollution and groundwater pollution whereby the
degrading the natural environment in the region. Therefore, the respondent no.7 is

liable to be closed down under section 5 of the Environment Protection Act.

28)That, on August 14, 2023, the Orissa High Court ordered the respondent no.7 for
the eviction of all structures and machinery from the encroached forest land within
15 days whereby the respondent no.7 has violated section 2 of the Forest

(Conservation) Act, 1980 and thus liable under section 3 of the Forest

(Conservation) Act, 1980.

29)That the respondent no.7 has been using forest land for non-forest purposes
without obtaining prior approval from the Ministry of Environment, Forest &
Climate Change which is necessary for obtaining environmental clearance
including environmental impact assessment and other regulatory checks. Hence,
the respondent no.7 is operating without having necessary pre-requisites for

environmental clearances.

30)That in case of F.K. Hussain vs Union Of India And Ors, 1990, recognising that
right to health is a part of the right to live under Art. 21, the Hon’ble Kerala High
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Court has observed that the right to clean water and air are attributes of the right to
life.

31)That in the matter of M.C. Mehta vs. Union of India, the Hon’ble Supreme Court

had stated that the right to live includes living in a pollution-free environment and

being free from diseases.

32)That the respondent no.3,4,5,6 are mandated to perform functions to ensure the
compliance to rules, regulations and directions made for prevention, control or
abatement of pollution of environment located in the State and to secure the

execution.

33)That the respondent no.7 is polluting the air and thus responsible to be closed
down, and are called ‘polluters’ such that the liability of polluting the air is
naturally imposed on the respondent no. 7. It was held that in MC Mehta v. Kamal

Nath & Ors that “One who pollutes the environment must pay to reverse the
damage caused by his acts”.The Polluter Pays principle has been held to be a
sound principle by this Court in Indian Council for Environ-Legal Action v. Union

of India.

34)That in the case of Vellore Citizens’ Welfare Forum v.. Union of India 1996, the

Hon’ble Court interpreted the principle of Polluter Pays as an absolute liability of
the polluter, not only to compensate the victims for the hurt caused to them but
also to pay costs for the restoration of natural environment damaged by the

activities of the polluter.

35)That it has been brought to the notice that smoke in the air, flying ash and
suffocating gaseous air have caused severe air pollution in the region/residential
area leading to multiple diseases and other health related issues amongst the
people. It is said that the increase in respiratory diseases like asthma, lung cancer,

bronchitis, etc. is primarily attributable to the worsening air quality in the


https://www.freelaw.in/manage/viewjudgment/848955/9b95c85a-bf53-40b9-b02e-35f55e482f35
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atmosphere. The damage being caused to people's lungs is said to be irreversible.
Other health related issues like infections, allergies, blurry vision are also on the
rise. Various experts have pointed towards multiple adverse effects of air pollution
on human health like premature deaths, rise in mortality rates, palpitation, loss of

vision, arthritis, heart ailments, cancer, etc.

36)That the Constitution of India under Article 243 W read with 12th Schedule
entrusts responsibility of “public health, sanitation conservancy and solid waste
management” to Municipalities. The Hon’ble Supreme Court held that the States
will provide necessary support to such local bodies. This is to be monitored by the

PCBs and the Secretaries, Environment in States and thereafter by the NGT.

LIMITATION

That respondent no.7 is operational and presently carrying industrial activities on
forest land without legal authorisation and in violation to environmental laws. The
petitioner is the victim of the air pollution being emitted from the establishment of
respondent no.7, as the respondent no.7 is situated in the residential area of the
petitioner’s village. The improper smoke emission system and direct water drainage
to the clean water bodies have caused the extreme air pollution and water pollution,

while no action has been taken to prevent this environmental hazard and impose law
and rules necessary to keep environment free from such smoke and toxic gaseous
emissions. The offence against the environment by respondent no.7 is being
continuously committed. The cause of action is continuing in nature and therefore the
present original application is filed within the period of limitation prescribed under

the act.
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PRAYER

In view of the above Fact and Submission, the Hon’ble Tribunal may be please to

grant following relief as under:

That the Hon’ble Tribunal may be pleased to declare operations of the respondent
no.7 as illegal and unauthorised and prohibit any further emission of toxic gases
and smoke into the atmosphere.

That the Hon’ble Tribunal may be pleased to direct to respondent no 7 and 8 to
close down their industrial unit which is operating illegally on forest land and to
demolish the illegal structure and machinery.

That the Hon’ble Tribunal may be pleased to direct the respondent no 7 to stop all
activities which are causing air pollution and immediately shift the chimney, ash
pond and silo from the residential area and take other corrective actions to
prevent further damage to the environment.

That the Hon’ble Tribunal may be pleased to direct the respondent no 4,5,6,7,8,9
to take corrective actions to clear the water of pond(Kata).

That the Hon’ble Tribunal may be pleased to direct the respondent no 7 to
compensate for adversely impacting the environment by assessing the damage
according to the polluter pays principle.

Any other Relief which this Hon’ble Tribunal deems fit and proper in the interest

of justice .

That the requisite court fees has been paid along with the original application.

e

Date: 15.12.24 SWEKSHA PRAKASH

Place : Jharsuguda Counsel for the Petitioner

Email- prakashsweksha@gmail.com

Mob. - 8085110224
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BEFORE NOTARY PUBLIC.LAKHANPUR
StNo.-___ 09 pate- 2alyly,

KOLKATA

IN THE MATTER OF : f
JATINDRA KUMAR SINGH i o
VERSUS T
{ 1 'éTQmUPEEsT:iT ki
STATE OF ODISHA & ORS. RESPONDENTS .
AFFIDAVIT

I, Jatindra Kumar Singh s/o Shri Kshirod Chandra Singh aged 44 years 1/o
Sansaratikira, Post Office : Charpali-Barpali via B.B Colony, District Jharé{’lguda,
Odisha, do hereby take oath and state as under -

1. That, I am the applicant in the instant case and fully conversant with the facts of
the case and hence, competent to swear on this affidavit.

2. That, I am filing the original application along with the annexures before this
Hon’ble Tribunal, having contents drafted on my instructions from para 1 to last
and the same has been explained to me by my counsel.

3. That, I have read and understood the contents of the original application and the

documents filed along.

ldzl-au’z‘«uo by me Tmfovebree i, S0

)w = DEPONENT
L/ag\z)/_ VERIFICATION

1, the above-named deponent, do hereby verify that the contents of para no.l to 3

above, are true and correct to best of my knowledge.

Signed and verified on .Q.a.‘:‘. h, Nov.Ayhere at LPU‘\’“W'

T “)’t’md’}& /(u, Q
. DEPONENT %

)
—saulu
P.K/BISWAL
NOTARY, LAKHANPUR
Regd. No.- ON66/12



VAKALATNAMA

(Rule 4(1) of the Rules framed under the Advocates Act, 1981)
ON'B H LKAT

Orlginal Application: 12024

JATINDRA KUMAR SINGH

Petitioner/ Appellant(s)

VERSUS
STATE OF ODISHA & ORS

Respondent(s)

I, JATINDRA KUMAR SINGH s/o Shri Kshirod Chandra Singh aged 44 years r/o Sansaratikira, Post
Office : Charpali-Barpali via B.B Colony, District Jharsuguda, Odisha (768211) do hereby appoint, engage
and authorize advocate(s) named below to appear, act and placed in aforesaid case | proceedings, which
shall include applications for restoration, setting aside of ex-parte orders, in correction, modifications,
review and recall of orders passed in lhese proceedings, in this Court or any other Court in which the
same may be tried / heard / proceeded with and also in the appellate, revisional for executing Court in
respect of proceedings arising from this case / proceeding as per agreed terms and conditions and
authorize him / them to sign and file pleadings, appeals, cross objections, petitions, applications,
affidavits, or other documents as may be deemed necessary or proper for the prosecution / defence of the

said case in all its stages and also agree to ratify and confirm acts done by him / them as if done by me /
us.

In witness whereof |, JATINDRA KUMAR SINGH, do hereunto set my hand to these presents, the
contents of which have been duly understood by me / us, on this 29 day of Now. 2024

Particulars (in block letters) of each partly Executing Vakalatnama

Name & Father’s /

20

Registered Address E-mail Tele. No. | Status in the Full |
Husband’'s Name Add. Ifany | ifany case (if any) Signature |
*Thumb
Impression
JATINDRA KUMAR | Sansaratikira, Post Office : Applicant T mba
SINGH s/o Shri Charpali-Barpali via B.B J‘d"
Kshirod Chandra Colony, District Kl-&

| Singh

Jharsuguda, Odisha S
(768211) "‘3‘1

Particulars (in b'

tters) of each advocate Accepted Vakal

i #ull Name & En. No. is

| E-mail Add. If

Address for Service Tele. No. If Full Signature
State bar Council any any
| Sweksha Prakash Mishra Associates, pswek95@ya "
| En.No.MP/2056/19 E-5/66 Arera hoo.com 8085110224 ’
| Colony,Bhopal (M.P.) .
Prakash Pandey advprakashpa
En.No.MP/1611/18 —do-— nde@gmail.co | 7805008055
m
Arun Gbs&afni - I o N _
| En. No. MP/6265/23 —do— 7415518614
| - I - e — _— —
-—do—

0755-4229752

Mob: 8085110224, E-mail: pswek95@yahoo.com

K&dresrs”for Communi—c-e.x-lion: Mishra Associates, E-Sieé Arera Colony,Bhopal (M.P.) Tele-Fax :




21
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL EASTERN ZONE
BENCH KOLKATA
Original Application No. -

IN THE MATTER OF :

JATINDRA KUMAR SINGH PETITIONER
VERSUS
STATE OF ODISHA & ORS. RESPONDENTS
LIST OF DOCUMENT
S.No. Particulars Annexure Page No.
1 Photographs A-1 22-26
2 Medical prescription A-2 27-28
3 Complaint to Collector A-3 29
4 Reply to RTI by SPCB A-4 30-138
5 Order dated 14.08.23 by Hon’ble High A-5 139-142

Court of Orissa

6 Inspection Report A-6 143-153

e

Date: 15.12.24 SWEKSHA PRAKASH

Place : Jharsuguda Counsel for the Petitioner

Email- prakashsweksha@gmail.com

Mob. - 8085110224
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JSW ENERGY (UTKAL) LTD. OHC A=2
OPD TICKET

1 OPD No-
Regd. no / Date-

| Patient Name-

e
16008& |/ 2024 072

| Address- g’g\m\w‘[(ﬂ}\
| Age / Sex- 99};@9«1’/”’1 :
g B Py
BP - ;
.| Pulse - 1 ] IJ,
Temp-
X Py M0 @3
2BR2 - /7 e \ i’@ P

Investigation

Signature, O.H.CI.C
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‘ * EPABX : 2561909/2562

e Lo X ee22/2560955  A=4
. \-7\“‘% E-mail: paribesh1@ospcboard.org

Website: www.ospcboard.org

Ea STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit - VIil
Bhubaneswar — 751 012, INDIA
No. 0005  /RTIuly/2024 Date 02 0. 20 "’” /

By Speed Post

From
'g Sri Narottam Behera
J Env. Engineer & PIO
f To
Sri Jatindra Kumar Singh,

S/0-Kshirod Chandra Singh,
At-Sansaratikra, PO-Charpali Barpali,
Via-B.B. Colony, Dist-Jharsuguda-768 211

Sub: Information under the RTI Act, 2005.

Ref: Your RTI application dtd.28.03.2024 and received by this office on dt.20.04.2024
under the RTI Act, 2005.

Sir,
Please, find enclosed the copy of the available information/documents (112pgs)
under the RTI Act, 2005.
Yours faithfully

Encl: As above \%‘VV\
Public Information cer
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STATE POLLUTION CONTROL BOARD, ODISHA

[DEPT., OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVT. OF ODISHA]
A/118, Nilakantha Nagar, Unit-Vill, Bhubaneswar-751012

Phone-0674-2564033 /| EPABX : 2561909/2562847
E-mail: ctol7category@ospcboard.org / Website: www.ospcboard.org

CONSENT ORDER

0. 30~ 03 - 2024

No. U606 /' IND-I-CON-6430

Sub : Consent to operate under section 21 of Air (P&CP) Act, 1981, under section
25 of Water (P&CP) Act, 1974.

Ref: Your online application ID No.5357643, dtd. 10.01.2024

Consent to operate is hereby granted under section 25/26 of Water (Prevention &

Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of

Pollution) Act, 1981 and rules framed thereunder to

Name of the Industry M/s. IND-BARATH ENERGY (UTKAL) LIMITED

Name of the Occupier &Designation_Mr. C Venkatarama Reddy, Vice President
Address At- Sahajbahal, PO- Charpali Barpali, Bandhbahal, Dist — Jharsuguda

This consent order is valid for the period of 68 months from the date of issue of
this order.

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions
as specified below. This consent is granted subject to the general and special
conditions stipulated therein.

Details of Products Manufactured
Sl.No. Product Quantity

(1) Electricity (Unit-1) 1x350 MW

P.T.O
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e : e stand
= CONSENT ORV! | tlet subject t0 Lh d Stand:rt(:
4 : utE= e ibe r
‘%egr foIIOV\{'pgfL/f Pre-SCn
i i ough the 19— tity ©
Discharge permltteg‘(tfh‘r T Quanharge
inti Poin disc
Outlet De?cn;t)'tlct)n dlscharge o
No. of outle il I—
DM Plant blow To be recycled ’/J"/Kk—f
o1 down completelylﬂw e—
e g -
02. |Cooling tower To be recycl'ed - [
" | blow down completely | >< =
i D ——
03. |Treated water Used for slurry s T -~ N
- |from ETP making — \’_ﬁ
led for .
Ash pond To be recycled
ot overf?gw ash slurry making PN NS S _
' " | 8.5-8.
. i o o than
Domestic Soak pit via sep o o>
o5 effluent tank till installation BOD ol
generated plant of STP LA omgl
and canteen TS
Focal Coliform | less  than
(FC) (most 1000
probable number
per 100 millilitre,
MPN/100m!)

j rescribed
Emission permitted through the following stack subject to the p
standard

i d
ipti ntity of Prescribed Standar
gtr;i‘r:r;(ney Description of Stack :;iagcr:(t Qel:sifsti)c,) : (mg/Nm3)
No. (m) (m’/hr) PM | SO, | NO, | Hg
1 Stack attached to 275 14,35,187 50 600 | 450 | 0.03
ESP of Unit-1

Disposal of solid waste permitted in the following manner

i Quantity to be | Quantity Quantity |Description of
i, ;Z?l: c\:vfaste g::enrtattid reused on to be dispose |disposal site.
(TPD) site(TPD) reused |d off
off site |(TPD)
(TPD)
1 Ash 3000 - -- -- Utilization as per
£ fly ash notification,
Dec, 2021 and
amended thereof.
Rest shall pe
disposed through

high concentration
Slurry  disposal in
own ash pond.
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MY CONSENT ORDER age

E. GENERAL CONDITIONS FOR ALL UNITS

1.

i

ol

10.

11,

12.

13.

14.

15.

16.

1

18.

The consent is given by the Board in consideration of the particulars given in the application. Any
change or alternation or deviation made in actual practice from the particulars furnished in the
application will also be the ground liable for review/variation/revocation of the consent order under
section 27 of the Act of Water (Prevention & Control of Pollution) Act, 1974 and section 21 of Air
(Prevention & Control of Pollution) Act, 1981 and to make such variations as deemed fit for the
purpose of the Acts.

The industry would immediately submit revised application for consent to operate to this Board in the
event of any change in the quantity and quality of raw material / and products / manufacturing
process or quantity /quality of the effluent rate of emission / air pollution control equipment / system
etc.

The applicant shall not change or alter either the quality or quantity or the rate of discharge or
temperature or the route of discharge without the previous written permission of the Board.

The application shall comply with and carry out the directives/orders issued by the Board in this
consent order and at all subsequent times without any negligence on his part. . In case of non-
compliance of any order/directives issued at any time and/or violation of the terms and conditions of
this consent order, the applicant shall be liable for legal action as per the provisions of the Law/Act.
The applicant shall make an application for grant of fresh consent at least 90 days before the date of
expiry of this consent order.

The issuance of this consent does not convey any property right in either real or personal property or
any exclusive privileges nor does it authorize any injury to private property or any invasion of personal
rights, nor any infringement of Central, State laws or regulation.

This consent does not authorize or approve the construction of any physical structure or facilities or
the undertaking of any work in any natural water course.

The applicant shall display this consent granted to him in a prominent place for perusal of the public
and inspecting officers of this Board.

An inspection book shall be opened and made available to Board’s Officers during their visit to the
factory. _

The applicant shall furnish to the visiting officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system / air pollution control

system / stack monitoring system any other particulars as may be pertinent to preventing and
controlling pollution of Water / Air.

Meters must be affixed at the entrance of the water supply connection so that such meters are easily
accessible for inspection and maintenance and for other purposes of the Act provided that the place
where it is affixed shall in no case be at a point before which water has been taped by the consumer
for utilization for any purposes whatsoever.

Separate meters with necessary pipe-line for assessing the quantity of water used for each of the
purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,

b) Domestic purpose

c) Process

The applicant shall display suitable caution board at the lace where the effluent is entering into any
water-body or any other place to be indicated by the Board, indicating therein that the area into which
the effluents are being discharged is not fit for the domestic use/bathing.

Storm water shall not be allowed to mix with the trade and/or domestic effluent on the upstream of the
terminal manholes where the flow measuring devices will be installed.

The applicant shall maintain good house-keeping both within the factory and the premises. All pipes,
valves, sewers and drains shall be leak-proof. Floor washing shall be admitted into the effluent
collection system only and shall not be allowed to find their way in storm drains or open areas.

The applicant shall at all times maintain in good working order and operate as efficiently as possible
all treatment or control facilities or systems install or used by him to achieve with the term(s) and
conditions of the consent.

Care should be taken to keep the anaerobic lagoons, if any, biologically active and not utilized as
mere stagnation ponds. The anaerobic lagoons should be fed with the required nutrients for effective
digestion. Lagoons should be constructed with sides and bottom made impervious.

The utilization of treated effluent on factory's own land, if any, should be completed and there should
be no possibility of the effluent gaining access into any drainage channel or other water courses

P.T.O
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o) CONSENT ORDER Page 4
iy
S 4
either directly or by overflow. | e
sal on land, if any, should be done without creating any nuisance to

10 The effluent dispo
surroundings or inun
if at any time the disposa
any problem or becomes a matter

tisfactory or create

dation of the lands at any time.
ry treatment

| of treated effluent on land becomes in
of dispute, the industry must a

complete or unsat
dopt alternate satisfacto

20.
ing beds and the drained liquid

and disposal measures.
21 The sludge generated from treatment units shall be dried in sludge dry A
shall be taken to equalization tank of treatment plant. . the time of ‘.'
22 The effluent treatment units and disposal measures shall pbecome operative at the 1
commencement of production. ’ s
5 nd access platform for carrying out \

himneys/stacks and

rt holes for sampling the emissions a
plicant at any

23. The applicant shall provide po
stack sampling and provide electrical outlet points and other arrangements for ¢
other sources of emissions so as to collect samples of emission by the Board or the ap
i i isi rein. .
time in accordance with the provision of the Act or Rules made the Board staff for collection

24 The applicant shall provide all facilities and render required assistance to the

of samples / stack monitoring / inspection.

25 The applicant shall not change or alter either the quality or quantity or rat
replace or alter the air pollution control equipment or change the raw ma
process resulting in any change in quality and/or quantity of emissions, without t
permission of the Board. ,

26. No control equipments or chimney shall be altered or replaced or as the case may be erected O
erected except with the previous approval of the Board. .

27. The liquid effluent arising out of the operation of the air pollution control equipment shall be t(e_ated in
the manner to the meet the prescribed standards by the Board in accordance with the provisions of
Water (Prevention and Control of Pollution) Act, 1974 (as amended). .

28. The stack and ambient monitoring system installed by the applicant shall be opened for inspection to

this Board at any time.

20 There shall not be any fugitive or episodal discharge from the premises.

30. In case of such episodal discharge/emissions the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board in conditions/stop the operation of the plant.
Report of such accidental discharge Jemission shall be brought to the notice of the Board within 24

hours of occurrence.
ses of the industrial plant and air pollution control equipments

31. The applicant shall keep the premi
clean and make all hoods, pipes, valves, stacks/chimneys leak proof. The air pollution control
equipments, location, inspection chambers, sampling port holes shall be made easily accessible at all

e of emission Or inst_all,
terial or manufacturing
he previous written

rre-

times.
32. Any upset condition in any of the plant/plants of the factory which is likely to result in increased
f air pollutants and / or result in violation of the standards mentioned

effluent discharge/emission o
above shall be reported to the Headquarters and Regional Office of the Board by fax / speed post

within 24 hours of its occurence.
33. The industry has to ensure that minimum three varieties of indigenous species of trees are planted at

the density of not less than 1000 trees per acre. The trees may be planted along boundaries of the
industries or industrial premises. This plantation is stipulated over and above the bulk plantation of
trees in that area.
24 The solid waste such as sweeping, wastage packages, empty containers residues, sl i i
. : , O i , slud
that from air pollution control equipments collected within the premises of the industrial plagr:at;ns(;:gﬁlgg
disposed off scientifically to the satisfaction of the Board, so as no to cause fugitive emission, dust

problems through leaching etc., of any kind.
35. All solid wastes arising in the premises shall be properly classified and disposed off to the satisfaction

of the Board by :
i) Land fill in case of inert material, care being taken to ensure that the material does not give rise to

leachate which may percolate into ground water or carried away wi
. st : y with storm run-off.
i) Controlled incineration, wherever possible in case of combustible organic material

T\)n Composting, in case of bio-degradable material.
36. Any toxic material shall be detoxicated if possible, otherwise be sealed in steel drums and buried i
in

protected areas after obtaining approval of this Board in writin :
- _ _ g. The detoxicati i
burying shall be carried out in the presence of Board's authorized persoﬁts'ogn?; seall-ller;?era ndf

‘ o}

authorization shall be obtained for handling and disposal of hazardous wastes.

R.T.O


Sweksha Prakash
34


38. The applicant
39.

ns of this consent.

40. Notwithstanding anything contained in thi

for the purpose of the Act by the Board.
41. The conditions imposed as

i fi i :
Water (Prevention & Controf of Pollution) Act, 1974 an'Zj orce until revoked under section 27(2) of the
Pollution) Act, 1981.

The industry shall comply to all the conditions sti '
. pulated under Charter on C

for Env:ronmental Protection (CREP) guidelines in a time bound st
applicable) :
43. The industry shall comply to the conditions stipulated in CTE order issued by ODISHA State Poliution

Control Board ' . '
44. The industry shall abide by E(P) Act, 1986 and Rules framed there-under
45. In case the consent fee is revised upward during this period, the industry shall pay the differential
fees to the Board (for th ini

€ remaining years) to keep the consent order in force. If they fail to pay the
adequate amount within the period stipulated by the Board the consent order will be revoked without
prior notice. ' 4
The Board reserves the right to revoke/refuse consent to operate at any time during period for which
consent is granted in case any violation is observed and to modify/ stipulate additional conditions as
deemed appropriate

42.

ponsibility
manner as envisaged there in. (if

48.

GENERAL CONDITIONS FOR UNITS WITH INVESTMENT OF MORE THAN Rs 50 CRORES, AND
17 CATEGORIES OF HIGHLY POLLUTING INDUSTRIES (RED A).

The applicant shall analyse the effluent / emissions and Ambient Air Quality every month th.roug_h
approved laboratory for the parameters indicated in TABLE- ‘B’, ‘'C’ & Part -'B' as mentioned in this
order and shall furnish the report thereof to the Board on monthly basis.

h
2. The following information shall be forwarded to the Member Secretary on or before 10" of every
month.

a) Performance / progress of the treatment plant. _
b; Monthly statement of daily discharge of domestic and/or trade effluent.
3. Non-compliance with effluent limitations

i i i ble to comply with any effluent
the applicant does not comply with or is una . efflue
? l'f f'?rt'a:z rseaesco"[:ed in tl:r)\?s consent, the applicant shall |mmt_edlatgly notify the_ co_ns%ent ;?Izl:’ln’?‘
gr:tlh?):ﬁy by l:;e!ephone and provide the consent issuing authority with the following inform
writing within 5 days of such notification.

[ -compliance _ 2 oa = ors.

:i)) Xac;:assec?'ig{igr? r:)fctheFr)uon-compliance discharg?_ mcluql;negxgz cl;rtr;%atc; gg r:gsur:c;n;fmgu\g: i
i ici i i -compliance i

i ticipated time of continuance of non-co . |

. ﬁ\;‘s bZen corrected the duration o; perlgcri‘ c?fe R;?;;Z?;nfhl::g?\-complying R —

i applicant to reduce 2 ; e

N)) g:zg: izkt?:tl;{(gr‘lebyptﬁe applicant too prevent the condition of non-complia

v

accelerated or additional monitoring as necessary to
complying discharge.

penalties for
c) Nothing in this consent shall be construed to reli

;i —
eve the applicant from civil or crimina

_— P10
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10.

11.

12.

Page 6

CONSENT ORDER
beyond his control, syc
%

iance is due to factors

ch non-compl
t or natural disaster.
ises including process areas py

ther or not su
d inside the factory prem!

non-compliance whe :
e, acciden

break-down, electric failur

g shall be maintaine
chnically qualified personnel  who wiy

he clock (including night hours)
ollution control measures to the
rsons with their contact
Officer and Head Office of the
he Board immediately.

ous and effective operation
tenance of database, real
cerned personnel of

d to respond to the

Proper housekeepin

dedicated team.
e industry must constitute a team of J

g:sure conrt}ilnuous operation of all pollution control devices round t

and should be in a position to explain the status of opera

inspecting officers of the Board at any point of ti

telephone numbers s

Board and in case of any chan

The industry shall engage dedicated
of online stack / Ambient Air Quality
CB server, data analysi

time data transfer to SP
process units for taking corrective measures in case of n
instructions of SPCB in this matter.
All employees of the industry including officers, staff, workers, con
/ supervision of process area, pollution control areas,
dergo short term training at least twice in a year in the fi
te awareness and develop green skill. This s
n the activities along with details and photograp
by end of June for previous financial year.

bmitted to the Board every

responsible and te

hall be intimated to the concerned Regional
be intimated to t

ge in the team it shall
qualified manpower to ensure continu
ons for main

/ Effluent monitoring stati .
s and co-ordination with con
on-compliances an

tract workers involved in
raw material and waste
eld of pollution control
hall be conducted by

operation/maintenance,
hs shall be

handling areas shall un
and environment protection to crea

3™ party expert agency and report o
submitted to the Board on annual basis
ISO auditing reports of the industry in the field of environment shall be su
year on annual basis.

upgradgd effectively to guide, monitor the pollution
de the industries on day to day basis to ensure that
blish/operate order of the SPCB and conditions
ental acts and rules are complied with and the

The environmental cell shall be established and
control and environmental protection activities insi
the conditions stipulated in the consent to esta

imposed in EC and provisions of various environm
report returns, compliances are submitted to the Board in due time.

Adequate numbers of scientific / technical persons having qualification i i i i

epvnronmeqtal sc;ience from recognized institution/ univegrs?ity must belgnzna:g:: rgre r;t;: ' ;rr:gt;éréee:mg/
wnth other interdisciplinary qualified persons to effectively implement and monitor diffeprent a i
envuronmeqt management and regulatory compliances including air pollution control, water r?Ia " o
control, onlme_momtoring, real time data transmission, management of solid waste hézard L
Efwas_te, plastic waste etc. The Head of the environmental cell should be a senio'r level ?fp§ e
will directly report to the plant head to ensure that environmental management iso plglr?érr\:gg

effectively to ensure compliance to the environmental norms on priority basis.

Energy consumption data of different pollution control devices li
: es like ESP/ Bag filter/ S
Soalr's cleaning plant/ Fumg treatment plant/ ETP/STP/Flow meters (treated gefﬂut-:‘nt rzrcuyt::tl)iirl)i){f}ﬁle/
tamected online on real time cgntralized ptatform/ dashboard with data storage facility ang e erate
Burgae;p(r)?oénz%nthég;r / 'penodncdreports, which shall be analysed by Energy Auditor cegiﬁgzra;;
! y Efficiency and accordingly the Energy Management / preventi i
: ti

E;ar:l;g'onde(;ontrol equipment sr)all be adopted. The energy managemenF; of pro\ézsn;a;:tdenir:lctta_ o
vices shall be practiced to record the progressive achievements to minimizepenl:e:SC

consumption in order to reduce greenhouse gas emission

l “e post E'A Onitorin j

: g SChedUIe ShOUld be StrlC” fO“ d i meters arou
fit 3 m : : y owed for different para et nd the pian
(0] he UnltS IS covered under ElA notlilcatlon. Ihe indUStry Sha" also CondUCt nois; le\‘;el Stutdy in lthet

co .
re zone and buffer zone of the industry and submit 6 monthly report to the Board.
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2 CONSENT ORDER Page 7
E. SPECIAL CONDITIONS
F-1(Air Pollution Control)

4 All air poliution control devices shall be operated and maintained properly so that, the
particulate matter emission from stack attached to ESPs of the Boiler shall not exceed
50ma/Nm”.

2. All the online continuous stack emission monitoring systems (CEMS) for

measurement of particulate matter and gaseous pollutants shall be operated

effectively and uninterruptedly & real time monitoring data so generated shall be
transmitted directly to RT-DAS server of the Board without passing through any local

PC or server.

All the online continuous ambient air quality monitoring stations (CAAQMS) shall be

operated effectively and uninterruptedly & real time monitoring data so generated

shall be transmitted directly to RT-DAS server of the Board without passing through
any local PC or server.

4. The unit shall provide dust extraction system at crusher house, boiler bunker to
control dust emission. CHP shall be installed in a shed and coal carrying conveyor

belts shall be covered. |

5. Pneumatic conveyor system with silo will be provided for fly ash collection and vents
of ash silo shall be provided with bag filter to control fugitive emission. The unit shall
transport fly ash after conditioning in ash conditioner before utilization for various
uses.

6. The road shall be blacktopped. Permanent type high pressure water sprinkling system
shall be installed for regular spraying of water on roads to minimize fugitive dust
emission. '

7. Separate energy meter shall be installed for all the pollution control equipment and
the records shall be maintained for verification of the Board from time to time.

8.  Water sprinkling shall be provided at coal stock yard and work zone area to control
fugitive emission.

9. Steps shall be taken for regular monitoring of Mercury (Hg) in the stack of boilers and
submit data to the Board.

10. The industry shall install Online CEMS for Hg (Mercury) in the stacks.

11.  The unit shall provide low NOx burners to reduce NOx emission to keep the level
within the prescribed standard by MoEF & CC vide Notification dtd. 07.12.2015.

12.  The unit shall strictly abide to confirm the MoEF & CC Notification dtd. 05.09.2022
vide GSR 682(E) regarding extension of timeline for Emission Norms

13.  The unit shall submit fly ash utilization status to the Board annually and shall comply
to the provisions of revised fly ash Notification No. SO.5481(E),dt. 31.12.2021 of
MOEF, Gowt. of India and amended thereof.

14.  The DG sets of capacity (2x500 KVA) shall be operated only during black out of the
power plant.

15. The unit shall comply with the conditions stipulated in the Consent to Establish (CTE)
for DG sets (standby).

w

P G P.T.O
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20.

21.

22.

23.

24.

25.

26.

27.

28.

38
CONSENT ORDER Pag
i and dust su . :
hall provide both dust extraction system PPression
The industry sha

ntrol fugitive emission.

n nerati urces to contr . | |

at potential dust Q? eratlngt)i SO sl 0 impr ; r ) 1
Good housekeeping practices shall be 10 owed to improve the work envirg

ly.
cleaned regularly. . ,
roads and shop floors S e b, bag fite, air pollution ool devices, oy
The performan;e zvalttfvleinance cameras shall be conductf itteyd ?2 t'r':eSthtion '
M s e subm
S:t?giélAé\e(;ute (like NIT/ IIT) and annual report shall b Oarg by
f June for previous financial year. , e of minimum size o
?:g Zigital displZy board installed at the main gate tha”albﬁme 6t il ana{yift X
4ft as stipulated by CPCB with provision of display ofr re ers

- isualize the actual emissjq,

he public can visua : n

CEMS, CAAQMS & CEQMS), so that t ED video s a

:(and the values of parameters displayed at the gate. OturdO:; al;n s Cch)re:::;
should be preferred for digital display of environmental p .

A i t at the main ga
authorization conditions and awareness clippings on environmen Qate,

1

Syst

colony area and process area. _
Online analysers for measuring flow, temperature and velocity of flue gas shall be

installed at the stacks and integrated with online CEMS data.

Online CO / Ammonia/ Chlorine and such other gas monitoring system shall be
installed in every process area where such toxic gas are expected to be generated
and in the plant premises along with alarm system to avoid accidental hazards due to

gas leakage.
Green belt shall be properly designed and developed with plantation of suitable local

species and species prescribed by CPCB.
A green belt of adequate width and density preferably with local species along the
periphery of the plant shall be raised so as to provide protection against particulates
and noise. It must be ensured that at least 33% of the total land area shall be under
permanent green cover. The proponent shall ensure the maintenance of green belt
throughout the year and for all time to come. |t is advised that they may engage
professionals in this field for creation and maintenance of the green belt.

Air pollution control devices shall be maintained properly. Fabric bags and ca i
bag house shall be checked regularly and replaced whenever required. Ag ges in
availability of spares shall be ensured for immediate replacement. ' quate
The unit shall install adequate dust extraction system as we|| as dust g :
system at all potential dust generating points to control fugitive dust emisg.lJppressron
ambient air quality inside the factory premises shall conform to the Nat 10N and the
Air Quality standard. 'onal Ambient
Proper dust extraction system and dry fog system shall be instqy) d i

handling plant to control fugitive emission. °4in the coq
Appropriate measures like provision of water sprinkling or soij Covering sp,

over the exposed dry surface of the ash ponds to prevent dust NUisance 2“ be ma
action. Dust suppression measures shall also be provided Where Ue to wj
activities are undertaken at ash pond area to prevent dust nuisance
The industry shall engage road sweeper with vacuum cleane, .

housekeeping inside the plant.

de

nd
Constryctj on

Maintain

S
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29

30.

s

32.

33

F-2

Separate energy meter shall be i
€ Installed for all the pollution cont i
S rol
the rgcord; shall be maintained for verification of the Board from tim teqylpment e
Ambient air quality shall conform to t ® o time.

. he Nati i : :
prescribed under E (P) Rules. 1986, ational Ambient Air Quality standards as

The industry shall compl all th iti i i

hsund, by G Boarr)dy e cor-\dmons stipulated in Cor\sent to establish order
: and Environmental clearance Issued by Ministry of

Environment, Forests& CC Govt. of India. K

Thg Board re;erves the right to revoke/refuse consent to operate at any time during

pgrlod for whlch consent is granted in case any violation is observed and to modify/

stipulate additional conditions as deemed appropriate.

Th_e industry shall strictly follow the protocol at the time of shutdown and startup of

boiler as communicated by the Board earlier to avoid dust nuisance and public

complaint.

In case the consent fee is revised upward during this period, the industry shall pay

the differential fees to the Board (for the remaining years) to keep the consent order

in force. If they fail to pay the amount within the period stipulated by the Board the
consent order will be revoked without prior notice.

(Water Pollution Control)

Specific water consumption shall be limited within 3.5m*/MWh as per MoEF &
CC vide Notification dtd. 07.12.2015.

The industry shall completely recycle the wastewater and adopt zero discharge
concept.

The industry shall take preventive measures for protection of aquatic life at the river
water intake system.

Wastewater generated from raw water treatment system and back wash of filtration
plant shall be properly treated in setting tank /ETP and taken to the commcr:
monitoring basin. =
Acidic /Alkaline effluent generated from DM water plant shall be properly neutralia\cﬁ/
and reused.

The blow down shall meet the following standards before it is discharged to the
common basin.

Boiler Blow down

Suspended Solids 100.0 mg/l (Max.)
Oil & Grease 20.0mg/l (Max.)
Copper(Total) 1.0mg/l (Max.)
Iron(Total) 1.0mg/l (Max.)

Cooling Tower Blow down

B

Free available Chlorine 0.5 mg/l (Max.)

Zinc 1.0mg/I(Max.)
Chromium (Total) 2.0mg/l(Max.)
Phosphate 5.0mg/I(Max.)

All the cooling water shall be completely circulated. : N
The oil contaminated effluent from CPP and service area shall be treated in Of

P.T.O
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CONSENT ORDER .
SEIEHA i ri” baSI pa ly thQ
- 1 basin rom common monito g rt ‘
taking to common . F n

ion.
i sfore . ust suppress !
separator D.L eused for ash handling, green beI‘t and d blow down through reversg
water shall h(\'r p (‘X‘,aore treatment of the cooling tower

shall e

> industry d.
9. The inc ocess and treated water shall be reuse treated in STP and treateg
0SMOSIs proc Ywat(’r from plant and colony shall be tre
- jsiewale "
Domestic wé

e t shall be reused for gardening, p'ant?tior’ and greenbgl(;MS) shall be operated
i ontinuous effluent quality monitoring system ( rated shall be
11. The online C.Lc; uninterruptedly & real time mom’torjng data 39 gene Sy o \
emmve'yiac:redly to RT-DAS server of the Board without passing throug y
transmittec # 1
A I
i or;erv:tr Treatment Plant (ETP) and the Sewage Treatment Plant (STP) f:raolubs
it E-:tedm;ffectively and continuously through a dedicated in house team or g
ra .
:Lf:'mued AMC so as to confirm to the prescribed norms.

The‘performance evaluation of ETP, STP, online CEQMS & Web cameras, flow meter

shall be conducted by an institution of National Repute (like NIT/ IIT) and annual report

shall be submitted to the Board by end of June for previous financial year. .
4. Flow meter and level sensors with telemetry system should be installed in the bore

wells as stipulated by Central Ground Water Authority/ Water Resources Depar.tme.nt.
ical free automated self -maintained

floculator/ tube settlers to meet the discharge norms.

17. The storm water drain shall be maintained Separately without being mixed up with the
industrial effluent or sewage effluent.

18. Closed cycle cooling system with natural draft cooling towers shall be provided. The

19. No ground water shall be extracted for the project work at any stage.

20. Internal drainage arrangement like vertical and chimney, horizontal sang blanket, rock
etc. shall be made for guiding the Seepage water flow to the downstream side without
any material erosion. The internal and external slopes of the dykes with stone rip rap,
turfing, etc. shall be adequately protected to take care of erosion due to wave action,

21. Provision of cut-off trench filled with im
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sg?vcss;it gndA practices made by _CPCB and maximum efforts shall be made to reuse
€4 rain water, with a definite plan and programme to reduce the drawal of fresh

water from water bodies.
24. Concrete parapet wall of_adequate height should be provided all along the concreted

dust/ash from the road and work zone into the draina i i
drains shall be cleaned regularly. i

25. Oil catch pits shall be provided in oil handling area of power plant for collection of
spillage.

26. The ?ndustry shall abide by E(P) Act, 1986 and Rules framed there-under.

27. The lpdustry shall adopt high concentration slurry disposal method (HCSD) for bottom
ash disposal.

28. Adequate safety measures shall be im

breached.
There shall not be any clandestine discharge from the Ash pond. The excess overflow

water of the ash pond shall be collected in a pond and completely recycled for ash

slurry making.
The unit shall take all precautionary measures to ensure safety of the ash pond dykes

and to avoid rain cuts, slope failure, breach of dykes and discharge of ash slurry to the

surrounding area.
The industry shall take steps for fulfilment of all the stipulations and necessary

measures to check pollution.
Consent to operate is subject to availability of all other statutory clearances required

under relevant Acts/Rules and fulfillment of required procedural formalities.

G. ADDITIONAL CONDITIONS

1)  The unit shall complete installation and commissioning of proposed Effluent Treatment
Plant (ETP) for treatment of effluent generated from DM plant, boiler blow down,

cooling tower blow down and the treated water shall be completely reused.

The unit shall complete installation and commissioning of STP for treatment of

domestic wastewater generated from plant and colony.

3)  The unit shall provide proper lining and pipeline for interim ash pond over an area 35
Ac (20 Ac + 15 Ac) existing inside the plant premises prior to operation of the plant.
The unit shall not go for any operational activity without completion and readiness of

all work related to interim ash pond.
4) The industry shall construct concrete road with concrete drains along the CHP area.
Fixed type senor based rain gun water sprinklers having high capacity throughput shall
be installed at CHP area for adequate dust suppression.
The unit shall provide adequate dry fog system (DFs) on both side of the track hopper

plemented to protect the ash dyke from getting

31.

32.

2)

S)
for proper dust suppression.

6)  The unit shall carry out surface run-off study and submit the report to the Board.

7)  The industry shall deploy mechanized road sweeping machine of adequate capacity
for the cleaning of internal concrete roads within the plant premises.

8)  The unit shall provide mechanized wheel washing system with treatment facility at the
exit gate of the plant.

The unit shall submit cost estimation for the above jobs for imposition of Bank

Guarantee.

) P.T.O
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CONSENTORDEE system i.e., CEMS ang
o - itoring =4
y ivi f online moni h
: te connectivity O ithin 3 months. N
The unit sha,l: Cg;n.gzs server of the Board withi il GHE CONSCTVHY B e
CAAQMS to the tall HD IP surveillance camera an
unit shall insta it '
;-:re\e/er of the Board within 3 months sion from CEMS, CAAQMS, CEQMS

: smis
The unit shall ensure uninterrupted data tran llance Camera to the Server of the

i ing of HD IP Survei i iately to sort-out ¢
g Unmtefrruptetd c:’f'w(r’w?:als:;iir:smgthey may contact IT Cell immediately he
Board. If any te '

B in the stacks.
12) The industry shall install Online CEMS for Hg (Mercury) i

13) The unit shall abide by the fuel policy of the state.

. ; . . 1 G
The occupier must comply with the conditions stipulated in section A,B,C,D,E, F & to
keep this consent order valid.

To
The Vice President
M/s Ind-Barath Energy (Utkal) Limited
At- Sahajbahal, PO- Charpali Barpali,
Bandhbabhal,
Dist - Jharsuguda-768 211

MEMBER S RETARY/\
STATE POLLUTION CONTROL BOARD, ODISHA

memoNo_ 160F o, S0-03- 202Y,

Copy forwarded to;

i) Regional Officer, State Pollution Contro| Board, Jharsuguda
ii) District Collector, Jharsuguda

iii) Director of Mines, Odisha, Bhubaneswar

iv) Director Factories and Boiler, Bhubaneswar
v) DF.0, Jharsuguda

vi) HWM Cell, SpC Boarg, Bhubaneswar

Vi) Consent Register

ENV. E

CHIEF E
STATE POLLUTION CONTROL BOA ODISHA

P.T.O
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GENERAL STANDARDS FOR DISCHARGE OF
PART-A: EFFLU

CONSENT ORDER

Page 13

ENVIRONMEN
ENTS T POLLUTANTS

X P
gN’O arameters Standards
Inland surface Public
Land for -
sewers irrigation Marine Costal Areas
pres (@) (b) (c)
d)
1. Colour&odo (
ur Colourless/Odou | ------ See 6 of See 6 of Annex-1
rless as far as Annex-1
practible
2 Suspended Solids (mg/l) 100 600 200  |For process I
wastewater - 100
b. For cooling water
effluent 10% above
total suspended matter
of influent.
3 Particular size of SS Shall pass 850 |—-- ——
5. pH value 5510 9.0 5.51t09.0 5.5109.0 551t09.0
6. Temperature Shall not exceed |—-— —_— Shall not exceed 5°C
5°C above the above the receiving water
receiving water temperature
temperature
7. Oil & Grease mg/| max. 10 20 10 20
Total residual chlorine 1.0 —— e 1.0
Ammonical nitrogen (as 50 50 rerene 50
N) mg/l max.
10. Total Kajeldahl nitrogen 100 - — 100
(as NH;) mg/1 max.
11. Free ammonia (as NH3) 5.0 e —————- 5.0
mg/1 max.
100
12. Biochemical Oxygen 30 350 100
Demand (5 days at
(20°C) mg/1 max. —
13. Chemical Oxygen 250 oo -
Demand, mg/1 max. e
0.2
14. Arsenic (as As) mg/1 0.2 02 02
max. 1 I
NS 0.00
15. Mercury (as Hg) mg/1 0.01 0.01
L L
max. o ,
01. 1.0 s - ol
16. Lead (as pb) mg/1 max.

I e
pP.T.O
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0 - 2.0
1
.~ |cardmium (as Cd) mg/1 —
max. 50 . | e 1.0
Hexavalent Chromium
(esCr+&ymofimex | L+ 20
: 20 2.0 s
Total Chromium (as Cr)
mag/l max 30 =
3.0 3.0 B
20. Copper (as Cu) mg/l
max. S — 15 =
21. Zinc (as Zn) mg/l max. 5.0
R 0.05
22. Selenium (as Sc) mg/l 0.05 0.05
max.
SR 50
23. Nickel (as Nil) mg/l max. 3.0 3.0
' .02
[24 ]Cyanide (as CN) mg/I 0.2 2.0 0.2 0
Il | max.
15
25 Fluoride ( as F) mg/I 2.0 15 e
max.
26. Dissolved Phosphates 5.0 —————-- ————— ——
(as P) mg/l max.
27. Sulphide (as S) mgl/l 2.0 ———— e 5.0
max.
28. Phennolic compounds 1.0 5.0 e 50
as (CsHsOH) mg/l max.
29. Radioactive materials
a. Alpha emitter 107 10’ 10® 107
micro curle/ml.
b. Beta emitter 10° 10° 107 10°
micro curle/ml.
30. Bio-assay test 90% survival of [90% survival | 90% survival[ 90% survival of fish after
fish after 96 of fish after | of fish after | 96 hours in 100% effluent
hours in 100% | 96 hoursin | 96 hours in
effluent 100% 100%
effluent effluent
31 Manganese (as Mn) 2 mg/l 2 mg/l G 2 mg/l
32. Iron (Fe) 3 mg/l 3 mg/l —— 3 mg/l
33. Vanadium (as V) 0.2 mg/l 0.2 mg/| e 0.2 mgl
f——
34. Nitrate Nij
ate Nitrogen 10 mg/) IR i aaei ) 20 mal
P Mereter————
il P.T.O
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PART- B:NATION
: AL AMBIE e G
= MBIENT AIR QUALITY STANDARDS
ime Weigh
Mg ighed Concentrate of Ambient Air
Industrial Ecologicall
Residential, Rural Sensit?ve A{ca PR e
. and other Area (notified by ‘
/’ Central “
= Government)
m_| @ . (3) 7
1. Sulpt:ur Dioxide (SO»), Annual * (50) (5) (6)
’ pg/m’ 20 -Improved west and Gaeke
it 1) 24 Hours ** 2
f"L’N‘iEogen Dioxide Al ¥ zg 80 - Ultraviolet fluorescence
NO-), pg/m’ 30 - Modified Jacob &Hochheiser (
T Na-Arsenite)
b= Patculate M - 24 Hours 77 80 80 - Chemiluminescence
3 iculate Matter (size Annual * 60 60 Oravimtie
less than 10um) or _ -TOEM
PMopig/m’ 24 Hours ** 100 100 - Beta Attenuation
4. Particulate Matter (size Annual * 40 40 -Gravimetric
less than 2.5pm) or ! - TOEM
| S pMM3 24 Hours ** 60 60 - Beta Attenuation
5. | Ozone (O5) pg/m’ 8 Hours ** 100 100 UV Photometric
- Chemiluminescence
1 Hours ** 180 180 - Chemical Method
6. Lead (Pb) pg/m’ Annual * 0.50 0.50 -AAS/ICP method after sampling
on EMP 2000 or equivalent filter
24 Hours ** 1.0 1.0 paper. 1
| - ED-XRF using Teflon filter ‘\
i 7. Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive Infra Red \ ‘
| (CO) mg/m’ (NDIR) i
1 Hours ** 04 04 Spectroscopy \
8. Ammonia (NH;) pg/m’ Annual* 100 100 -Chemiluminescence -
’ - Indophenol Blue Method I,
24 Hours** 400 400 “
9. Benzene (CoHe) pg/m° | Annul * 05 05 -Gas Chromatography based ':
continuous analyzer t
- Adsorption and Desorption \
followed by GC analysis |
10. | Benzo (a) Pyrene (BaP)- Annual* 01 01 -Solvent extractiqn followed by
Panigulatc phase only, HPLC/GC analysns
ng/m
11. | Arsenic (As), ng/m’ Annual* 06 06 _AAS/ICP method after sampling
on EPM 2000 or equivalent filter
paper
12. | Nickel (Ni),ng/m’ Annual* 20 20 -AAS/ICP method after sampling
on EPM 2000 or equivalent filter
paper
- Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24

hourly at uniform intervals.

L 24 hourly or 0

8 hourly or OI hourly monitored values
in a year, 2% of the time, they may exceed the limits but not on two consecut

, as applicable, shall be complied with 98% of the time

ive days of monitoring.
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sy Z
s £
STATE POLLUTION CONTROL BOARD, ODISHA
[DEE L, OF FOREST, ENVIRONMENT & CLIMATE CHANGIL, GOVT. OF ODISHA|
A/118, Nilakantha Nagar, Unit-VIll, Bhubaneswar-751012
Phone-0674-2564033 / EPABX : 2561909/2562847

CONSENT ORDER

Dt 28 -03-2027%

No. 4856 /  IND-I-CON-6430

Sub : Consent to operate under section 21 of Air (P&CP) Act, 1981, under section
25 of Water (P&CP) Act, 1974.

Ref: Your online application ID No. 4507964, dtd. 22.12.2022

Consent to operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of

Pollution) Act, 1981 and rules framed thereunder to

M/s IND-BARATH ENERGY (UTKAL) LIMITED
The Executive Vice President

Name of the lnduétry

Name of the Occupier & Designation
Address At- Sahajbahal, PO- Charpali Barpali, Bandhbahal, Dist — Jharsuguda

This consent order is valid for the period up to 31.03.2024

This consent order is valid for the product quantity, specified outlets, discharge

quantity and quality, specified chimney/stack, emission quantity and quality of emissions
as specified below. This consent is granted subject to the general and special

conditions stipulated therein.

A. Details of Products Manufactured
SI. No. Product Quantity
01. Electricity (Unit-I) 1x350 MW
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rouah the following

T

Discharge pcrmittcd th

No. of outlet discharge KLD or
! KL/hr
e
R
| 01. |DM Plant To be recycled . l
blow down completely [+
. b asac 0
02. |Cooling To be recycled .
water completely | 1 —] i
03. |Treated Used f0|_' slurry
water from making . \
EIP T S < }‘
04. |Ash pond To be recycled \
overflow for ash slurry o |
1 making
bject to the prescribed

o il antity of
point of ’F’“dnl' y

Emission permitted through the following stack su

standard
Chimney | Description of Stack Stack | Quantity of Prescribed St:?ndard
Stack height emifsion (mg/Nm”)
T |Stack altached to | 275 | 14,35,187 | 50 | 600 | 450 0.03
ESP of Unit-1
Disposal of solid waste permitted in the following manner
Sl. No. | Type of Quantity Quantity to be [Quantity Quantity |Description of
Solid waste |generated [reused on to be dispose |disposal site.
(TPD) site(TPD) reused |d off
off site |(TPD)
(TPD)

% Ash 3000 mes - - |Utilization as per
fly ash
notification, Dec,
2021 and

amended thereof.

And rest shall be
disposed through
high
concentration
slurry disposal in

own ash pond.
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E. GENERAL CONDITIONS FOR ALL UNITS

1.

12.

13.

14.

15.

16.

17.

_ The applicant shall furnish to

Page 3

e Board in consideration of the particulars given in the application. Any change or
tice from the particulars furnished in the application will also be the
f the consent order under section 27 of the Act of Water
21 of Air (Prevention & Control of Pollution) Act, 1881

The consent is aiven by th
ation or deviation made in actual prac
or review/variation/revocation o
ontrol of Pollution) Act, 1974 and section
and to make such variations as deemed fit for the purpose of the Acts.

The industry would immediately submit revised application for consent to operate to this Board in the event of
any change in the quantity and quality of raw material / and products / manufacturing process or quantity /quality
of the effluent rate of emission / air pollution control equipment / system etc.

The applicant shall not change or alter either the quality or quantity or the rate of discharge or temperature of the

route of discharge without the previous written permission of the Board.
The application shall comply with and carry out the directives/orders issued by the Board in this consent order

and at all subsequent times without any negligence on his part. . In case of non-compliance of any
order/directives issued at any time andlor violation of the terms and conditions of this consent order, the
applicant shall be liable for legal action as per the provisions of the Law/Act.

The applicant shall make an application for grant of fresh consent at least 90

this consent order.
The issuance of this consent does not convey any property right in either real or personal property or any

exclusive privileges nor does it authorize any injury to private property or any invasion of personal rights, nor any
infringement of Central, State laws or regulation.

This consent does not authorize of approve the construction of
undertaking of any work in any natural water course.

The applicant shall display this consen
inspecting officers of this Board.
An inspection book shall be ope

altern
ground liable f
(Prevention & C

days before the date of expiry of

any physical structure or facilities or the

t granted to him in a prominent place for perusal of the public and

ned and made available to Board's Officers during their visit to the factory.
any information regarding the construction,

the visiting officer of the Board

installation or operation of the plant or of effluent treatment system | air pollution control system / stack

monitoring system any other particulars as may be pertinent to preventing and controlling pollution of Water / Air.
that such meters are easily accessible

Meters must be affixed at the entrance of the water supply connection sO
place where it is affixed shall

for inspection and maintenance and for other purposes of the Act provided that the
in no case be at a point before which water has been taped by the consumer for utilization for any purposes

whatsoever.
Separate meters with necessary pipe

mentioned below.
a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose

c) Process
The applicant sh

_line for assessing the quantity of water used for each of the purposes

s entering into any water-body or

n board at the lace where the effluent i
to which the effluents are being

all display suitable cautio
ard, indicating therein that the area in

any other place to be indicated by the Bo
discharged is not fit for the domestic use/bathing.

Storm water shall not be allowed to mix with the trade an
manholes where the flow measuring devices will be installed.

The applicant shall maintain good house-keeping both within the
sewers and drains shall be f Floor washing shall be ad

leak-proo
and shall not be allowed to find their way in storm drains or open areas. . :
The applicant shall at all times maintain in good working order and operate as efficiently as possible all treatr:en
cilities or systems install or used by him to achieve with the term{(s) and conditions of ttlx'e consen )
the anaerobic lagoons, if any, biologically active and not utilized ?s mé.e
fed with the required nutrients for effective digestion.

P iR e

dlor domestic effluent on the upstream of the terminal

nd the premises. Al pipes, valves,

factory a
ystem only

mitted into the effluent collection s

or control fa
Care should be taken to keep
stagnation ponds. The anaerobic lagoons should be

—

e ‘_.7.—-——-—-———— el
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CONSENT ORDER
ade impervious
Shouid e completed and there shouid be n

WA

es and bottom m

SaEw
\ZEF
L.agoons should be constructed with sid
i8. The utilization of treated effluent on factons'a own tand. if any. . e 1 5
access into any drainage channal ar other water courses either directy
he surroundings or

24

25

26.

28.

83

31.

35.

_ The effluent trea

sampling and provide electrical outlet points an
by the Board or the applicant a

ihe effluent gaining
e without creating any nuisance to t

possibility of
overflow
The effluent disposal on land, f any, should be don
any time
es incomplete Of unsatisfactory or create any
tment and disposal

inundation of the jands al
ry trea

If at any time the dispos
blem or becomes a matier of dispu

al of treated effluent on land becom
t alternate satisfacto

te, the industry must adop
drained liquid shall be

pro

measures
The sludge generated from treatment units s

taken to equalization tank of treatment plant.
tment units and disposal measures shall become 0O

and access platform

production
The applicant shall provide port holes for sampling the emissions
d other arrangements for chimneys/stacks
t any time in acco

hall be dried in sludge drying peds and the
commencement of

perative at the time of

for carrying out stack
and other sources of
rdance with the

emissions so as to collect samples of emission
aff for collection of samples

provision of the Act or Rules made therein.
The applicant shall provide all facilities and render required assistance to the Board st

/ stack monitoring / inspection.
The applicant shall not change or alter either the quality or quantity or rate 0
the air pollution control equipment or change the raw material or manufacturi
the previous written permission of the Board.
cted or re-erected

in quatity and/or quantity of emissions, without
ltered or replaced or as the case may be ere

No control equipments or chimney shall be a
equipment shall be treated in the manner

except with the previous approval of the Board.
The liquid effluent arising out of the operation of the air pollution control
he provisions of Water (Prevention and

to the meet the prescribed standards by the Board in accordance with t

Control of Pollution) Act, 1974 (as amended).
The stack and ambient monitoring system installed by the applicant shall be open

f emission or install, replace or alter
ng process resulting in any change

ed for inspection to this Board

at any time.
or episodal discharge from the premises.
diate action to bring down the

There shall not be any fugitive
in case of such episodal discharge/emissions the industry shall take imme
in conditions/stop the operation of the plant. Report of such

emission within the limits prescribed by the Board

accidental discharge /emission shall be brought to the notice of the Board within 24 hours of occurrence.

The applicant shall keep the premises of the industrial plant and air poliution control equipments clean and make

all hoods, pipes, valves, stacks/chimneys leak proof. The air poliution controt equipments, location, inspection

chambers, sampling port holes shall be made easi

Any upset condition in any of the plant/plants of the factory which is likely to result in increased effluent

discharge/emission of air poliutants and / or result in violation of the standards mentioned above shall be
the Board by fax / speed post within 24 hours of its

reported to the Headquarters and Regional Office of
occurence
arieties of indigenous species of trees are planted at the density

The industry has to ensure that minimum three vi
may be planted along boundaries of the industries or industrial

of not less than 1000 trees per acre. The trees
premises. This plantation is stipulated over and above the bulk plantation of trees in that area.
tainers residues, sludge including that from air

The solid waste such as sweeping, wastage packages, empty con
Mn control equipments collected within the premises of the industrial plants shall be disposed off
scientifically to the satisfaction of the Board, so as no to cause fugitive emission, dust problems through leaching

etc., of any kind.
All solid wastes arising in the premises shall be properly classi

being taken to ensure that the material does not give rise to leachate

ly accessible at all times.

fied and disposed off to the satisfaction of the

Board by :
i) Land fill in case of inert material, care
P.T.O
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which mav percolate into around water or carried away with storm run-oif

il Controlled incineration. wherever possible in case of combustible organic material

iy Composting, in case of bio degradable material
36. Any toxic material shall be detoxicated if possible, otherwise be sealed in steel drums and buried in protected

areas after abtaining approval of this Board in writing. The detoxication or sealing and burying shall be carried

W
17

39.

40

41.

42.

43.

45.

486.

out in the presence of Board's authorized persons only. Letter of authorization shall be obtained for handling and
disposal of hazardous wastes
If due to any technological improvement or otherwise this Board is of opinion that all or any of the conditions
referred to above requires variation (including the change of any control equipment either in whole or in part) this
Roard shall after giving the applicant an opportunity of being heard, vary ail or any of such condition and
thereupon the applicant shall be bound to comply with the conditions so varied.
The applicant, his/heirs/iegal representatives or assignees shall have no claim whatsoever to the condition or
renewal of this consent after the expiry period of this consent.
The Board reserves the right to review, impose additional conditions or condition, revoke change or alter the
terms and conditions of this consent.
Notwithstanding anything contained in this conditional letter of consent, the Board hereby reserves to it the right
and power under section 27(2) of the Water (Prevention & Control of Pollution) Act, 1974 to review any and/or 2l
the conditions imposed herein above and to make such variations as deemed fit for the purpose of the Act by the
Board.
The conditions imposed as above shall continue to be in force until revoked under section 27(2) of the Water
(Prevention & Control of Pollution) Act, 1974 and section 21 A of Air (Prevention & Control of Pollution) Act,
1981.
The industry shall comply to all the conditions stipulated under Charter on Corporate Responsibility for
Environmental Protection (CREP) guidelines in a time bound manner as envisaged there in. (if applicable)
The industry shall comply to the conditions stipulated in CTE order issued by ODISHA State Pollution Control
Board _
The industry shall abide by E(P) Act, 1986 and Rules framed there-under
In case the consent fee is revised upward during this period, the industry shall pay the differential fees to the
Board (for the remaining years) to keep the consent order in force. If they fail to pay the adequate amount within
the period stipulated by the Board the consent order will be revoked without prior notice.
The Board reserves the right to revoke/refuse consent to operate at any time during period for which consent is
granted in case any violation is observed and to modify/ stipulate additional conditions as deemed appropriate

GENERAL CONDITIONS FOR UNITS WITH INVESTMENT OF MORE THAN Rs 50 CRORES, AND

17 CATEGORIES OF HIGHLY POLLUTING INDUSTRIES (RED A).

1. The applicant shall analyse the effluent / emissions and Ambient Air Quality every month through approved
laboratory for the parameters indicated in TABLE- ‘B', ‘C’' & Part -'B' as mentioned in this order and shall

furnish the report thereof to the Board on monthly basis.
2. The following information shall be forwarded to the Member ‘Secretary on or before 10™ of every month.

a) Performance / progress of the treatment plant.
b) Monthly statement of daily discharge of domestic and/or trade effluent.

3. Non-compliance with effluent limitations

a) If for any reason the applicant does not comply with or is unable to comply with any effluent limitations
specified in this consent, the applicant shall immediately notify the consent issuing authority by telephone
and provide the consent issuing authority with the following information in writing within 5 days of such

notification.

i) Causes of non-compliance

ii) A description of the non-compliance discharge including its impact on the receiving waters.

iii) Anticipated time of continuance of non-compliance if expected to continue or if such condition has
been corrected the duration or period of non-compliance.

iv) Steps taken by the applicant to reduce and eliminate the non-complying discharge and

v) Steps to be taken by the applicant too prevent the condition of non-compliance.

0 . | oo ——
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ey GONGE s ; ~tto qatu.’&! waters re:h:\mg fro,
e i any adverse MPEE 0 1 accelerated or addition,
- 5 sleps to mInimize = t including SUch =~ 3
The applicant shall take all 1easonabie B iy in this consent MCLETRL g discharge.

L i . h any effluent limitation spec act of the non-comply .
NoN-campiance s \7 to d(“lh[lﬂi”(} the nature 'dnd impac c'v" o Cr'm,na' penan'es for -
monitoning 4s necessary E ' — from i ‘ ‘

i ! ot shall be construed 10 relieve lht; a‘pzltlgﬁ eyond his control, such as break-down,
¢) Nothing in this consent She 2 C iance is due to factors be
- h non-comp 2

compliance whether or not suc . o
electnc failure, accident of natural disaster.

i i ide the faClO p e ises | ClU | p OC!
a"led IIS(’ h rermn n (’II f ess are

4. Proper housekeeping shall be maint

dedicated team personnel who will ensure

ght hours) and should be in
e inspecting officers of the
phone numbers shail be
of any change in the

i lified
sible and techmcally quali _
| devices round the ciock (:ncludmgt n;h
llution control measures o
ns with their contact t_ele
ffice of the Board and in case

5 The industry must constitute a team of respon

continuous operation of all pollution congro
a position to explain the status of operation of the po
Board at any point of time. The name of these perso
intimated to the concerned Regional Officer and Head O
team it shall be intimated to the Board immediately.

6. The industry shall engage dedicated qualified manpower ‘to en . se, real time data
online stacl?{ / Ambien?A?r Quality / Effluent monitoring stations for mamtenancer sgnggag?process s for
ransfer to SPCB server, data analysis and co-ordination with concerned se_ siructions of SPCB in this

taking corrective measures in case of non-compliances and to respond to the In

matter.

7. All employees of the industry including officers, staff, workers, contract workerg involved tln
operation/maintenance/ supervision of process area, pollution control areas, raw mater_lal and wasnz
handling areas shall undergo short term training at least twice in a year in the field of pollution cont’zol a
environment protection to create awareness and develop green skill. This shall be conducted l?y 3" party
expert agency and report on the activities along with details and photographs shall be submitted to the

Board on annual basis by end of June for previous financial year.
8. IS0 auditing reports of the industry in the field of environment shall be submitted to the Board every year on

sure continuous and effective operation of

annual basis.
8. The environmental cell shall be established and upgraded effectively to guide, monitor the pollution control

and environmental protection activities inside the industries on day to day basis to ensure that the conditions
stipulated in the consent to establish/operate order of the SPCB and conditions imposed in EC and
provisions of various environmental acts and rules are complied with and the report returns, compliances are
submitted to the Board in due time.

10. Adequate numbers of scientific / technical persons having qualification in environmental engineering/
environmental science from recognized institution/ university must be engaged or appointed along with other
interdisciplinary qualified persons to effectively implement and monitor different areas of environment
management and regulatory compliances including air pollution control, water pollution control, online
monitoring, real time data transmission, management of solid waste, hazardous waste, E-waste, plastic
waste etc. The Head of the environmental cell should be a senior level official, who will directly report to the
plant head to ensure that environmental management is performed effectively to ensure compliance to the
environmental norms on priority basis.

11. Energy consumption data of different pollution control devices like ESP/ Bag filter/ Scrubber/ Cyclone/ Gas
cleaning plant/ Fume treatment plant/ ETP/STP/Flow meters (treated effluent recycling) shall be collected
online on real time centralized platform/ dashboard with data storage facility and generate tamperproof
monthly / periodic reports, which shall be analysed by Energy Auditor, certified by Bureau of Energy
Efficiency and accordingly the Energy Management / preventive maintenance of Pollution Control
equigment shall be adopted. The energy management of process and pollution control devices shall be
practiced to record the progressive achievements to minimize energy consumption in order to reduce

greenhouse gas emission

12. The post EIA monitoring schedule should be strictly followed for different parameters around the plant for the
units is covered under EIA notification. The industry shall also conduct noise level study in the core zone
and buffer zone of the industry and submit 6 monthly report to the Board. ‘
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13.

14.

SPECIAL CONDITIONS
(Air Pollution Control)

All air pellution control devices shall be operated and maintained properly so that,

the particulate matter emission from stack attached to ESPs of the Boiler shall not

exceed 50mg/Nm>.

All the online continuous stack emission monitoring systems (CEMS) for
measurement of particulate matter and gaseous pollutants shall be operated
effectively and uninterruptedly & real time monitoring data so generated shall be
transmitted directly to RT-DAS server of the Board without passing through any

local PC or server.
All the online continuous ambient air quality monitoring stations (CAAQMS) shall

be operated effectively and uninterruptedly & real time monitoring data so
generated shall be transmitted directly to RT-DAS server of the Board without
passing through any local PC or server.

The unit shall provide dust extraction system at crusher house, boiler bunker to
control dust emission. CHP shall be installed in a shed and coal carrying conveyor
belts shall be covered.

Pneumatic conveyor system with silo will be provided for fly ash collection and
vents of ash silo shall be provided with bag filter to control fugitive emission. The
unit shall transport fly ash after conditioning in ash conditioner before utilization for
various uses.

The road shall be blacktopped. Permanent type high pressure water sprinkling
system shall be installed for regular spraying of water on roads to minimize
fugitive dust emission.

Separate energy meter shall be installed for all the pollution control equipment
and the records shall be maintained for verification of the Board from time to time.
Water sprinkling shall be provided at coal stock yard and work zone area to
control fugitive emission.

Steps shall be taken for regular monitoring 0

and submit data to the Board.
The industry shall install Online CEMS for Hg (Mercury) in the stack.a
The unit shall provide low NOXx burners to reduce NOx emission to keep the level

within the prescribed standard by MoEF & CC vide Notification dtd. 07.12.2015.

The unit shall strictly abide to confirm the MoEF & CC Notification dtd. 05.09.2022
' [ [ imeline for Emission Norms

vide GSR 682(E) regarding extension of time

The unit shall submit fly ash utilization status to the Board annually and shall

comply to the provisions of revised fly ash Notification No. S0.5481(E),dt.

dia and amended thereof.
12.2021 of MOEF, Govt. of In
?’:1; DG sets of capacity (2x500 KVA) shall be operated onl

power plant.

f Mercury (Hg) in the stack of boilers

y during black out of the

P.T.O
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The unit shall comply with the conditions stipula
for DG sets (standby). —_
The industry shall provide both dust extraction system and dus ppression

system at potential dust generating sources to control fugitive emission.
Good housekeeping practices shall be followed to improve the work environment

All roads and shop floors shall be cleaned regularly.
The performance evaluation of ESP, bag filter, air pollution control dey:ce-s f)nlme

CEMS, AAQMS & surveillance cameras shall be conducted by an institution of
National Repute (like NIT/ IIT) and annual report shall be submitted to the Board
by end of June for previous financial year.

The digital display board installed at the main gate shall be of minimum size of 6ft
X 4ft as stipulated by CPCB with provision of display of real time data online
analysers (CEMS, CAAQMS & CEQMS), so that the public can visualize the
actual emission and the values of parameters displayed at the gate. Outdoor
LED video screens should be preferred for digital display of environmental
parameters, CTO and authorization conditions and awareness clippings on

environment at the main gate, colony area and process area.
Online analysers for measuring flow, temperature and velocity of flue gas shall be

installed at the stacks and integrated with online CEMS data.

Online CO / Ammonia/ Chlorine and such other gas monitoring system shall be
installed in every process area where such toxic gas are expected to be
generated and in the plant premises along with alarm system to avoid accidental

hazards due to gas leakage.
Green belt shall be properly designed and developed with plantation of suitable

local species and species prescribed by CPCB.

A green belt of adequate width and density preferably with local species along the
periphery of the plant shall be raised so as to provide protection against
particutates and noise. It must be ensured that at least 33% of the total land area
shall be under permanent green cover. The proponent shall ensure the
maintenance of green belt throughout the year and for all time to come. It is
advised that they may engage professionals in this field for creation and

maintenance of the green belt.
Air pollution control devices shall be maintained properly. Fabric bags and cages

in bag house shall be checked regularly and replaced whenever required
Adequate availability of spares shall be ensured for inmediate replacement.

The unit shall install adequate dust extraction system as well as dust suppression
system at all potential dust generating points to control fugitive dust emission and
the ambient air quality inside the factory premises shall conform to the National

Ambient Air Quality standard.
Proper dust extraction system and dry fog system shall be installed in the coal

handling plant to control fugitive emission.
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27. Appropriat .
made po"e:zt;:;ef}i:fgse(l;kgr Dr?vis:ir)n of water sprinkling or soil covering shall be ‘ '
due to wing achion. Digh Syl :.mmﬂ(,i: of the ash ponds o prevent dus.;’( nuisance I
construction activitias ar(; unc;p_prc:.slon measures shail also be provndgd where

28. The industry shall ertaken at ash pon.d area to prevent dust nuisance.
housekeeping ime; €ngage road sweeper with vacuum cleaner to maintain

29, Separats Z g inside the plant.

S Fia recgre(;sg);hr;]ﬁtsr Shé?ll b.e installed ‘f‘or a.II the pollution contro.l equipment

30,  Ambisiitair : € maintained for verification of the Board frgm time to time.

; quality shall conform to the National Ambient Air Quality standards as
prescribed under E (P) Rules, 1986,

31. The lr‘.ndustry shall comply all the conditions stipulated in Consent to establish
Orde?r Issued by SPC Board and Environmental clearance issued by Ministry of
Environment, Forests & cc Gouwt. of India.

32. Thg Board reserves the right to revoke/refuse consent to operate at any time
durlr?g period for which consent is granted in case any violation is observed and to
modify/ stipulate additional conditions as deemed appropriate.

) 33.  The industry shall strictly follow the protocol at the time of shutdown and startup of

6 boiler as communicated by the Board earlier to avoid dust nuisance and public

complaint.

34. In case the consent fee is revised upward during this period, the industry shall pay
the differential fees to the Board (for the remaining years) to keep the consent
order in force. If they fail to pay the amount within the period stipulated by the

Board the consent order will be revoked without prior notice.

F-2 (Water Pollution Control)

1. Specific water consumption shall be limited within 3.5m*MWh by 6™ Dec,
2017 as per MoEF & CC vide Notification dtd. 07.12.2015.

2. The industry shall completely recycle the wastewater and adopt zero discharge
concept.

3. The industry shall take preventive measures for protection of aquatic life at the
river water intake system.

4. Wastewater generated from raw water treatment system and back wash of filtration
plant shall be properly treated in settling tank /ETP and taken to the common
monitoring basin.

5. Acidic /Alkaline effluent generated from DM water plant shall be properly
neutralized and reused.

6. The blow down shall meet the following standards before it is discharged to the

common basin.
Boiler Blow down

Suspended Solids 100.0 mg/l (Max.)
Oil & Grease 20.0mg/l (Max.)
Copper(Total) 1.0mg/l (Max.)

P.T.O
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Iron(Total) 1.0mg/! (Max.)

Cooling Tower Blow down

Free available Chlorine 0.5 mg/| (Max.)
1.0mg/I(Max.)

Zinc
Chromium (Total) 2.0mg/I(Max.)
5.0mg/I(Max.)

Phosphate
All the cooling water shall be completely circulated.

7.
8. The oil contaminated effluent from CPP and service area shall be treated in o) -
separator before taking to common basin. From common monitoring basin partly

the water shall be reused for ash handling, green belt and dust suppression.
The industry shall explore treatment of the cooling tower blow down through

9.
reverse.osmosis process and treated water shall be reused.
10. Domestic wastewater from plant and colony shall be treated in STP and treateqd

-tratf:‘luent.shall be_ reused for gardening, plantation and greenbelt.
eﬁjcgntn;we cont:nt{ous effluent quality monitoring system (EQMS) shall be operated
i nlq\:ft eydagg utr:mtterr;;T)tedly & real time monitoring data so generated shall be
irectly to RT-DA i i
Q Pl S server of the Board without passing through any
12. The E
L opef?;te;t T;::atrpent Plant (ETP) and the Sewage Treatment Plant (STP) shall
drou contmﬁ; ete(jcf:\\ﬁg and continuously through a dedicated in house team 2
S0 as to confirm to the i I‘
T : prescribed norms.
he performance evaluation of ETP, STP, online CEQMS & \7Veb c
ameras, flow

11.



Sweksha Prakash
55


ey
T

19.
20.

21:
22,

23.

25.

26.

27.

28.
29.

30.

31.

32.

33.

(08 ]
CONSENT ORDE
thl’OUgh clari-ftoCulato ) RBER Page 11
The stor T/ tube settlers t :

m water drain sh S 1o meet the discharge norms.

the i : all be maintai .
industrial effluent or sewage ei:fllnlan:ed separately withoul being mixed up with
uent.

Closed cycle i
cooling s 3
The effluent shall begtre)g:azma:vgh ?:tural draft cooling towers shall be provided.
er the prescribed norms.

No ground water s
Internal drainage :s!:;ei:dractg dior the project work atiany S1age.
rock etc. shall be made for eS_td!lke vertical and chimney, horizontal sand blanket,
without any material erosio% l_‘f:g t-he seepage water flow to the downstream side
stone rip rap, turfing, etc. sha.ll bee l:ternal and external slopes of the dykgs with
to wave action. rain cuts. adequately protected to take care of erosion due
Provisi
m:;’:'cfph?sf ‘::;?Iffi:\r:nch filled with impervious soil below the dyke section shall be

; rease the length of seepage water flow in the foundation,
thereby controlling the exit gradient, whi i
The online continuous eff n : which .saf.eguards erosion problem.
affctiieh G GRER effluent quality momtqmg syéter'n (EQMS) shall be operated
e it Spgféuptedly and the online monitoring data so generated shall

. and CPCB server on a continuous basis.

Rain water harvesting structure shall be developed inside the plant premises as
per concept and practices made by CPCB and maximum efforts shall be made to
reuse harvested rain water, with a définite plan and programme to reduce the
drawal of fresh water from water bodies.
Concrete parapet wall of adequate height should be provided all along the
concreted drains on its both the sides with rain cuts at regular intervals to prevent
entry of dust/ash from the road and work zone into the drainage system. All the
industrial drains shall be cleaned regularly.
Oil catch pits shall be provided in oil handling area of power plant for collection of

spillage.
The industry shall abide
The industry shall adopt

by E(P) Act, 1986 and Rules framed there-under. 1
high concentration slurry disposal method (HCSD) for |

bottom ash disposal.
Adequate safety measures shall be implemented to protect the ash dyke from
getting breached.

t be any clandestine discharge from the Ash pond. The excess

There shall no .
e ash pond shall be collected in a pond and completely

overflow water of th

recycled for ash slurry making.
The unit shall take all precautionary measures to ensure safety of the ash pond

dykes and to avoid rain cuts, slope failure, breach of dykes and discharge of ash

slurry to the surrounding area. . .
The industry shall take steps for fulfilment of all the stipulations and necessary

measures to check pollution.

P.T.O
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3:”Consent to operate is subject to availability oi ai -Othe: . uire;y proced::;:ES
| required under relevant Acts/Rules and fulfilment of req al
formalities.
G. Additional Condition \

1) The designated Ash Pond of 135 Ac and Pipeline for disposal otf ssgn?rggr%';ngg
Concentration Slurry Disposal Mode (HCSD) shall be constructe

by January, 2024. - r

The unit shall install 4 nos. of CAAQMs by May, 2023 and real time data

transmission shall be connected to the SPCB server.

3) The unit shall complete the ducting work from the bag filter chute to ID far;_ an?
electrical connection work by May, 2023. The unit shall not go for any operationa

activity without completion of the said job.

4)  The unit shall submit the water drawl permission to the Board by May, 2023.

S)  The unit shall provide proper lining and pipeline for interim ash pond over an area 20
) Ac exist inside the plant premises prior to operation of the plant. The unit shall not go
for any operational activity without completion and readiness of all work related to

Qv interim ash pond.

8)  The industry shall install Online CEMS for Hg (Mercury) in the stacks.

6) The unit shall ensure uninterrupted data transmission from CEMS, CAAQMS,
CEQMS & uninterrupted video streaming of HD IP Surveillance Camera to the
Server of the Board. If any technical issues, they may contact IT Cell immediately to
sort-out the problems.

7)  The unit shall abide by the fuel policy of the state.
mply with the conditions stipulated in section A,B,C, DE F&G to

2)

The occupier must co
keep this consent order valid.

To
The Executive Vice President

M/s Ind-Barath Energy (Utkal) Limited
At- Sahajbahal, PO- Charpali Barpali,
Bandhbahal, Dist — Jharsuguda- 768 211

Memo No. U8 57 IDt. _ 28 -03 2029 %

Copy forwarded to;
i) Regional Officer, State Pollution Control Board, Jharsuguda

u) District Collector, Jharsuguda
gu) Djrector of Mines, Odisha, Bhubaneswar
iv) Director Factories and Boiler, Bhubaneswar

v) D.F.0, Jharsuguda
Vi) HWM Cell, SPC Board, Bhubaneswar W

Vi) Consent Register

CHIEF ENV. E
STATE POLLUTION CONTROL BOARD, ODISHA

rPT0O
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ARGE OF ENVIROMMENT POLLUTANTS

[ ————
Standards j‘*‘ ‘
Inland . ‘ l'
surface Public Land for Marine Costal Areas \ |
] sewers irrigation ‘
= 1 Colourioton ?L (b) © (d) =
ta g ouriess/Odouy | -~---- See 6 of See 6 of Annex-1 \ ot
ess as far as Annexi er
> = i practible 2 \
3 uspended H
] Solids (mg) 100 600 200 For process
wastewater — 100
b. For cooling water
effluent 10% above
total suspended matter &
3 o - of influent. *
, articular size of SS Shall pass 850 |- ¥ J
5. pH value 5.510 9.0 55t09.0 | 5.5t09.0 5.510 9.0 J
6. Temperature Shall not exceed | —— T Shall not exceed 5°C
5°C above the above the receiving water
receiving water temperature
temperature
7 QOil & Grease mg/l max. 10 20 10 20 J
8. Total residual chlorine 1.0 - ———— 1.0 J
9. Ammonical nitrogen (as 50 50 - 50
N) mg/l max.
10. Total Kajeldahl nitrogen 100 - - 100
(as NH3) mg/1 max.
& Free ammonia (as NHa) 5.0 - - =0 ‘\
mg/1 max.
- 100
12. Biochemical Oxygen 30 350 10
Demand (5 days at
(20°C) mg/1 max. |
: 250 - S 250
13. Chemical Oxygen
Demand, mg/1 max.
0.2 0.2 0.2
14, Arsenic (as As) mg/1 02
o aasiar T 001
e 01 0.01 —— 0.
15. Mercury (as Hg) mg/1 0
max.
S I e .0
=~ s o1, 1.0 2
3 Lead (as pb) mg/1 max.
L ]

P.T.O
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[17. |cardmium (as Cd) mg/1 2.0 10 | - 2.0
| max. e {'C-':n
[ 18. Hexavalent Chromium 0.1 20 ] s 1.0 \"
(as Cr + 6) mg/l max.
19. Total Chromium (as Cr) 2.0 20 | e 2.0
mg/l max.
20. Copper (as Cu) mg/l 3.0 30 | - 3.0
max.
T —
21, Zinc (as Zn) mg/l max. 5.0 B f eessses 15
22. Selenium (as Sc) mg/l 0.05 0.05 R 0.05
max.
23. Nickel (as Nil) mg/l max. 3.0 30 | — -- 5.0
24, Cyanide (as CN) mgl/I 0.2 2.0 0.2 0.02
max.
25. Fluoride ( as F) mg/l 2.0 15 e 15
max.
6. [Dissolved Phosphates 5.0 B~ — ———
(as P) mg/l max.
27. Sulphide (as S) mg/I 20 e e 5.0
max.
28. Phennolic compounds 1.0 5.0 e 5.0
as (CgHsOH) mg/l max.
29. Radioactive materials
a. Alpha emitter 107 10’ 108 107
micro curle/ml.
b. Beta emitter 10° 10° 107 10°
micro curle/ml.
30. Bio-assay test 90% survival of |90% survival { 90% survival| 90% survival of fish after
fish after 96 of fish after | of fish after | 96 hours in 100% effluent
hours in 100% | 96 hours in | 96 hours in
effluent 100% 100%
effluent effluent
31 Manganese (as Mn) 2 mg/l 2 mg/l 2 mg/l
32, Iron (Fe) 3 mg/l 3 mg/l —— 3 mg/l
33. Vanadium (as V) 0.2 mg/l 0.2 mg/l e 0.2 mg/l
34. Nitrate Nitrogen 10 mg/l ——— e 20 mg/l
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s
PART- B- T g
F-B:NATIONAT, AMBIENT AR QUALTTY STANDADRDS ,
=SC] Pollutants T Tme Wais . : — ’
No _,\'\',’g:az'e“b““* (-t>rjc.§-r14trrftc of Ambient Air = - I
B lndlfstria! Ecologically Methods of Measurement
| Residential, Rural Sensitive Area
5 and other Area (notified by
~ 'l Central
T ) %)) 3 & Government) |
1. | Sulphur Dioxide (SO ©) ©) ‘
| ug/m’ (8O2), | Annual * 50 20 -Improved west and Gaeke \
- 24 Hours ** 30 : \
3. Nitro i 80 - Ultraviolet fluorescence
| NO ?"“;'%x'de Annual * 40 30 - Modified Jacob &Hochheiser (
[ 2), pgm i o Na-Arsenite) ‘
| - i ours 80 80 - Chemiluminescence
: 3. Particulate Matter (size Annual * 60 60 -Gravimetric
i less than l?wn) or - TOEM
\ PM,oug/m . 24 Hours ** 100 100 - Beta Attenuation.
A, Particulate Matter (size | Annual * 40 40 -Gravimetric
less than 2.5um) or - TOEM
_ PM, spg/m’ 24 Hours ** 60 60 - Beta Attenuation
3. Ozone (0;) pg/m’ 8 Hours ** 100 100 - UV Photometric
: - Chemiluminescence
1 Hours ** 180 130 - Chemical Method
6. Lead (Pb) pg/m’ Annual * 0.50 0.50 -AAS/ICP method after sampling
on EMP 2000 or equivalcnt filtcr
24 Hours ** 1.0 1.0 paper.
- ED-XREF using Teflon filter
7 Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive Infra Red
(CO) mg/m’ (NDIR)
1 Hours ** 04 04 Spectroscopy
8 Ammonia (NH;) pg/m’> | Annual* 100 100 ~Chemiluminescence
- Indophenol Blue Method
24 Hours** 400 400
9. Benzene (C¢Hg) pg/m’ Annul * 05 05 -Gas Chromatography based
continuous analyzer
- Adsorption and Desorption
followed by GC analysis
10. | Benzo (a) Pyrene (BaP)- | Annual® 01 01 -Solvent extraction followed by
Parti (;ulate phase only, I-FPLC/GC analysis
ng/m ——
nic (As), ng/m’ Annual* 06 06 -AAS/ICP method after sampling
11,7} Arsetic (As), 06/ on EPM 2000 or equivalent filter
paper i
i i P Annual* 20 20 -AAS/ICP method after sampling
12. | Nickel (Ni),ng/m on EPM 2000 or equivalent filter
paper s
*%

Annual arithmetic mean of minimum 104 measurements

hourly at uniform intervals.

.4 24 hourly or 08 hourly or 0 hourly monitored values, as applicable, shall be complied with 98% of the time

in a year, 2% of the time, they may exceed the limits but not on two consecutive days of monitoring.

=,

in a year at a particular site taken twice a week 24

= - =asmmeewm SO RS e e

P.T.O
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STATE POLLUTION CONTROL BOARD, ODISHA

|IDEPARTMENT ()l"' FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Al118, Nilakantha Nagar, Unit-VIll, Bhubaneswar-751012
Phone-0674-2564033 / EPABX : 2561909/2562847

E-mail: p.uibgshl@o_s_pcboard,org/ Website: www.ospcboard.org

CONSENT ORDER

No. o 24 /' IND-I-CON-6430 Dt. 09-06- 20)%

Consent for discharge of sewage and trade effluent under section 25/26 of
Water(P&CP) Act, 1974 and for existing/new operation of the plant under
section 21 of Air(P&CP) Act, 1981.

Sub :

Ref: Your online application ID No. 1466910, dtd. 29.12.2016

Consent to operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and rules framed thereunder to

Name of the Industry M/s IND-BARATH ENERGY (UTKAL) LIMITED

Name of the Occupier & Designation Sri Jagannath Mohapatra, Director
Address At- Sahajbahal, PO- Charpali Barpali, Bandhbahal, Dist - Jharsuquda

This consent order is valid for the period up to 31.03.2018

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions
as specified below. This consent is granted subject to the general and special

conditions stipulated therein.

Details of Products Manufactured
SI.No. Product

01. Electricity (Unit-1)

Quantity
1x350 MW

P.T.O



Sweksha Prakash
61


& s

CONSENT ORDER

- through the following outlet subject to the ©

i itted
Discharge perm o T | - t
. sion point of anntnty of
Qutlet Describ discharge discharge
No. of outlet X1 Dior
L/hr
i Tobe recycled B
o1 E,?,A\,\ \,'L,W,, ompletely |+
N -C ~oling To be reCYC'Bd =
e st completely |
03, |Treated | Used for sturry )
 |water from making
ETP S e
|
04. |Ashpond Tfo be rhec{fr‘reyd B
overflow or ash
making
t to the prescribed

Emission permitted through the following stack subjec

standard
Chimney Description of Stac_k“ Stack W Prescribed Stgndard
Stack height | emission (mg/Nm”)
No. (m) (m /hr) PM SO, NOx Hg
Emission standards appllcableupt005122017
1 Stack attached to 275 --
ESP of Unit-1
Emission standards api 2017
1 Stack attached to 275 - 50 600 |30
ESP of Unit-1 A==
Disposal of solid waste permitted in the following manner
Sl. No. | Type of Quantity |Quantity to |Quantity Quanti ipti
: Desc
Solid generated | be reused on [to be dispos?d of disrg:)t:;?
waste (TPD) site(TPD) reused off | off site.
site(TPD) |(TPD)
1. Ash 2100 --- 1600 to 350 |High
cement concentration
plant, 150 slurry
to |9cal disposal in
brick own ash
manufact pond.
urer
P.T.O
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GENERAL CONDITIONS FOR ALL UNITS 63

1.

10.

11,

12.

13.

14.

The consent is given by the Board in consideration of the particulars given in the application.
Any change or alternation or deviation made in actual practice from the particulars furnished
in the application will also be the ground liable for review/variation/revocation of the consent
order under section 27 of the Act of Water (Prevention & Control of Pollution) Act, 1974 and
section 21 of Air (Prevention & Control of Pollution) Act, 1981 and to make such variations
as deemed fit for the purpose of the Acts.

The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and products /
manufacturing process or quantity /quality of the effluent rate of emission / air pollution

control equipment / system etc.
The applicant shall not change or alter either the quality or quantity or the rate of discharge
or temperature or the route of discharge without the previous written permission of the

Board.
The application shall comply with and carry out the directives/orders issued by the Board in

this consent order and at all subsequent times without any negligence on his part. . In case
of non-compliance of any order/directives issued at any time and/or violation of the terms
and conditions of this consent order, the applicant shall be liable for legal action as per the

provisions of the Law/Act.
The applicant shall make an application for grant of fresh consent at least 90 days before

the date of expiry of this consent order.

The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State laws or regulation.
This consent does not authorize or approve the construction of any physical structure or

facilities or the undertaking of any work in any natural water course.

The applicant shall display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

An inspection book shall be opened and made available to Board's Officers during their visit

to the factory.
The applicant shall furnish to the visiting officer of the Board any information regarding the

construction, installation or operation of the plant or of effluent treatment system / air
pollution control system / stack monitoring system any other particulars as may be pertinent

to preventing and controlling pollution of Water / Air.
Meters must be affixed at the entrance of the water supply connection so that such meters

are easily accessible for inspection and maintenance and for other purposes of the Act
provided that the place where it is affixed shall in no case be at a point before which water
has been taped by the consumer for utilization for any purposes whatsoever.

Separate meters with necessary pipe-line for assessing the quantity of water used for each

of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose
c) Process

The applicant shall display suitable caution board at the place where the effluent is entering
into any water-body or any other place to be indicated by the Board, indicating therein that
the area into which the effluents are being discharged is not fit for the domestic use/bathing.

Storm water shall not be allowed to mix with the trade and/or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

P.T.O
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RDER 1
A hin the factory and the prem;

sim _xeeping both wit i | be admi
N - <hall maintain good house-keep g|<-pr00f. Floor washing shall be admi
15. The applicant s drains shall be lea be allowed to find their way in stormy

s and :
ipes, valves, sewer SRR
Qltlop;ﬁe effluent collection system only a

ins or open areas. o ra——
:rhaeinas plicgnt shall at all times maln't_a.m in go e i
© 'bﬁe all treatment or control facilities or sy
ssi
tr:; term(s) and conditions of the consent.
Care should be taken to keep the anaero

utilized as mere stagnation ppnds. The anae':zmd At
nutrients for effective digestion. Lagoons s

rder and operate as efficiently ag
or used by him to achieve with

i i ically active and not
i ons, if any, biologica ' .
" It?igc‘];olagoons should be fed with the required

i ted with sides and bottom

i g d i d be completed and
18 ‘The utilizpation of treated effluent on factory’'s own land, if any, shoul

ini i inage channel or
there should be no possibility of the effluent gaining access into any drainag

other water courses either directly or by overflow. . ' . - e
19. The effluent disposal on land, if any, should be done without creating any nuisance t

surroundings or inundation of the lands at any time. .

20. If at any tir?we the disposal of treated effluent on land becomes incomplete or unsat:sfactotry
or create any problem or becomes a matter of dispute, the industry must adopt alternate
satisfactory treatment and disposal measures.

21. The sludge generated from treatment units shall be dried in sludge drying beds and the
drained liquid shall be taken to equalization tank of treatment plant.

22. The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

23. The applicant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements for
chimneys/stacks and other sources of emissions so as to collect samples of emission by the
Board or the applicant at any time in accordance with the provision of the Act or Rules made
therein.

24. The applicant shall provide all facilities and render required assistance to the Board staff for
colfection of samples / stack monitoring / inspection.

25. The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in any change in quality and/or quantity of emissions,
without the previous written permission of the Board.

26. No control equipment or chimney shall be altered or replaced or as the case may be erected
or re-erected except with the previous approval of the Board.

27.  The liquid effluent arising out of the operation of the air poliution control equipment shall be

28, The stack and ambient monitoring system installed by the applicant shall be opened for
Inspection to this Board at any time.

29. There shall not be any fugitive or episodal discharge from the premises.

30. ln'Case of such episodal discharge/emissions the industry shall take immediate action to
bring qun the emission within the limits prescribed by the Board in conditions/stop the
opgratlon of the plant. Report of such accidental discharge /emission shall be brought to the

5 notice of the Boarg within 24 hours of occurrence,

i . .
e:; 'a]:)phtcart shall keep the premises of the industrial plant and ajr pollution control
Pment clean and make all hoods, pipes, valves, stacks/chimneys leak proof. The air

pollution contro| equi ion, i i
: pment, location, Inspection chambers samplin
Made €asily accessible at all times. ' = PR R =

\_/‘
M
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g
n in any of the plant/plants of the factory which is likely to result in
discharge/emission of air pollutants and / or result in violation of the
d to the Headquarters and Regional Office of

32. Any upset conditio
increased effluent
standards mentioned above shall be reporte

speed post within 24 hours of its occurrence.

to ensure that minimum three varieties of indigenous species of trees are

y of not less than 1000 trees per acre. The trees may be planted along

the Board by fax /
dustries or industrial premises. This plantation is stipulated over and

33. The industry has
planted at the densit
poundaries of the in
above the bulk plantation of trees in that area.

34. The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipment collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board, so as no

to cause fugitive emission, dust problems th

35 All solid wastes arising in the premises sha
satisfaction of the Board by :

Land fill in case of inert material, care being taken to ensure that the material does not

late into ground water or carried away with storm

i)
give rise to leachate which may perco
erever possible in case of combustible organic material.

rough leaching etc., of any kind.
Il be properly classified and disposed off to the

run-off.
i) Controlled incineration, wh
iy Composting, in case of bio-degradable material.
36. Any toxic material shall be detoxicated if po
buried in protected areas after obtaining approval of this Board in writing. The detoxication
ed out in the presence of Board’s authorized persons
be obtained for handling and disposal of hazardous

or sealing and burying shall be carri
Letter of authorization shall

ssible, otherwise be sealed in steel drums and

herwise this Board is of opinion that all or any

only.
wastes.
37. If due to any technological improvement or ot
of the conditions referred to above requires variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
f such condition and thereupon the applicant shall be bound

of being heard, vary all or any 0
to comply with the conditions so varied.

38. The applicant, his/heirs/legal representa
to the condition or renewal of this consent after the expiry period of this consent.

tives or assignees shall have no claim whatsoever
39. The Board reserves the right to review, impose additional conditions or condition, revoke

change or alter the terms and conditions of this consent.

40 Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 to review any and/or all the conditions imposed herein above and to
make such variations as deemed fit for the purpose of the Act by the Board.

41. The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21 A of Air
(Prevention & Control of Pollution) Act, 1981.

42. The industry shall comply to all the conditions stipulated under Charter on Corporate

Responsibility for Environmental Protection (CREP) guidelines in a time bound manner as

envisaged there in. (if applicable)

43. The industry shall comply to the conditions stipulated in CTE order issued by Odisha State
Pollution Control Board.

44. The industry shall abide by E(P) Act, 1986 and Rules framed there-under.

45. In case the consent fee is revised upward during this period, the industry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force. If
they fail to pay the adequate amount within the period stipulated by the Board the consent
order will be revoked without prior notice.

operate at any time during period
bserved and to modify/ stipulate

46. The Board reserves the right to revoke/refuse consent to
for which consent is granted in case any violation is o

additional conditions as deemed appropriate
=¥
P.T.O
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Rs 50 CRORES AN : N
Vo e
” th through ap C
; ir Quality every montn { Proveq "
vse the effluent / emissions and An;btinatn/\l,re. as mentioned in this order ang Shay e
licant shall analys > € PR g 'C = ‘
et ‘C::r the parameters indicated in TABLE Bj B
laboratory : rd on monthly basis o 9.
furnish the report thereof to the Boa Secretary on or before 10™ of every month.
2. The following information shall be forwarded to the Member ec |
a) Performance / progress of the treatment plant. _— \‘
: e effluent. \
b) Monthly statement of daily discharge of domestic and/or trad \
3. Non-compliance with effluent limitations ! pzavisns 2
on-comp . ith or is unable to comply with any effluent limitations '.
O e e corpply o tify the consent issuing authority by telephone i
specified in this consent, the applicant shall immediately noti fing within 5 days of such \

and provide the consent issuing authority with the following information in wri
notification.
i) Causes of non-compliance
i) A description of the non-compliance discharge including its impact on the receiving waters.
iiiy Anticipated time of continuance of non-compliance if expected to continue or if such condition has
been corrected the duration or period of non-compliance.
Iv) Steps taken by the applicant to reduce and eliminate the non-complying discharge and
v) Steps to be taken by the applicant too prévent the condition of non-compliance.
b) The applicant shall take all reasonable steps to minimize any adverse impact to natural waters resulting from

non-compliance with any effluent limitation specified in this consent including such accelerated or additional
monitoring as necessary to determine the nature and impact of the non-complying discharge.

Nothing in this consent shall be construed to relieve the applicant from civil or criminal penalties for non-
compliance whether or not such non-compliance is due to factors beyond his control, such as break-down,

electric failure, accident or natural disaster.

4. Proper housekeeping shall be maintained inside the factory premises including process areas by a
dedicated team.

5. The industry must constitute a team of responsible and technically qualified personnel who will ensure
continuous operation of all pollulion control devices round the clock (including night hours) and should be in
a position to explain the status of operation of the pollution control measures to the inspecting officers of the
Board at any point of time. The name of these persons with their contact telephone numbers shall be
intimated to the concerned Regional Officer and Head Office of the Board and in case of any change in the
team it shall be intimated to the Board immediately.

c)

6. The industry shall engage dedicated qualified manpower to ensure continuous and effective operation of
online stack / Ambient Air Quality / Effluent monitoring stations for maintenance of database, real time data
trapsfer to SPCB server, data analysis and co-ordination with concerned personnel of process units for
:::;?g corrective measures in case of non-compliances and to respond to the instructions of SPCB in this

er.

<) S ‘ PT.0
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CONSENT ORDER Page 7
W

SPECIAL CONDITIONS
(Air Pollution Control)

All air pollution control devices shall be operated and maintained properly so that,
the particulate matter emission from stack attached to ESPs of the Boiler shall not
exceed 50 mg/Nm?,

All the online continuous stack emission monitoring systems (CEMS) for
measurement of particulate matter and gaseous pollutants shall be operated
effectively and uninterruptedly and the online monitoring data so generated shall
be transmitted to SPCB and CPCB server on a continuous basis.

All the online continuous ambient air quality monitoring stations (CAAQMS) shall

be operated effectively and uninterruptedly and the online monitoring data so
generated shall be transmitted to SPCB and CPCB server on a continuous basis.

The unit shall provide dust extraction system at crusher house, boiler bunker to
control dust emission. CHP shall be installed in a shed and coal carrying conveyor

belts shall be covered.
Pneumatic conveyor system with silo will be provided for fly ash collection and

vents of ash silo shall be provided with bag filter to control fugitive emission. The
unit shall transport fly ash after conditioning in ash conditioner before utilization for

various uses.
The road shall be blacktopped. Permanent type high pressure water sprinkling

system shall be installed for regular spraying of water on roads to minimize

fugitive dust emission.
Separate energy meter shall be installed for all the pollution control equipment

and the records shall be maintained for verification of the Board from time to time.
Water sprinkling shall be provided at coal stock yard and work zone area to

control fugitive emission.
Steps shall be taken for regular monitoring of Mercury (Hg) in the stack of boilers

and submit data to the Board.
The unit shall provide low NOx burners to reduce NOx emission to keep the level

within the preséribed standard by MoEF & CC vide Notification dtd. 07.12.2015.
Steps shall be taken for installation of Flue Gas Desulpurisation (FGD) system in
future if required to keep the SO2 level within 600mg/Nm3 to confirm the MoEF &

P.T.O
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(14

on dtd. 07.12.2015. This shall als
m FGD system.

to the Board annually and shy
Notification No. SO'254(E),dL

CC Notificati
effluent / solid waste to be generated fro
n status

of
The unit shall submit fly ash utilizatio

12
ised fly ash

comply to the provisions of rev

25.01.2016 of MOEF, Govt. of India.
provide both dust extraction system and dust suppressio,

13. The industry shall o
system at potential dust generating sources to control fugitive emission.

14, Good housekeeping practices shall be followed to improve the work environment.

All roads and shop floors shall be cleaned regularly.
A green belt of adequate width and density preferably with local species along the

periphery of the plant shall be raised so as to provide protection against
particulates and noise. It must be ensured that at least 33% of the total land area
shall be under permanent green cover. The proponent shall ensure the
maintenance of green belt throughout the year and for all time to come. It is
advised that they may engage professionals in this field for creation and

15.

maintenance of the green belt.
16.  Air pollution control devices shall be maintained properly. Fabric bags and cages

in bag house shall be checked regularly and replaced whenever required.
Adequate availability of spares shall be ensured for immediate replacement.

17. The industry should use hydrogen gas cylinder instead of going for a
hydrogenation plant.

18.  The unit shall install adequate dust extraction system as well as dust suppression
system at all potential dust generating points to control fugitive dust emission and
the ambient air quality inside the factory premises shall conform to the National
Ambient Air Quality standard .

19. Proper dust extraction system and dry fog system shall be installeg in the coal

handling plant to control fugitive emission.

20.  Appropriate measures like provision of water sprinkling or soil covering shall be
made over the exposed dry surface of the ash ponds to prevent dust nuisance
due to wind action. Dust Suppression measures shall also be provided where
construction activities are undertaken at ash pond area to prevent dust nuisance.

o —
——— — e
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) ius of vyour pl
Y of Rs.150. y plant shall be

Separate €nergy meter shayl be ins
and the records shall be maintained

Ambient air quality shall conform to
prescribed under E p Rules, 1986.

talled for all the pollution control equipment
for verification of the Board from time to time.

the National Ambient Air Quality standards as

The industry shall Comply all the conditions stipulated in Consent to establish
order issued Board vide Letter No. 13374, dtd. 13.08.2010 and Environmental

clearance issued by Ministry of Environment & Forests Gowt. of India vide its letter
dt. 30.11.2009 & dt. 04.02.2015.

The Board reserves the right to revoke/refuse consent to operate at any time

during period for which consent is granted in case any violation is observed and to
modify/ stipulate additional conditions as deemed appropriate.

The industry shall strictly follow the protocol at the time of shutdown and startup of
boiler as communicated by the Board earlier to avoid dust nuisance and public
complaint.

In case the consent fee is revised upward during this period, the industry shall pay
the differential fees to the Board (for the remaining years) to keep the consent
order in force. If they fail to pay the amount within the period stipulated by the
Board the consent order will be revoked without prior notice.

(Water Pollution Control)

Specific water consumption shall be limited within 3.5m*/MWh by 6" Dec,
2017 as per MoEF & CC vide Notification dtd. 07.12.2015.

The industry shall completely recycle the wastewater and adopt zero discharge

concept. | -
The industry shall take preventive measures for protection of aquatic life a

river water intake system.
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raw water treatment system and bac
tank /ETP and taken to the comme,

k wash of filtra
Wastewater generated from ati
plant shall be properiy treated in settling

monitoring basin.
Acidic /Alkaline effluent generated from DM water plant shall be Propeny

neutralized and reused.
The blow down shall meet the following standards before it is discharged to the

common basin.

Boiler Blow down
Suspended Solids 100.0 mg/l (Max.)
Oil & Grease 20.0mg/l (Max.)
Copper(Total) 1.0mg/l (Max.)
Iron(Total) 1.0mg/I (Max.)

Cooling Tower Blow down
Free available Chlorine 0.5 mg/l (Max.)
1.0mg/l(Max.)

Zinc
Chromium (Total) 2.0mg/I(Max.)
Phosphate 5.0mg/I(Max.)

All the cooling water shall be completely circulated.
The oil contaminated effluent from CPP and service area shall be treated in oil

separator before taking to common basin. From common monitoring basin partly

the water shall be reused for ash handling, green belt and dust suppression.
The industry shall explore treatment of the cooling tower blow down through

reverse osmosis process and treated water shall be reused.
Domestic wastewater from plant and colony shall be treated in STP and treated

effluent shall be reused for gardening, plantation and greenbelt.
The storm water drain shall be maintained separately without being mixed up with

the industrial effluent or sewage effluent.
Closed cycle cooling system with natural draft cooling towers shall be provided.
The effluent shall be treated as per the prescribed norms.
No ground water shall be extracted for the project work at any stage.

ontal sand blanket,

Internal drainage arrangement like vertical and chimney, horiz

rock etc. shall be made for guiding the seepage water flow to the downstream side
nd external slopes of the dykes with

without any material erosion. The internal a
stone rip rap, turfing, etc. shall be adequately protected to take care of erosion due

to wave action, rain cuts.
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15. Provision of cut
-off tren s 7
i, This ehds inCreCh filled with Impervious soil below the dyke section shall be
ase the length of Seepage water flow in the foundation,

thereby controli :
Ing the exit gradient, which safeguards erosion problem

16. The online continy
o) y
effectively and uni l:s efiluent quality monitoring system (EQMS) shall be operated !
. Nterruptedly and the online monitoring data so generated shall |
17 €d to SPCB and CPCB server on a continuous basis.

Rain water ha ;
ot conoent rvesting structure shall be developed inside the plant premises as
ce ;
Pt.and practices made by CPCB and maximum efforts shall be made to

reuse ha i i
rvested rain water, with a definite plan and programme to reduce the
drawal of fresh water from water bodies.

18. Concrete parapet wall of adequate height should be provided all al'ong the

concreted drains on its both the sides with rain cuts at regular intervals to prevent
entry of dust/ash from the road and work zone into the drainage system. All the
industrial drains shall be cleaned regularly.

19. Oil catch pits shall be provided in oil handling area of power plant for collection of
spillage.

20. The industry shall abide by E(P) Act, 1986 and Rules framed there-under.

21. The industry shall adopt high concentration slurry disposal method (HCSD) for
bottom ash disposal.

22 Bottom ash shall be collected in a double V' 'water impounded refractory lined

furnace hopper. From where it will be taken to clinker grinder for grinding to 25mm
size and shall be transported through high concentration slurry disposal system to

ash disposal site.
23. Adequate safety measures shall be implemented to protect the ash dyke from

getting breached.
24 There shall not be any clandestine discharge from the Ash pond. The excess

overflow water of the ash pond shall be collected in a pond and completely

recycled for ash slurry making.
25 The unit shall take all precautionary measures to ensure safety of the ash pond

dykes and to avoid rain cuts, slope failure, breach of dykes and discharge of ash

slurry to the surrounding area.

P.T.O
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26. The industry shall take steps for fulfillment of all the stipulations and neceSSaW\

!

measures to check pollution.

27. Consent to operate is subject to availability of all other statutory clearanceg

required under relevant Acts/Rules and fulfillment of required procedura|

formalities.

G. Additional Condition '

1. This consent to operate is granted subject to submission of comgrehensnve proposal
by 30.04.2017 for implementation of Action Plan prepared for critically poliuted aref—zs
like Angul =Talcher area and Ib Valley — Jharsuguda declared by CPCB-..Non-recelpt
of proper proposals in this regard shall lead to review of relevant conditions of CTO
or revocation of CTO as deemed proper.

2. The unit shall strictly comply the conditions stipulated bank guarantee conditions
vide Board's letter No. 5913, dtd. 24.04.2017. ‘

3. The industry shall install dust extraction system (Pulse jet bag filters) at the coal
crusher and screen circuit.

T

The occupier must comply with the conditions stipulated in section A, B,CD,E, F, and G _

to keep this consent order valid.

To
The Director
M/s IND-BARATH ENERGY (UTKAL) LIMITED
At- Sahajbahal, PO- Charpali, Barpali,
Bandhbahal, Dist - Jharsuguda

1
;

1*’ Cj})-
MEMBER SECRJIARY
STATE POLLUTION CONTROL BOARD, ODISHA

Memo No.__ %025 IDt. _09-06-201% |
Copy forwarded to;

i) Regional Officer, State Pollution Control Board, Jharsuguda.

iii) D.F.O, Sambalpur

iv) Director Factories and Boilers, Odisha, Bhubaneswar

V) SEE, Cess (Head Office)

vi) Consent Register

vii) Sr. Env. Scientist (L)

SR. ENV. ENGINEER, L-l (C)
Qv' STATE POLLUTION CONTROL BOARD, ODISHA

LTI(_/

P.T.O
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RGE OF ENV
|
Parameters St\lK
—\ andards \l
Inland surface |  pirn tboa
Public ¢ : rd.org
—— | sewers irﬁ;gtifgrr\ Marine Costal Areas \ b°5"’d.org
.\
PSSO (a
Colour&odour m (b) (c) (d) |
rless afse ?;:2(;0“ ..... See 6 of See 6 of Annex-1
- = practible Annex-1
- uspended Solids
(mgf) 100 600 200  |For process 2
wastewater — 100 T
b. For cooling water
effluent 10% above 5 of
total suspended matter der
. of influent.
3. Particular size of SS Shall pass 850 |----- S
5. pH value 551t09.0 55t09.0 55t09.0 5.5t09.0
6. Temperature Shall not exceed |--—----- R Shall not exceed 5°C &
5°C above the above the receiving water f
receiving water temperature
temperature B
7. Qil & Grease mg/l max. 10 20 10 20
8. Total residual chlorine 1.0 —_— | 1.0
9. Ammonical nitrogen (as 50 50 s 50
N) mg/l max.
10. Total Kajeldahl nitrogen 100 - — 100
(as NH3) mg/1 max.
. e s 5.0
11. Free ammonia (as NHs) 5.0
mg/1 max.
. 0 100 100
12. Biochemical Oxygen 30 35
Demand (5 days at
g /1 max.
(20°C) mg/1 max. = g =" 250
13. Chemical Oxygen
Demand, mg/1 max. e s (P
: mal1 0.2 - }
14. Arsenic (as As) Mg
(. |
me s 0.001
Hg) mg/1 0.01 :
15. Mercury (as Hg) Mg
max. i 10 s 2.0
16. Lead (as pb) mg/1 max. L__-—L‘*L‘"

=

>
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17. Cardmium (as Cd) mg/1 2.0 2
max.
18. Hexavalent Chromium 0.1 20 T
(as Cr + 6) mg/l max.
19. Total Chromium (as Cr) 2.0 2.0 e
mg/l max.
20. Copper (as Cu) mg/l 3.0 3.0 Tr—
max.
21. Zinc (as Zn) mg/l max. 5.0 15 o
22. Selenium (as Sc) mg/!I 0.05 0.05 Ve
max.
23 Nickel (as Nil) mg/l max. 3.0 3.0 s
24, Cyanide (as CN) mg/I 0.2 20 0.2 0.02
max.
25, Fluoride ( as F) mg/l 2.0 15 —— 15
max.
26. Dissolved Phosphates 5.0 — S S
(as P) mg/l max.
27. Sulphide (as S) mg/l 20 5.0
max.
28. Phennolic compounds 1.0 80 | 5.0
as (CgHsOH) mg/l max. {
29. Radioactive materials |
a. Alpha emitter 10’ 10’ 10° 10’
micro curle/ml.
b. Beta emitter 10° 10° 10’ 10°
micro curle/ml.
Bio-assay test 90% survival of | 90% survival [ 90% survival 90% survival of fish after
fish after 96 of fish after | of fish after | 96 hours in 100% effluent
hours in 100% | 96 hours in | 96 hours in
effluent 100% 100%
effluent effluent
Manganese (as Mn) 2 mg/l 2 mg/l emmeeen 2mg/l
Iron (Fe) 3 mg/l 3 mg/l e 3 mg/l
Vanadium (as V) 0.2 mg/l 0.2 mg/l ———— 0.2 mg/l
Nitrate Nitrogen 10 mg/I —— —— 20 mg/l
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Page 15 i
IS
PART- B:NATIONAT " &
e L AMBIENT AIR QUALITY STANDARDS
ollutants ime Weighed ——T——
I\'\'f‘;;}:‘e’"ghbd | Concentrate of Ambient Ajr
‘ Industral e ——r |
Residential, Rural Sensitive Atea ethods of Measurement
and other Area (notified by
Central
2 | Government) |
@) =y () (4) (5) 6y
Sulphur Dioxide (SO,), W?O\\
ug/m’ 20 -Improved west and Gaeke
24 Hours ** 80 ;
Nitrogen Dioxide ppm— 15 80 - Ultraviolet fluorescence
(NO,), ug/m’ 30 - Modified Jacob &Hochheiser (
2)s p— i % Na-Arsenite)
- - - Chemilumi
Particulate Matter (size Annual * 60 60 -GraVim:t:;;nescence
less than 1 g)um) or - TOEM
PM,oug/m 24 Hours ** 100 100 - Beta Attenuation
Particulate Matter (size Annual * 40 40 -Gravimetric
|' less than 2.5um) or - TOEM
g PM, sug/m’ 24 Hours ** 60 60 - Beta Attenuation
1 5. Ozone (Os) pg/m’ 8 Hours ** 100 100 - UV Photometric
| - Chemiluminescence
[ 1 Hours ** 180 180 - Chemical Method
6. Lead (Pb) pg/m’ Annual * 0.50 0.50 -AAS/ICP method after sampling
on EMP 2000 or equivalent filter
24 Hours ** 1.0 1.0 paper.
- ED-XRF using Teflon filter
7 Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive Infra Red
(CO) mg/m’ (NDIR)
1 Hours ** 04 04 Spectroscopy
8. Ammonia m’ | Annual* 100 100 -Chemiluminescence
R ' - Indophenol Blue Method
24 Hours** 400 400
9. Benzene (CgHg) pg/m’ Annul * 05 05 -Gas Chromatography based
continuous analyzer :
- Adsorption and Desorption
followed by GC analysis
10. | Benzo (a) Pyrene (BaP)- | Annual* 01 01 -Solvent extractiop followed by
Particulate phase only, HPLC/GC analysis
3
nym li
7 3 * 06 -AAS/ICP method after sampling
i [ Awmenies) npm a . on EPM 2000 or equivalent filter
paper & g
: ; -AAS/ICP method after samplin
12 [ Nickel (Ni),ng/m’ Annual* " 20 on EPM 2000 or eq“i"alen;ﬁhi—)
paper
; ; ite taken twice a week 24
ok Annual arithmetic mean of minimum 104 measurements in a year at a particular site ta
hourly at uniform intervals. o
. f the
. : complied with 98%.0
*ok 24 hourly or 08 hourly or 0I hourly monitored v'ahfeS, as apphcatblz, sg:gezztive gays of monitoring.
in a year, 2% of the time, they may exceed the limits but not on tw
Vs

e
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Tel : 0674-2564033

FAX : 0674-2564033/2564573
EPABX : 2561909/2562847
E-mail: paribesh1@ospcboard.org
Website: www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA

[PEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
ParibeshBhawan, A/118, Nilakantha Nagar, Unit - Vil
Bhubaneswar - 751 012, INDIA

T,

CONSENT ORDER
e E3T7 /' IND--CON-6430 Dt__ 20 0% 204

Sub: Consent for discharge of sewage and trade effluent under section 25/26 of
Water(P&CP) Act, 1974 and for existing/new operation of the plant under
section 21 of Air(P&CP) Act, 1981.

Ref . Your online application_ID No. 474463, dtd. 03.01.2016

Consent to operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and rules framed thereunder to
Name of the Industry M/s IND-BARATH ENERGY (UTKAL) LIMITED
Name of the Occupier & Designation Sri Jagannath Mohapatra, Director
Address At- Sahajbahal, PO- Charpali Barpali, Bandhbahal, Dist - Jharsuquda

This consent order is valid for the period from 01.04.2016 up to 31.03.2017.

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions
as specified below. This consent is granted subject to the general and special

conditions stipulated therein.

Details of Products Manufactured
Sl.No. Product Quantity
01 Electricity (Unit-l) 1x350 MW
P.T.O
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-NT ORDER Page;: GENER
7ﬂ) o CosE bject to the standary E.
A h the following outlet SUbJ | y, T
" itted throug \ 4
B. Discharge permi - Wr——a;s tibed Stam\ ;
Omription ’74- f’oill:t Ofe Jischarge ’
No. of outlet discharg KLD or '-\‘_
KL/hr
i 2:
01. |DM Plant To be recycled \
blow down completely 3
02. |Cooling To be recycled \
water completely AN
03. |Treated Used for slurry \
water from making \
| ETP \
04. |Ash pond To be recycled \ |
overflow for ash slurry
making
C. Emission permitted through the following stack subject to the prescribed
standard
Chimney | Description of Stack | Stack Quantity of | Prescribed
Stack height| emission Standard
No. (m) (m®/hr)
PM SO, | NO,
1 |Stack attachedto | 275 - 50 mg/Nm® | - | -
ESP of Unit-1
D. Disposal of solid waste permitted in the following manner
SlI.No. Type of  (Quantity |Quantity to Quantity |Quantity Description
Solid generated | be reused on [to be disposed | of disposal
waste (TPD) site(TPD) reused off | off site.
site(TPD) (TPD)
1. Ash 2100 - 1600 to 350 High
cement concentration
plant, 150 Slurry
to lpcal disposal in
brick ash pond.
manufact
urer
gg\
i R
) R
e PT.O
e N L e S ;
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78

GENERAL CONDITIONS FOR ALL UNITS

10.

1.

12.

13.

The consent is given by the Board in consideration of the particulars given in the application.
Any change or alternation or deviation made in actual practice from the particulars furnished
in the application will also be the ground liable for review/variation/revocation of the consent
order under section 27 of the Act of Water (Prevention & Control of Pollution) Act, 1974 and
section 21 of Air (Prevention & Control of Pollution) Act, 1981 and to make such variations
as deemed fit for the purpose of the Acts.

The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and products /
manufacturing process or quantity /quality of the effluent rate of emission / air pollution
control equipment / system etc. _

The applicant shall not change or alter either the quality or quantity or the rate of discharge
or temperature or the route of discharge without the previous written permission of the
Board.

The application shall comply with and carry out the directives/orders issued by the Board in
this consent order and at all subsequent times without any negligence on his part. . In case
of non-compliance of any order/directives issued at any time and/or violation of the terms
and conditions of this consent order, the applicant shall be liable for legal action as per the
provisions of the Law/Act. :

The applicant shall make an application for grant of fresh consent at least 90 days before
the date of expiry of this consent order. '

The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State laws or regulation.
This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

The applicant shall display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

An inspection book shall be opened and made available to Board’s Officers during their visit
to the factory. _

The applicant shall furnish to the visiting officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system / air
poliution control system / stack monitoring system any other particulars as may be pertinent
to preventing and controlling pollution of Water / Air.

Meters must be affixed at the entrance of the water supply connection so that such meters
are easily accessible for inspection and maintenance and for other purposes of the Act
provided that the place where it is affixed shall in no case be at a point before which water
has been taped by the consumer for utilization for any purposes whatsoever.

Separate meters with necessary pipe-line for assessing the quantity of water used for each

of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose
c) Process

The applicant shall display suitable caution board at the lace where the effluent is eqteﬁng
into any water-body or any other place to be indicated by the Board, indicating thereln.that
the area into which the effluents are being discharged is not fit for the domestic use/bathing.

P e IO |CRRt T
o P.T.O
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15.

16.

17.

18.

19.

20.

2%.

23.

25.

27.

28.

30.

31.

CONSENT ORDER

lowed to mix with the trad
holes where the flow measu

Storm water shall not be al
good house-keeping both within t

upstream of the terminal man
The applicant shall maintain

into the effluent collection system only and shall not

i open areas. '
drains or op working order and operate as efficiently as
ms install or used by him to achieve with

The applicant shall at all times maintain in good
possible all treatment or control facilities or syste
the term(s) and conditions of the consent.

Care should be taken to keep the anaerobic lagoons, if any,
utilized as mere stagnation ponds. The anaerobic lagoons sho

nutrients for effective digestion. Lagoons s

made impervious.
The utilization of treated effluent on factory’s own land, if any
n

there should be no possibility of the effluent gaining access i
other water courses either directly or by overflow.

The effluent disposal on land, if any, should be done without creating any n

e and/or domestic effluent on

ring devices will be installed. .

he factory and the premises

i hing shall be admitteq

. nd drains shall be leak-proof. Floor was : : ed |
Rl be allowed to find their way in storm

hould be constructed with Si

79-

Page 4 'i‘

biologically active and not

uld be fed with the required
des and bottom

, should be completed and
to any drainage channel or

uisance to the

surroundings or inundation of the lands at any time.
s incomplete or unsatisfactory

If at any time the disposal of treated effluent on land become:

or create any problem or becomes a matter o
satisfactory treatment and disposal measures.

The sludge generated from treatment units shall be dried in sludge d
k of treatment plant.

drained liquid shall be taken to equalization tan
The effluent treatment units and disposal mea
commencement of production.

The applicant
carrying out stack sampling and provide electrical outlet points

sures shall beco

f dispute, the industry must adopt alternate

rying beds and the

me operative at the time of

shall provide port holes for sampling the emissions and access platform for

and other arrangements for

chimneys/stacks and other sources of emissions so as to collect samples of emission by the
Board or the applicant at any time in accordance with the provision of the Act or Rules made

therein.

The applicant shall provide all facilities and render required assistance to the Board staff for

collection of samples / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in any change in quality and/or quantity of emissions,

without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

The liquid effluent arising out
treated in the manner to the m
the provisions of Water (Prevention and Control o
The stack and ambient monitoring system insta
inspection to this Board at any time.

There shall not be any fugitive or episodal
In case of such episodal discharge/emiss
bring down the emission within
operation of the plant. Report of s

the limits prescribed by the Board in co
uch accidental discharge /emission shall be brought to the

of the operation of the air pollution control equipment shall be
eet the prescribed standards by the Board in accordance with
f Pollution) Act, 1974 (as amended).

lled by the applicant shall be opened for

discharge from the premises.
ions the industry shall take immediate action to

nditions/stop the

notice of the Board within 24 hours of occurrence.
lant and air pollution control

The applicant shall keep the premises of the industrial p
equipments clean and make all hoods, pipes, valves, stacks/c

himneys leak proof. The air

P.T.O
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32.

33.

34.

35.

36.

37.

38.

39.

40

41.

42.

43.

44.
45.

CONSENT ORDER Page 5
pollution control equipments, location, inspection chambers, sampling port holes shall be
made easily accessible at all times.

Any upset condition in any of the plant/plants of the factory which is likely to result in

increased effluent discharge/emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax/ speed post within 24 hours of its occurence.

The industry has to ensure that minimum three varieties of indigenous species of trees are

planted at the density of not less than 1000 trees per acre. The trees may be planted along
boundaries of the industries or industrial premises. This plantation is stipulated over and

above the bulk plantation of trees in that area.
The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the

industrial plants shall be disposed off scientifically to the satisfaction of the Board, so as no

to cause fugitive emission, dust problems through leaching etc., of any kind.
es shall be properly classified and disposed off to the

All solid wastes arising in the premis
satisfaction of the Board by : ,
e being taken to €

i) Land fill in case of inert material, car
give rise to leachate which may percolate into ground water or ¢a

run-off.
i) Controlled incineration, wherever possible in case of combustible organic material.

iij Composting, in case of bio-degradable material.

Any toxic material shall be detoxicated if possible, otherwise

buried in protected areas after obtaining approval of this Board in writing. The detoxication
or sealing and burying shall be carried out in the presence of Board’s authorized persons
only. Letter of authorization shall be obtained for handling and disposal of hazardous

nsure that the material does not
rried away with storm

be sealed in steel drums and

wastes.
If due to any technological improvement or otherwise this Board is of opinion that all or any
variation (including the change of any control

of the conditions referred to above requires
rd shall after giving the applicant an opportunity

equipment either in whole or in part) this Boa
of being heard, vary all or any of such condition and thereupon the applicant shall be bound

to comply with the conditions so varied.
The applicant, his/heirs/legal representatives or assignees shall have no claim whatsoever

to the condition or renewal of this consent after the expiry period of this consent.

The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 to review any and/or all the conditions imposed herein above and to
make such variations as deemed fit for the purpose of the Act by the Board.

The conditions imposed as above shall continue to be in force until revoked under section

27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21 A of Air

(Prevention & Control of Pollution) Act, 1981.
The industry shall comply to all the conditions stipulated under Charter on Corporate

Responsibility for Environmental Protection (CREP) guidelines in a time bound manner as

envisaged there in. (if applicable)
The industry shall comply to the conditions s

Pollution Control Board.

The industry shall abide by E(P) Act, 1986 and Rules framed there-under.

In case the consent fee is revised upward during this period, the industry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force. If
they fail to pay the adequate amount within the period stipulated by the Board the consent

tipulated in CTE order issued by Odisha State

P.T.O
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L ithout prior notice: operate at any time duj
order will be revoked witho elrefuse con sent to ope uring
s the right to rev iolation iS observed and to modify/ sﬁpub\

46. The Board reserve ‘ sl
for which consent is granted in cas: riat};
additional conditions as deemed appr p

STMENT OF MORE THay
GHLY POLLUTING

NITS WITH INVE

ERAL CONDITIONS FOR U
== EGORIES OF HI

Rs 50 CRORES, AND 17 CAT
INDUSTRIES ( RED A).
r Quality every month through approveq

nd Ambient Ai I
& Part -'B’ as mentioned in this order and shaj)

the effluent / emissions a

The applicant shall analyse pargped
laboratory for the parameters indicated in TABLE- B..
hly basis.
of every month.

1
fumish the report thereof to the Board on mont m
Member Secretary on of before 10

2. The following information shall be forwarded to the
a) Performance / progress of the treatment plant.
b) Monthly statement of daily discharge of domestic and/or trade effluent.

3. Non-compliance with effluent limitations
a) |If for any reason the applicant does not comply with or is unable to comply w'ith any eff!uent limitations
specified in this consent, the applicant shall immediately notify the consent issuing authority by telephone
owing information in writing within 5 days of such

and provide the consent issuing authority with the foll
notification.

i) Causes of non-compliance
ii) A description of the non-compliance discharge including its impact on the receiving waters.

iii) Anticipated time of continuance of non-compliance if expected to continue or if such condition has
been corrected the duration or period of non-compliance.
iv) Steps taken by the applicant to reduce and eliminate the non-complying discharge and

v) Steps to be taken by the applicant too prevent the condition of non-compliance.

b) The applicant shall take all reasonable steps to minimize any adverse impact to natural waters resulting from
non-compliance with any effluent limitation specified in this consent including such accelerated or additional

monitoring as necessary to determine the nature and impact of the non-complying discharge.

Nothing in this consent shall be construed to relieve the applicant from civil or criminal penalties for non-
compliance whether or not such non-compliance is due to factors beyond his control, such as break-down

c)
electric failure, accident or natural disaster.

4. Proper housekeeping shall be maintained inside the factory premises including process areas by a
dedicated team. y

5. The industry must constitute a team of responsible and technically qualified personnel who will ensure
continuous operation of all pollution control devices round the clock (including night hours) and should be in
a position to explain the status of operation of the pollution control measures to the inspecting officers of the

'Bo.ard at any point of time. The name of these persons with their contact telephone numbers shall be
intimated to the concerned Regional Officer and Head Office of the Board and in case of any change in the

team it shall be intimated to the Board immediately.

6. Th? industry shall engage dedicated qualified manpower to ensure continuous and effective operation of
online stack / Ambient Air Quality / Effluent monitoring stations for maintenance of database, real time data
trar‘lsfer to SPCB server, data analysis and co-ordination with concemed personnel of précess units for

taking corrective measures in case of non-compliances and to respond to the instructions of SPCB in this

matter.

O
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CONSENT ORDER PageT

82 | 033

F-1  (Air Pollution Control) 273
47

1.

10.

| . J.org
All air pollution control devices shall be operated and maintained properly so g

that, the particulate matter emission from stack attached to ESPs of the

Boiler shall not exceed 50 mg/Nm®.

The unit should develop more areas with plantation and proper landscaping.

All the online continuous stack emission monitoring systems (CEMS) for —
measurement of particulate matter and gaseous pollutants shall be operated
effectively and uninterruptedly and the online monitoring data so generated
shall be transmitted to SPCB and CPCB server on a continuous basis.

All the online continuous ambient air quality monitoring stations (CAAQMS)
shall be operated effectively and uninterruptedly and the online monitoring
data so generated shall be transmitted to SPCB and CPCB server on a
continuous basis.

The unit shall provide dust extraction system at crusher house, boiler
bunker to control dust emission. CHP shall be installed in a shed and coal

carrying conveyor belts shall be covered.
Pneumatic conveyor system with. silo will be provided for fly ash collectlon

and vents of ash silo shall be provided with bag filter to control fugitive
emission. The unit shall transport fly ash after conditioning in ash
conditioner before utilization for various uses.

The road shall be blacktopped. Permanent type high pressure water
sprinkling system shall be installed for regular spraying of water on roads to

minimize fugitive dust emission.

Separate energy meter shall be installed for all the pollution control

equipment and the records shall be maintained for verification of the Board

from time to time.

Water sprinkling shall be provided at coal stock yard and work zone area to

control fugitive emission.

The industry shall provide bo
system at potential dust generating s

th dust extraction system and dust suppression
ources to control fugitive emission.

P.T.O
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14.

15.

16.

17.

18.

19.

83
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CONSENT ORDER
hall be followed to improve the wor

Good housekeeping practices S
environment. All roads and shop floors shall be cleaned regularly.

Air poliution control devices shall be maintained pr operly. Fabric bags any
cages in bag house shall be checked regularly and replaced whenevey

required. Adequate availability of spares shall be ensured for immediate

replacement.
installation of flue gas

Adequate space shall
desulphurization (FGD) system in future if required. This shall also include

management and disposal of solid waste to be generated from FGD system.

be earmarked for

The industry should use hydrogen gas cylinder instead of going for a

hydrogenation plant.
The unit shall install adequate dust extraction system as well as dust

suppression system at all potential dust generating points to control fugitive
dust emission and the ambient air quality inside the factory premises shall
conform to the National Ambient Air Quality standard . The unit shall provide

low NOx burners to reduce NOx emission.
Proper dust extraction system and dry fog system shall be installed in the

coal handling plant to control fugitive emission.
The unit shall submit fly ash utilization status to the Board annually and

shall comply to the provisions of fly ash Notification No.SO.2804(E),dt.
03/11/2009 of MOEF, Gouvt. of India.

Appropriate measures like provision of water sprinkling or soil covering shall
be made over the exposed dry surface of the ash ponds to prevent dust
nuisance due to wind action. Dust suppression measures shall also be
provided where construction activities are undertaken at ash pond area to
prevent dust nuisance.

Supply of fly ash to Brick Manufacturing units shall be done on free of cost.
Further, transportation cost of fly ash within 100km radius of your plant
shall be borne by you or a subsidy of Rs.150/- per ton of fly ash shall be
provided to all the fly ash brick, tile, road construction or other fly ash based

construction materials manufacturing units or for use in road making if

utilizing your fly ash.
R
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20. The industry shall engage road sweeper with vacuum cleaner to maintain
housekeeping inside the plant.

21. Separate energy meter shall be installed for all the pollution control

equipment and the records shall be maintained for verification of the Board
from time to time.

22. Ambient air quality shall conform to the National Ambient Air Quality
standards as prescribed under E P Rules, 1986.

23. The industry shall comply all the conditions stipulated in Consent to
establish order issued Board vide Letter No. 13374, dtd. 13.08.2010 and
Environmental clearance issued by Ministry of Environment & Forests Govt.
of India vide its letter dt. 30.11.2009 & dt. 04.02.2015.

24, The Board reserves the right to revoke/refuse consent to operate at any
time during period for which consent is granted in case any violation is
observed and to modify/ stipulate additional conditions as deemed
appropriate.

25 The industry shall strictly follow the protocol at the time of shutdown and
startup of boiler as communicated by the Board earlier to avoid dust
nuisance and public complaint.

26. In case the consent fee is revised upward during this period, the industry
shall pay the differential fees to the Board (for the remaining years) to keep
the consent order in force. If they fail to pay the amount within the period
stipulated by the Board the consent order will be revoked without prior

notice.

F-2 (Water Pollution Control)

1.  The industry shall completely recycle the wastewater and adopt zero

discharge concept.
2 The industry shall take preventive measures for protection of aquatic life at "‘

the river water intake system.
d back wash of

3. \Wastewater generated from raw water treatment system an

filtration plant shall be properly treated in settling tank /ETP and taken to the

common monitoring basin.

4. Acidic /Alkaline effluent generated from DM water plant shall be properly

—~ SO i P.T.O ’
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neutralized and reused. R

: efore it is dischar
The blow down shall meet the following standards b gedy,
the common basin.

Boiler Blow down
Suspended Solids 100.0 mg/l (Max.)

Oil & Grease 20.0mg/l (Max.)
Copper(Total) 1.0mg/l (Max.)
Iron(Total) 1.0mg/l (Max.)
Cooling Tower Blow down

Free available Chlorine 0.5 mg/l (Max.)
Zinc 1.0mg/l(Max.)
Chromium (Total) 2.0mg/l(Max.)
Phosphate 5.0mg/I(Max.)

All the cooling water shall be completely circulated.
The oil contaminated effluent from CPP and service area shall be treated in

oil separator before taking to common basin. From common monitoring basin
partly the water shall be reused for ash handling, green belt and dust
suppression.

The industry shall explore treatment of the cooling tower blow down through
reverse osmosis process and treated water shall be reused.

Domestic wastewater from plant and colony shall be treated in STP and
treated effluent shall be reused for gardening, plantation and greenbelt.

The storm water drain shall be maintained separately without being mixed up
with the industrial effluent or sewage effluent.

Closed cycle cooling system with natural draft cooling towers shall be
provided. The effluent shall be treated as per the prescribed norms.

No ground water shall be extracted for the project work at any stage.
Internal drainage arrangement like vertical and chimney, horizontal sand

blanket, rock etc. shall be made for guiding the seepage water flow to the
downstream side without any material erosion. The internal and external
slopes of the dykes with stone rip rap, turfing, etc. shall be adequately

protected to take care of erosion due to wave action, rain cuts.
Provision of cut-off trench filled with impervious soil below the dyke section

shall be made. This shall increase the length of seepage water flow in the

22 Slavayideie =)
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24.

CONSENT ORDER

problem.

Rain water harvesting structure shall be developed inside the plant premises
as per concept and Practices made by CPCB and maximum efforts shall be
made to reuse harvested rain water, with a definite plan and programme to
reduce the drawal of fresh water from water bodies.

Concrete Parapet wall of adequate height should be provided all along the
concreted drains on its both the sides with rain cuts at regular intervals to
Prevent entry of dust/ash from the road and work zone into the drainage
system. All the industrial drains shall be cleaned regularly.

Online effluent quality monitoring system at the outlet of ETP/STP shall be
installed with provisions of multi-port system(like RS-232/4-20mA) for online
data transmission through GPRS system to SPCB server. The installation
shall be completed by 30.06. 2015.

Oil catch pits shall be provided in oil handling area of power plant for
collection of spillage.
The industry shall abide by E(P) Act, 1986 and Rules framed there-under.
The industry shall adopt high concentration slurry disposal method (HCSD)
for bottom ash disposal.
Bottom ash shall be collected in a double V' ‘water impounded refractory
lined furnace hopper. From where it will be taken to clinker grinder for
grinding to 25mm size and shall be transported through high concentration
slurry disposal system to ash disposal site.
The ash pond of 135 Ac shall be made ready with HDPE lining work and
recirculation system . Adequate safety measures shall also be implemented to
protect the ash dyke from getting breached.
There shall not be any clandestine discharge from the Ash pond. The excess
overflow water of the ash pond shall be collected in a pond and completely
recycled for ash slurry making.

The unit shall take all precautionary measures to ensure safety of the ash
pond dykes and to avoid rain cuts, slope failure, breach of dykes and
discharge of ash slurry to the surrounding area.
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25. The industry shall tak

necessary measu
26. Consent to oper

required under relevan

formalities.
G. Additional Condition
1. The industry shall install

crusher and screen circuit

bank guarantee.

2 To ensure installation of rest 3nos. of

covered under bank guara

3. The unit shall complete the ap
with ash water recirculation system within 6 months, Wi

bank guarantee.

4. The industry shall complete the co

EQMS with the RT-DAS s

The occupier must comply with the conditions stipulated in section

to keep this consent order valid.

To

The Director

restoC

ate is sU

87
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r ORDER

fulfilment of all the stipulations ang
r

e steps fo

ollution.
heck P vailability of all other statutory clearanceg

iect to @ ,
bjsc t of required procedury

t Acts/Rules and fulfillmen

jet bag filters) at the coal

extraction system (Pulse
hich shall be covered under

dust
d of six months W

within a perio

CAAQMS within 3 months which shall be

ntee.
proved permanent ash pond over an area of 135 Ac
hich shall be covered under

nnectivity of the existing CEMS, CAAQMS and

erver of the Board within oné month.
AB,CD,E, F, and G

M/s IND-BARATH ENERGY (UTKAL) LIMITED

At- Sahajbahal, PO- Charpali Barpali,
Bandhbabhal, Dist - Jharsuguda gl

Memo No. 9 8 75‘ /Dt.

MEMB ECRETARY
STATE POLLUTION CONTROL BOARD, ODISHA

20 0% 20 1b |

Copy forwarded to;
i) Regional Officer, State

to conduct monitoring o
operation.
i) District Collector, Samba
!ii) D.F.O, Sambalpur

iv) Director Factories and Boilers, Odisha, Bhubaneswar

v_) SEE, Cess (Head Office)
vi) Consent Register
' Sr. Env. Scientist (L)

Pollution Control Board, Jharsuguda. He is requested

f Stack, AAQ and Effluent quality after plant starts

Ipur

%z\l‘

SR. ENV. INEER, L-1 (C
STATE POLLUTION CONTROL BOARI(.), )ObISHA

\

!
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ﬂ?’

'GENERAL STANDA
RDS FOR DISCHARGE OF ENVIRONMENT POLLUTANTS

PART-A: EFFLUENTS

SLN
-NO. Par
s ek Standards
Inland .
surface Public Land for Marine Costal Areas
- sewers irrigation
(a) b c
1. Colour&odour Colourl - © (d)
riess/Odou | ------ See 6 of See 6 of Annex-1
rless as far as Annex-1
I practible
2. Suspended Solids (mg/l) 100 500 200 For process
wastewater — 100
b. For cooling water
effluent 10% above
total suspended matter
of influent.
3. Particular size of SS Shall pass 850 |- ——--
5. pH value 5.5109.0 55t09.0 | 55t9.0 5.5t09.0
6. Temperature Shall not exceed [---—— - Shall not exceed 5°C
5°C above the above the receiving water
receiving water temperature
temperature
7. Oil & Grease mg/l max. 10 20 10 20
8. Total residual chlorine 1.0 - - 1.0
9. Ammonical nitrogen (as 50 50 . 50 \
N) mg/l max. /
10, |Total Kajeldahl nitrogen 100 e g 100 /
(as NH;) mg/1 max. .
1. Free ammonia (as NH3) 5.0 —— — 5.0 \
mg/1 max.
12. Biochemical Oxygen 30 350 100 100
Demand (5 days at
(20°C) mg/1 max.
13. Chemical Oxygen 250 - —— 250
Demand, mg/1 max.
14. Arsenic (as As) mg/1 0.2 0.2 0.2 0.2
max.
15. Mercury (as Hg) mg/1 0.01 0.01 e 0.001
max. i
16. Lead (as pb) mg/1 max. 01. 1.0 — 2.0

-
P.T.O
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17 |Cardmium (as Cd) mg/1 '
——— : 0.1 2.0
18. Hexavalent Chromium &
(as Cr +6) mg/I max. |
19. Total Chromium (as Cr) 2.0 2.0
mg/l max. e 3.0
3.0 30 """" ’ |
20. Copper (as Cu) mg/l |
max.
e 15
21 Zinc (a@s Zn) mg/l max. 5.0 15
22. Selenium (as Sc) mg/l 0.05 0.05 e 0.05
max.
23. Nickel (as Nil) mg/l max. 3.0 3.0 e 5.0
24, Cyanide (as CN) mg/l 0.2 2.0 0.2 0.02
max.
25. Fluoride ( as F) mg/l 2.0 15 e 15
max.
26. Dissolved Phosphates 5.0 ———— e R
(as P) mg/l max.
27. Sulphide (as S) mg/l 2.0 e e 5.0
max.
28. Phennolic compounds 1.0 5.0 ———— 5.0
as (CgHsOH) mg/l max.
29. Radioactive materials
a. Alpha emitter 10’ 10’ 10® 10’
micro curle/ml.
b. Beta emitter 10® 10° 107 10°
micro curle/ml.
30. Bio-assay test 90% sur\(jval of |90% survival | 90% survival| 90% survival of fish after
fish after 96 of fish after | of fish after | 96 hours in 100% effluent
hours in 100% | 96 hoursin | 96 hours in
effluent 100% 100%
effluent effluent
31 Manganese (as Mn) 2 mg/l 2 mg/l S 2 mg/l
32. Iron (Fe) 3 mg/l 3 mg/l ——e 3 mg/l
33. Vanadium (as V) 0.2 mg/l 0.2 mg/l e 0.2 mg/l
34. Nitrate Nitro e 5
frogen 10 mg/l —— 20 mg/l
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PART- B:NATIONAL AMBIENT AIR QUALITY STANDARDS
Pollutants Time Weighed Concentrate of Ambient Air
Average -
Industrial Ecologically Methods of Measurement
Residential, Rural | Sensitive Area
and other Area (notified by
Central
Government)
) (©) @ ) ()
Sulphur Dioxide (SO,), | Annual * 50 20 -Improved west and Gacke
3
m
hy 24 Hours ** 80 80 - Ultraviolet fluorescence
3. | Nitrogen Dioxide Annual * 40 30 - Modified Jacob &Hochheiser (
3 3 Na-Arsenite)
(NO,), pg/m 24 Hours ** 80 80 - Chemiluminescence
Particulate Matter (size | Annual * 60 60 -(?I‘rg\g;\n‘emc
than 10 B :
;?ﬁm}:;ms p i 24 Hours ** 100 100 - Beta Attenuation
Particulate Matter (size | Annual * 40 40 -Gravimetric
less than 2.5um) or - TOEM .
PM, spg/m’ 24 Hours ** 60 60 - Beta Attenuation
: 3 8 Hours ** 100 100 - UV Photometric
Ozone (0;) pg/m - Chemiluminescence
1 Hours ** 180 180 - Chemical Method
P Annual * 0.50 0.50 -AAS/ICP method after sampling
Lead [FG) /o on EMP 2000 or equivalent filter
24 Hours ** 1.0 1.0 paper.
- ED-XRF using Teflon filter
7. Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive Infra Red
(CO) mg/m’ (NDIR)
1 Hours ** 04 04 Spectroscopy
3. Ammonia m’> | Annual* 100 100 -Chemiluminescence
onia (NH3) pg/ - Indophenol Blue Method
24 Hours** 400 400
0. Benzene (C¢H) pg/m’ Annul * 05 05 -Gas Chromatography based
continuous analyzer
- Adsorption and Desorption
_ followed by GC analysis
10. | Benzo (a) Pyrene (BaP)- | Annual* 01 01 -Solvent extraction followed by
Particulate phase only, HPLC/GC analysis
ng/m’ %
11. | Arsenic (As), ng/m’ Annual* 06 06 -AAS/ICP method after sampling
on EPM 2000 or equivalent filter
: . ; paper
12. | Nickel (Ni),ng/m Annual* 20 20 -AAS/ICP method after sampling
on EPM 2000 or equivalent filter
paper
. Annual arith_metic mean of minimum 104 measurements in a year at a particular site taken twice a week 24
* hourly at uniform intervals.
** 24 hourly or 08 hourly or 0I hourly monitored values, as applicable, shall be complied with 98% of the time

in a year, 2% of the time, they may exceed the limits but not on two consecutive days of monitoring.

O
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Tel : 0674-2564033

FAX : 0674-2564033/2564573
EPABX : 2561909/2562847
E-mail; paribesh1@ospcboard.org
Website: www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA

[DI{I‘ARTMI'TN‘I' OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
ParibeshBhawan, A/118, Nilakantha Nagar, Unit - VIII
Bhubaneswar - 751 012, INDIA

CONSENT ORDER
| 509 / _IND-I-CON-6430 pDt. 29~10-2015

No.

CONSENT ORDER NO. 2807
Sub : Consent for discharge of sewage and trade effluent under section 25/26 of
Water(P&CP) Act, 1974 and for existing/new operation of the plant under

section 21 of Air(P&CP) Act, 1981.

Ref: Your online application ID No. 91754, dtd. 09.03.2015

Consent to operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of

Pollution) Act, 1981 and rules framed thereunder to

Name of the Industry M/s IND-BARATH ENERGY (UTKAL) LIMITED

Name of the Occupier &Designation- Srf Jagannath Mohapatra, Director
Address At- Sahajbahal, PO- Charpali Barpali, Bandhbahal, Dist - Jharsugquda

This consent order is valid for the period up to 31.03.2016.

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions

as specified below. This consent is granted subject to the general and special

conditions stipulated therein.

Details of Products Manufactured
Sl.No. Product Quantity

01 Electricity (Unit-l) 1x350 MW

P.T.O
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B. Discharge permitted through the following outlet subject to the standard
Outlet | Description _”mPoihi of NﬂQuantity of Pre-scribed Standard
No. of outlet discharge discharge
KLD or
KL/hr
01. |DM Plant To be recycled
blow down completely \ —
02. |Cooling To be recycled \
water completely L
03. |Treated Used for slurry \
water from making
ETP \
04. |Ash pond To be recycled N
overflow for ash slurry \
making
C. Emission permitted through the following stack subject to the prescribed
standard :
Chimney | Description of Stack | Stack | Quantity of | Prescribed
Stack height| emission Standard
No. (m) (m*hr)
PM SO, | NO,
1 |Stack attachedto | 275 —~ 50 mg/Nm® | - | -
ESP of Unit-1
D. Disposal of solid waste permitted in the following manner
SL.No. Typg of Quantity |Quantity to |Quantity |Quantity |Description
Solid generated | be reused on |to be disposed | of disposal
waste (TPD) site(TPD) reused off | off site.
site(TPD) |(TPD)
1. Ash 2100 1600 350 |High
supplied concentration
to cement slurry
plant, 150 disposal in
supplied ash pond of
to local 20 Acres.
brick
N manufact
o E urer
> 5
</

P.T.O
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E. GENERAL CONDITIONS FOR ALL UNITS

1. The consent is given by the Board in consideration of the particulars given in the application.

Any change or alternation or deviation made in actual practice from the particulars furnished

in the application will also be the ground liable for review/variation/revocation of the consent

order under section 27 of the Act of Water (Prevention & Control of Pollution) Act, 1974 and

section 21 of Air (Prevention & Control of Pollution) Act, 1981 and to make such variations "

as deemed fit for the purpose of the Acts.

The industry would immediately submit revised application for consent to operate to this

Board in the event of any change in the quantity and quality of raw material / and products /

manufacturing process or quantity /quality of the effluent rate of emission | air pollution

control equipment / system eta

3. The applicant shall not change or a
or temperature or the route of discharge wi

Board.
4 The application shall comply with and carry out the directives/orders issued by the Board in

this consent order and at all subsequent times without any negligence on his part. . In case
of non-compliance of any order/directives issued at any time and/or violation of the terms
and conditions of this consent order, the applicant shall be liable for legal action as per the

provisions of the Law/Act.
5  The applicant shall make an application for

the date of expiry of this consent order.
6. The issuance of this consent does not convey any property right in either real or personal

property or any exclusive privil'eges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State laws or regulation.

7. This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

8. The applicant shall display this consent g_rantéd to him in a prominent place for perusal of

the public and inspecting officers of this Board.
9. An inspection book shall be opened and made available to Board's Officers during their visit

to the factory.

10. The applicant shall furnish to the visiting officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system | air
pollution control system / stack monitoring system any other particulars as may be pertinent
to preventing and controlling pollution of Water / Alir.

11. Meters must be affixed at the entrance of the water supply connection so that such meters
are easily accessible for inspection and maintenance and for other purposes of the Act
provided that the place where it is affixed shall in no case be at a point before which water
has been taped by the consumer for utilization for any purposes whatsoever.

12. Separate meters with necessary pipe-line for assessing the quantity of water used for each

of the purposes mentioned below:

lter either the quality or quantity or the rate of discharge
thout the previous written permission of the

grant of fresh consent at least 90 days before

a) Industrial cooling, spraying in mine pits or boiler feed,

b) Domestic purpose
c) Process

uitable caution board at the lace where the effluent is entering

into any water-body or any other place to be indicated by the Board, indicating therein that
the area into which the effluents are being discharged is not fit for the domestic use/bathing. \

14. Storm water shall hot be allowed to mix with the trade and/or domestic effluent on the ’
upstream of the terminal manholes where the flow measuring devices will be installed.

13. The applicant shall display s

P.T.O
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18.

19.

20.

21.

22.

23.

24.

25.

27.

28.

29.
30.

3t.

15. The applicant shall maintain good house-keeping both within the factory and the premises.

CONSENT ORDER Page 4 \

i itted
All pipes, valves, sewers and drains shall be leak-proof. Floor washing sh?ll be ?:rgtlorm
into the éfﬂuent collection system only-and shall not be allowed to find their way

drains or open areas. . m—
The applicant shall at all times maintain in good work!ng order and opera.te ?s zgrﬁ:eve zllvith
possible all treatment or control facilities or systems mstaill or used by him

he term(s) and conditions of the consent. ‘ . ‘ ) . vicd sk
E:are shc()u)ld be taken to keep the anaerobic lagoons, if any, biologically '?:tt:: fequired
utilized as mere stagnation ponds. The anaerobic lagoons should be.fed Y;I i
nutrients for effective digestion. Lagoons should be constructed with sides

made impervious. . ; leted and
The utilization of treated effluent on factory’s own land, if any, should be comp

ini i i el or
there should be no possibility of the effluent gaining access into any drainage chann

other water courses either directly or by overflow. : ' .
The effluent disposal on land, if any, should be done without creating any nuisance to the

surroundings or inundation of the lands at any time. E E
If at any time the disposal of treated effluent on land becomes incomplete or unsatisfactory

or create any problem or becomes a matter of dispute, the industry must adopt alternate
satisfactory treatment and disposal measures.

The sludge generated from treatment units shall be dried in sludge drying beds and the
drained liquid shall be taken to equalization tank of treatment plant.

The effluent treatment units and disposal measures shall become operative at the time of
commencement of production. g iy %, :

The applicant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements for
chimneys/stacks and other sources of emissions so as to collect samples of emission by the
Board or the applicant at any time in a'c'cor'danc'e with the provision of the Act or Rules made
therein. - :

The applicant shall provide all facilities and render required ass'istance to the Board staff for
collection of samples / stack monitoring / inspection. 5 i ‘
The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in any change in quanlity and/or quantity of emissions,
without the previous written permission of the Board.,
No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

The liquid effluent arising out of the operation of the air pollution control equipment shall be
treated in the manner to the meet the prescribed standards by the Board in accordance with
the provisions of Water (Prevention and Control of Pollution) Act, 1974 (as amended).

The stack and ambient monitoring system installed by the applicant shall be opened for
Inspection to this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

notice of the Board within 24 hours of occurrence,
The. applicant shall keep the premises of the industrial plant and air poliution control
equ:p.ments clean and make all hoods, pipes, valves, stacks/chimneys leak proof. The air
pollution control equipments, location, inspection chambers, sampling port holes shall be
made easily accessible at all times.

7

P.T.O
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32. Any upset condition in any of the plant/plants of the factory which is likely to result in
increased effluent discharge/emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurence.

33. The industry has to ensure that minimum three varieties of indigenous species of trees are
planted at the density of not less than 1000 trees per acre. The trees may be planted along
boundaries of the industries or industrial premises. This plantation is stipulated over and
above the bulk plantation of trees in that area. \

34. The solid waste such as sweeping, wastage packages, empty containers residues sludge w
including that from air pollution control equipments collected within the premise"s of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board, so as no
to cause fugitive emission, dust problems through leaching etc., of any kind.

35. All solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by : '

i) Land fill in case of inert matertal, care being taken to ensure that the material does not give rise to
leachate which may percolate into ground water or carried away with storm run-off.

ii) Controlled incineration, wherever possible in case of combustible organic material.

iii) Composting, in case of bio-degradable material.

36. Any toxic material shall be detoxicated if possible, otherwise be sealed in steel drums and buried
in protected areas after obtaining approval of this Board in writing. The detoxication or sealing
and burying shall be carried out in the presence of Board’'s authorized persons only. Letter of
authorization shall be obtained for handling and disposal of hazardous wastes.

37. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above requires variation (including the change of any control
equipment either in whole or in-part) this‘Board shall after giving the applicant an opportunity
of being heard, vary all or any of such condition and thereupon the applicant shall be bound
to comply with the conditions so varied.. . .- . : :

38. The applicant, his/heirs/legal representatives or assignees shall have no claim whatsoever
to the condition or renewal of this consent after the expiry period of this consent.

39. The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

40 Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 to review any and/or all the conditions imposed herein above and to
make such variations as deemed fit for.the purpose of the Act by the Board.

41. The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control'of Pollution) Act, 1974 and section 21 A of Air
(Prevention & Control of Pollution) Act, 1981.

42. The industry shall comply to all the conditions stipulated under Charter on Corporate
Responsibility for Environmental Protection (CREP) guidelines in a time bound manner as
envisaged there in. (if applicable)

43. The industry shall comply to the conditions s

Pollution Control Board.
44. The industry shall abide by E(P) Act, 1986 and Rules framed there-under.
|

45. In case the consent fee is revised upward during this period, the industry sha.|l pay the
differential fees to the Board (for the remaining years) to keep the consent order in force. If
they fail to pay the adequate amount within the period stipulated by the Board the consent

order will be revoked without prior notice. ' G
46. The Board reserves the right to revoke/refuse consent to operate at any time during p

for which consent is granted in case any violation is observed and to modify/ stipulate
additional conditions as deemed appropriate

tipulated in CTE order issued by Odisha State

P.T.O
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4 N QT N
RAL CONDITIONS FOR UNITS WITH INVESTMENT OF MORE THAN
GENER 50 CRORES, AND 17 CATEGORIES OF HIGHLY POLLUTING
- INDUSTRIES (RED A).

ns and Ambient Air Quality every month through approved
‘B ‘C’ & Part ‘B’ as mentioned in this order and shall

uent / emissio
ated in TABLE-
on monthly basis.

ded to the Member Secretary on or before 1

The applicant shall analyse the efﬂ
laboratory for the parameters indic
furnish the report thereof to the Board

1.

0™ of every month.
2 The following information shall be forwar

a) Performance / progress of the treatment plant.

b) Monthly statement of daily discharge of domestic and/or trade effluent.

3. Non-compliance with effluent limitations &
ble to comply with any effluent limitations
t issuing authority by telephone

If for any reason the applicant does not comply with or is una
ting within 5 days of such

specified in this consent, the applicant shall imrhediate[y notify the copser.w '
and provide the consent issuing authority with the foII,owing‘informatlon in wri

notification.

a)

i) Causes of non-compliance :
ii) A description of the non-compliance discharge including its impact on the receiving waters.

iii) Anticipated time of continuance of nbn-complié_néé. |f éXpecteq to continue or if such condition has
been corrected the duration or period of néneéom'pli‘aﬁce;' F

iv) Steps taken by the applicant to reduce ahd glir_ir'ii‘riat:_é"thé non-complying discharge and

v) Steps to be taken by the applicant too prevent the.condition of non-compliance.

b) The applicant shall take all reasonable steps to minimize any adverse impact to natural waters resulting from
non-compliance with any effluent limitation specified in this consent including such accelerated or additional
monitoring as necessary to determine the nature and impact of the non-complying discharge.

c) Nothing in this consent shall be construed to relieve the applicant from civil or criminal penalties for non-
compliance whether or not such non-compliance is due to factors beyond his control, such as break-down,

electric failure, accident or natural disaster.

4. Proper housekeeping shall be maintained inside the factory premises including process areas by a
dedicated team.

5. The.mdustry must constitute a team of responsible and technically qualified personnel who will ensure
conhqqous operation of all pollution control devices round the clock (including night hours) and should be in
a position to explain the status of operation of thé pollution control measures to the inspecting officers of the
Qqard at any point of time. The name of these persons with their contact telephone numbers shall be
mtnmaﬁed to the concerned Regional Officer and Head Office of the Board and in case of any change in the
team it shall be intimated to the Board immediately.

5 Z:En::r:é?/?;te"?i‘ge dedicated qualified manpower to ensure continuous and effective operation of
finafer b SRaE 'se" ir Quality / Efﬂuent momtonqg gtations for maintenance of database, real time data
e E:arver. dgta analysis and co-grdlnatlon with concerned personnel of process units for
i asures in case of non-compliances and to respond to the instructions of SPCB in this
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F. SPECIAL CONDITIONS

F-1 (AIR POLLUTION CONTROL)

1= All air pollution control devices shall be operated and maintained properly so
that the particulate matter emission from stack attached to ESPs of the \

Boiler shall not exceed 50mg/Nm®.
2. The unit should develop more areas with plantation and proper landscaping.
3 Online stack emission monitoring system for measurement of particulate
matter and gaseous pollutants shall be operated adequately at all the ESP
stacks with provisions of multi-port system(like RS-232/4-20mA) for online

data transmission through GPRS system to SPCB server.

4 nos. of online ambient air quality monitoring systems shall be
installed with provisions of multi-port system(like RS-232/4-20mA) for

online data transmission through GPRS system to server of SPCB,

Odisha and CPCB. This job shall be completed by 31.01.2016. The
industry shall furnish bank guarantee of Rs. 45 lakhs (@ 25% of the
estimated cost of 4 nos. of continuous AAQ monitoring stations of Rs.

45 lakh each). At least six permanent ambient air quality monitoring station

shall be established in consultation with the Regional Officer of the Board.

The unit shall provid‘e dust extraction system at crusher house, boiler
bunker to control dust emission. CHP shall be installed in a shed and coal
carrying conveyor belts shall be covered. "
Pneumaltic conveyor system with silo will be provided for fly ash collection \
and vents of ash silo shall be provided with bag filter to control fugitive \
emission. The unit shall transport fly ash after conditioning in ash \
conditioner before utilization for various uses.

The road shall be blacktopped. Permanent type high pressure water \
sprinkling system shall be installed for regular spraying of water on roads to
minimize fugitive dust emission.

Separate energy meter shall be installed for all the pollution control
equipment and the records shall be maintained for verification of the Board

from time to time.
Water sprinkling shall be provided at coal stock yard and work zone area to

control fugitive emission.

10. The industry shall provide both dust extraction system and dust suppression
system at potential dust generating sources to control fugitive emission.

11. Good housekeeping practices shall be followed to improve the work

environment. All roads and shop floors shall be cleaned regularly.
Air pollution control devices shall be maintained properly. Fabric bags and

12.
cages in bag house shall be checked regularly and replaced whenever

S
<
P.T.O
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13.

14.

15:

16.

17.

18.

19.

20.

21.

22.

23.

24,

285,

CONSENT ORDER |
all be ensured for immegj,

te availability of spares sh

. i f flue
d for installation © © Qay
all be earmarke ired. This shall also inclugg

izati system in future if requl
desuIphunzatlond(r;i(zgc))sayll of solid waste to be generated from FGD system

nt an ! . _ PR
?:: igj?;w should use hydrogen gas cylinder instead of going for g |

hydrogenation plant. ’ N
The unit shall comply with the conditio
prepared by Board for abatement of po

[ [ of Jharsuguda-lb-valley area.
g et . traction system as well as dust

it shall install adequate dust ex : -
Z:;?pruer:;ion system at all potential dust generating PQ'ntS to control fug':'}VT‘I
dust emission and the ambient air quality inside the factory premlses S .a
conform to the National Ambient Air Quality standard _The unit shall provide
low NOx burners to reduce NOx emission. _ .

Proper dust extraction system and dry fog system shall be installed in the
coal handling plant to control fugitive emission. '

The unit shall submit fly ash utilization status to the Board annually and
shall comply to the provisions of ﬂy ash Notification No.S0.2804(E),
dt. 03/11/2009 of MOEF, Govt. of India. B

The industry shall engage road sweeper with vacuum cleaner to maintain
housekeeping inside the plant. L

Separate energy meter shall be installed for all the pollution control
equipment and the records shall be maintained for verification of the Board
from time to time.

Ambient air quality shall conform to the National Ambient Air Quality
standards as prescribed under E P Rules, 1986.

required. Adequa
replacement.
Adequate space sh

ns imposed in the action plan
llution in the critically polluted

Supply of fly ash to Brick Manufacturing units shall be done on free of cost.
Further, transportation cost of fly ash within 100km radius of your plant shall
be borne by you.

The industry shall comply all the conditions stipulated in Consent to \
establish order issued Board vide Letter No. 13374, dtd. 13.08.2010 and 4 RY

Environmental clearance issued by Ministry of Environment & Forests Govt. \
of India vide its letter dt. 30.11.2009 & dt. 04.02.2015. \
The Board reserves the right to revoke/refuse, consent to operate at any
time during period for which consent is granted in case any violation is
observed and to modify/ stipulate additional conditions as deemed
appropriate.

The industry shall strictly follow the protocol at the time of shutdown and

staﬁup of boiler as communicated by the Board earlier to avoid dust
nuisance and public complaint.

)
R

P.T.O
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CONSENT ORDER Page 9 \,
Ll;?iz;f::ecgirf\fs:nt fee is revised upward during this period, the industry \

firee g oy o r(.ent\al“fees to the B_Oard (for the remaining years) to keep |
shimp] er in force. If they fail to pay the amount within the period \

noFt)izeated by the Board the consent order will be revoked without prior

(WATER POLLUTION CONTROL)

10.

The industry shall completely recycle the wastewater and adopt zero
discharge concept. However, in exigency shall discharge the treated effluent
to the nearby river through closed pipeline meet the prescribed standard such
pH- 6.5 to 8.0, TSS-50mg/l, 0&G- 5 mg/l, BOD- 30mg/l, COD-250 mgl/l.

The industry shall take preventive measures for protection of aquatic life at
the river water intake system.

Wastewater generated from raw water treatment system and back wash of
filtration plant shall be properly treated in settling tank /ETP and taken to the
common monitoring basin:

Acidic /Alkaline effluent generated from DM water plant shall be properly
neutralized and reused.
The blow down shall me
the common basin.
Boiler Blow down

et the following standards before it is discharged to

Suspended Solids 100.0 mg/l (Max.)
Oil & Grease _ 20.0mg/t (Max.)
Copper(Total) 1.0mg/l (Max.)
Iron(Total) 4 1.0mg/l (Max.)
Cooling Tower Blow.down

Free available Chlorine 0.5 mg/l (Max.)
Zinc o 1.0mg/I(Max.)
Chromium (Total) 2.0mg/l(Max.)
Phosphate : 5.0mg/I(Max.)

All the cooling water shall be completely circulated.
The oil contaminated effluent from CPP and service area shall be treated in

oil separator before taking to common basin. From common monitoring basin
partly the water shall be reused for ash handling, green belt and dust

suppression.

The industry shall explore
reverse 0Smosis process and treated
Domestic, wastewater from plant an
treated effluent shall be reused for greenbelt. ;
The storm water drain shall be maintained separately without being mixed up

with the industrial effluent or sewage effluent.
» //—/
) —Siefer— rEITe = P.T.O

treatment of the cooling tower blow down through

water shall be reused.
d colony shall be treated in STP and
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11.

12.
13

14.

15.

16.

17

18.

19.

20.

21,

22.

23.

- . 100

Page 19
CONSENT ORDER |
ling towers shall
ling system with natural draft Cogbe% o Q
Closed cycle cooll g o M s he presc

work at any stage.
chimney, horizontal sand

seepage water flow to the
The internal and external

i Il be
ded. The effluent sha *
rl:lr;)\ground water shall be extracted for the projé

i i and
Internal drainageé arrangement like ver.t(ljc.::l =
blanket, rock etc. shall be made for gul ing

downstream side without any material erosuqn. o shal b adgialely
slopes of the dykes with stone rip rap, turfing, :

. : in cuts.
protected to take care of erosion dge tf’ wave actlc;rgilf&gg‘ow the dyke section
Provision of cut-off trench filled with impervious et 55
i [ e the length of seepage .
shall be made. This shall increas ' : Cich safeguardS erosion
foundation, thereby controlling the exit gradient, whiC
fg;oitr)lkxe/vn;ter harvesting structure shall be developed insk?e the plant prim;lst?:
as per concept and practices made by CcPCB ‘and maximum efforts sha
made to reuse harvested rain water, with a definite plan and programme to
reduce the drawal of fresh water from water bodies.
Concrete parapet wall of adequate height should. be provided all along the
concreted drains on its both the sides with rain cuts at regular intervals to
prevent entry of dust/ash from the road and work zone into the drainage
system. All the industrial drains shall be cleaned regutarly.
Online effluent quality. monitoring system at the outlet of ETP/STP shall
be installed for monitoring of pH, TSS, BOD & COD with provisions of I8
multi-port system(like RS-232/4-20mA) for online data transmission 4 |4
through GPRS system to the server of SPCB Odisha and CPCB. The 3 |
installation shall be completed by 31.01.2016. The industry shall furnish’ 1
bank guarantee of Rs. 5 lakhs (25% of the estimated cost of installation .| -
of such online effluent quality monitoring system @ Rs. 20 lakhs ). \ :
Oil catch pits shall be provided in oil handling area of power plant for
collection of spillage. :
The unit shall comply with the conditions imposed in the action ptan Prepared
by Board for abatement of pollution in the critically poHuted industrial clusters
of Jharsuguda — Ibvallyarea . ‘
The industry shall abide by E(P) Act, 1986 and Rules framed there-under.
The industry shall adopt high cancentration slurry disposal method (HCSDY)
for bottom ash disposal. ;
Bottom ash shall be collected in a double V' 'water impounded refractory i3 |- B
Iln.ed.furnace hopper. From where it will be taken to clinker grinder for
grinding to 25mm size and shall be transported through high concentration

~ slurry disposal system to ash disposal site. ‘ \ £l

Ash pond shgll be lined with HDPE / LDPE lining. Adequate safety measures ’ \
shall also be implemented to protect the ash dyke from getting breached \

PT.O
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24. Page 11

The unit shal

Rest of the as‘hSszrF:plllybﬂy ?Sh to cement plant and local brick manufacturers

system in it's ash Zong désggzed through High Concentration Slurry disposa'l
) or, ¢ at present. The ash pond

made ready with HDPE lining work by 31.01.2016. FESEEEE

25, '(I)’Cerrfcle shall not be any clandestine discharge from the Ash pond. The excess
erflow water of the ash pond shall be collected in a pond and completel
recycled for ash slurry making. e
26. The unit shall take all precautionary measures to ensure safety of the ash
pf)nd dykes and to avoid rain cuts, slope failure, breach of dykes and
., discharge of ash slurry to the surrounding area.

The industry shall take steps for fulfillment of all the stipulations and
necessary measures to check pollution.
28. Consent to operate is subject to availability of all other statutory clearances

required under relevant Acts/Rules and fulfillment of required procedural
formalities.

G. ADDITIONAL CONDITION A

1. The ash pond of 135-Ac shall be made ready with HDPE lining work
and recirculation system by 31.01.2016.

2. The industry shall install 4 nos. of continuous AAQ monitoring
stations (as peg _c'ondition No. 4 of F-1 APC) and online effluent
monitoring station at the outlet of ETP (as per condition No. 17 of F-2
WPC) by 31.01.2016. Performance bank guarantee for an amount of
Rs. 50 lakhs in this regard shall be submitted to the Board by
15.11.2015 positively.

The occupier must comply with the conditions stipulated in section A,B, CD,E, F,and G
to keep this consent order valid.
To
The Director
M/s Ind-Barath Energy (Utkal) Limited,
At- Sahajbahal, PO- Charpali Barpali,
Bandhbahal, Dist - Jharsuguda

MEMBER SECRETARY
STATE POLLUTION CONTROL BOARD, ODISHA
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Memo No. |6 l 10 /Dt. M
Copy forwarded to;
i) Regional Officer, State Pollution Control Board, Jharsuguda
i) District Collector, Sambalpur
iii) D.F.O,Sambalpur
iv) Director Factories and Boilers, Odisha, Bhubaneswar
V) SEE, Cess (Head Office) L\
viy  Consent Register * ¢
vii)

Sr. Env. Scientist (L)
SR. ENV. NGINEER,L-I(C)

STATE POLLUTION CONTROL BOARD, ODISHA

ol |

P. IO
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General Standargs f 1 |
Or discharge of environment pollut
SI.No. P
arameters Stindards
— e _‘
Ini :
iand surface Public Land for Marine Costal Areas
sewers irrigation
@ (b) (©) i*
1 Colour&odour (d)
g Colourless/Odoy | —~---- See 6 of See 6 of Annex-1
rless as far as Annex-1
practible
> Suspenqed Solids (mgf1) . 100 600 200 For process
' | wastewater — 100
b. For cooling water
effluent 10% above
total suspended matter
: of influent.
3. Particular size of SS Shall pass 850 |---- oo
S, pH value 55t09.0 5.51t09.0 5.5t09.0 5.51t09.0
6. Temperature | Shall not exceed |- e Shall not exceed 5°C
5°C above the above the receiving water
receiving water temperature
temperature :
7. Oil & Grease mg/l max. 10 20 10 20
8. Total residual chlorine <10 - — 1.0
9. Ammonical nitrogen (as 50 50 i 50
N) mg/l max.
10. Total Kajeldahl nitrogen 100 — s 100
(as NH3) mg/1 max.
11. Free ammonia (as NHz) 5.0 —_— S 50
mg/1 max. N
12. Biochemical Oxygen 30 350 100 100 |
Demand (5 days at |
(20°C) mg/1 max.
13. Chemical Oxygen 250 — | e 250
Demand, mg/1 max.
14. Arsenic (as As) mg/1 0.2 0.2 0.2 0.2
max.
15. Mercury (as Hg) mg/1 0.01 0.01 S 0.001
max.
Lead (as pb) mg/1 max. 01. ; 7 : DTN (e 20

P.T.O
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L4 i e T 20 4
17 Cardmium (as Cd) mg/1 20 ' ¥
max I | - S (SRR A 1.0\‘
18. Hexavalent Chromium 0.1 20
(as Cr + 6) mg/l max. | — 20\ i
19. Total Chromium (as Cr) 20 20 o
mg/l max. : 30
3.0 30 | T e
20. Copper (as Cu) mg/l
max
T L
21. Zinc (as Zn) mg/l max. 50
: 005 | ——- 005 |
22. Selenium (as Sc) mg/l 0.05 i
max. —
{23 [Nickel (as Nil) mg/l max. 3.0 3.0 R 5.0
P“‘ | Cyanide (as CN) mg/l 0.2 2.0 0.2 0.02
max.
25. Fluoride ( as F) mg/l 2.0 15 e 15
max.
26. Dissolved Phosphates 5.0 ——— o S
(as P) mg/l max.
27. Sulphide (as S) mg/l 2.0 e ——meee 5.0
max.
28. Phennolic compounds 1.0 5.0 — 50
as (CsHsOH) mg/l max.
29. Radioactive materials
a. Alpha emitter 107 107 108 10’
micro curle/ml.
b. Beta emitter 108 10° 107 10°
micro curle/ml. :
30. Bio-assay test 90% survival of |90% survival | 90% survival| 90% survival of fish after
fish after 96 of fish after | of fish after | 96 hours in 100% effluent
hours in 100% | 96 hours in | 96 hours in
effluent 100% 100%
effluent effluent
31 Manganese (as Mn) 2 mg/l 2mg/l | e 2 myg/l
32. Iron (Fe) 3 mg/l Iamgh | e 3mg/l
a3, Vanadium (as V) 0.2 mg/l 0.2mg/l | w— 0.2 mg/l
34. Nitrate Nitrogen Wmgl ] s [ e i 20 mg/!
>,

P.T.O
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\\ ' PART- B:NATIONAL AMBIENT AIR QUALITY STANDARDS
SL | Pollutants Time Weighed Concentrate of Ambient Air ]
No. Averdge I - —
Industrial Ecologically Methods of Measurement
Residential, Rural Sensitive Area
i and other Area (notified by
4 _ Central ‘
B Government) |
m (@ 3 &) ®) 1®
1. Sulphur Dioxide (SO,), Annual * 50 20 -Improved west and Gaeke
| pg?®
: 24 Hours ** 80 80 - Ultraviolet {luorescence
2. Nitrogen Dioxide Annual * 40 | 30 - Modified Jacob &Hochheiser (
' (NO,), pg/m’ = : Na-Arsenite)
i | 24 Hours ** 80 80 - Chemiluminescence
2% Pariiculate Matter (size | Annual * 60 60 -Gravimetric
less than 10um) or -TOEM
PM;oug/m’ 24 Hours ** 100 100 - Beta Attenuation
1 4. Particulate Matter (size Annual * 40 40 § -Gravimetric
less than 2.5um) or i - TOEM
, PMz.sgg/ﬂ3 24 Hours ** 60 60 - Beta Attenuation
i 5. | Ozone (Q5) pg/m’ 8 Hours ** 100 100 - UV Photometric
; - Chemiluminescence
i 1 Hours ** 180 180 - Chemical Method
6. Lead (Pb) pg/m’ Annual * 0.50 0.50 -AAS/ICP method after sampling
on EMP 2000 or equivalent filter
| 24 Hours ** 1.0 1.0 paper.
N - ED-XRF using Teflon filter
7 Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive Infra Red
(CO) mg/m’ (NDIR)
: 1 Hours ** 04 04 Spectroscopy .
3 Ammonia (NH;) pg/m®  { Annual* 100 160 -Chemiluminescence
. - Indophenol Biue Method
24 Hours** 400 400 :
9. | Benzene (CéHs) ng/m® | Annul * 05 105 -Gas Chromatography based
: comntinuous analyzer
- Adsorption and Desorption
: followed by GC analysis
10. | Benzo (a) Pyrene (BaP)- | Annual* 01 01 -Solvent extraction followed by
Particulate phase only, { ‘ HPLC/GC anatlysis
ng/m’ A
11. | Arsenic (As), ng/m’ Annual* 06 06 -AAS/ICP method after sampling
on EPM 2000 or equivalent filter
: - paper
12. | Nickel (Ni),ng/m’ Annual* 20 20 -AAS/ICP method after sampling
on EPM 2060 or equivalent filter
paper
i Annual arithmetic mean of minimum 104 measurements in a year at 2 particular site taken twice a week 24

hourly at uniform intervals.
¥ 24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be complied with 98% of the time

in a year, 2% of the time, they may exceed the limits but ot on two consecutive days of monitoring.

P.TQ
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CONSENT ORDER

Tel : 0674-2564033

FAX ; 0674-2564033i2564573
EPABX ; 2561909/2562847
E-mail: paribesh1@ospcboard.org
\Website: www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTB'LENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
ParibeshDhawan, A/118, Nilakantia Nagar, Unit - yaiI
Bhubaneswar 751 012, INDIA

CONSENT ORDER
No.. ‘230 /  IND-I-CON-6430 pt. 9ok, 'LM/
CONSENT ORDER NO. X80F s |
de effiuent under section 25/26 of

Sub: Consent for discharge of sewage and tra
Water(P&CP) Act, 1974 and for existing/n

section 21 of Air(P&CP) Act, 1981.

ew operation of the plant under

Ref: Your online application ID No. 91754,' DTD. 09.03.2015

nder section 25/26 of Water {Prevention &

Consent to operate is hereby granted u /
ction 21 of Air. (Prevention & Control of

Contro! of Pollution) Act, 1974 and under se
Poilution) Act, 1981 and rules framed thereunder to

M/s IND-BARATH ENERGY (UTKAL) LIMITED

gnation Sri Jagannath Mohapatra, Director
Bandhbahal, Dist - Jharsuguda

Name of the Industry

Name of the Occupier &Desi
Sahajbahal, PO- Charpali Barpali,

Address At-

This consent order is valid for the period upto 31.10.2015.

This consent order is valid for the product quéntity, specified outlets, discharge
ck, emission quantity and quality of emissions

cjuantity and quality, specified chimney/sta
ted subject to the general and special

as specified below. This consent is gran

conditions stipulated therein.

Details of Products Manufactured
['sL.No. o Product : Quantity
}01 Electricity {Unit-]) 1x350 MW
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o . 4 outlet subject to the Standgy | 1
< tted through the followind
. ermi .
B. Discharge P r"’-’trm Pre-scribed Standapg
=T Poin : e
Description 2 discharg
P&E{m dischargeé KLD or :
’ KL/hr
2.
—-__—____.'—
01. |DM Plant To be recy(iled \
blow down completely \ 2
02. |Cooling To be recycled \ :
water completely |
03. |Treated Used for slurry | . \
water from making : : \
ETP | N
04. |Ash pond To be recycled | ; \
overflow forashslurry | -
~making.
G, Emission permitted through' the following stack subject to the prescribed
standard _ e M -
Chimney | Description of Stack | Stack »..Q‘ué’ritity_:oﬁ | Prescribed
Stack height| emission Standard
No. - (m) [ (m¥hr) :
L SR R SRR e pley - | 80, | N,
1 |Stack attached to | 275 - 50mg/Nm* | - | -
ESP of Unit-1 Bt o v, ;
D. Disposal of solid waste permitted in the following manner
Sl.No. Typ_e of Quantity Quantity to Quantity Quantity Description |
Solid generated |be reused on [to be disposed |of disposal
waste (TPD) site(TPD) reused off | off site.
site(TPD) |(TPD)
. Ash | 2100 1600 | 350 |High
: supplied concentration
to cement slurry
plant, 150 disposal in
supplied ash pond.
_to local
brick
T © | manufact | ’
\J | urer
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4
E. GENERAL CONDITIONS FOR ALL UNITS Il

1. The consent is given by the Board in consideration of the particulars given in the application.
Any change or alternation or deviation made in actual practice from the particulars furnished
in the application will also be the ground liable for review/variation/revocation of the consent
order under section 27 of the Act of Water (Prevention & Control of Pollution) Act, 1974 and
section 21 of Air (Prevention & Control of Pollution) Act, 1981 and to make such variations l
as deemed fit for the purpose of the Acts. |

2. The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and products /
manufacturing process or quantity /quality of the effluent rate of emission / air pollution
control equipment / system etc.

3. The applicant shall not change or alter either the quality or quantity or the rate of discharge -
or temperatUre or the route of discharge without the previous written permission of the
Board.

4. The application shall comply with and carry out the directiveslbrders issued by the Board in
this consent order and at all subsequent times without any negligence on his part.” . In case
of non-compliance of any order/directives issued at any time and/or violation of the terms
and conditions of this consent order, the applicant shall be liable for legal action as per the
provisions of the Law/Act. e

5. The applicant shall make an application for grant of fresh consent at least 90 days before
the date of expiry of this consent order. ‘ Ny

6. The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringemeht of Céhtral, State laws or regulation.

7. This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course. B

8. The applicant shall display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board. ' -

9.  An inspection book shall be opened and made available to Board's Officers during their visit
to the factory. ,

10. The applicant shall furnish to the visiting officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system / air
pollution control system / stack monitoring system any other particulars as may be pertinent
to preventing and controlling pollution of Water / Air.

11. Meters must be affixed at the entrance of the water supply connection so that such meters
are easily accessible for inspection and maintenance and for other purposes of the Act
provided that the place where it is affixed shall in no case be at a point before which water

has been taped by the consumer for utilization for any purposes whatsoever.

12. Separate meters with necessary pipe-line for assessing the quantity of water used for each

of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose
c) Process

13. The applicant shall display suitable caution board at the lace where the effluent is entering
into any water-body or any other place to be indicated by the Board, indicating therein that
the area into which the effluents are being discharged is not fit for the domestic use/bathing.

14. Storm water shall not be allowed to mix with the trade and/or domestic effluent on the |
upstream of the terminal manholes where the flow measuring devices will be installed.

/'.\ |
ol SETSHSISITGIRALY| 1SV INMIS B — P.T.O \
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CONSENT ORDER ag
i ithi ises
i - both within the factory and the premises,

i intain good house-keeping . G
ThEsgpier o mamtaanf drains shall be leak-proof. Floor washing sh?ll be arcli storeq
Al pipes, Valves sewirsn system only and shall not be allowed to find their way | m
io

into the effluent collec |
drains or open areas. es maintain in good working order and operate as efficiently as

The applicant shall at all tim eciiliss or 8ystems nstal-or used by him to achieve with

" tment or con
possible all trea = onsent. .
the term(s) and conditions of the ¢ bic lagoons, if any, biologically active and not

to keep the ana€ro ! ; )
C?.r y ShOUIde?: ;?:;:ation ponds. The anaerobic lagoons should be. fed Y:jnth thedrebqot:;;er:
unilz’::t: Sfon: effective digestion. Lagoons should be constructed with sides an
nutn .

de impervious. ‘ j : iadand
?hae itiliziation of treated effluent on factory’'s owp land, if aqy, shoulz t;; :o;nzhannel O,.
there should be no possibility of the effluent gaining access into any drainag

other water courses either directly or by overflow. : : i
The effluent disposal on land, if any, should be done without creating any nuisance to the

surroundings or inundation of the lands at any time. . )
If at any time the disposal of treated effluent on land becomes incomplete or unsatisfactory

or create any problem or becomes a matter of dispute, the industry must adopt alternate

satisfactory treatment and disposal measures: - i »

The sludge generated from treatment units. shall be dried in sludge drying beds and the
drained liquid shall be taken to equalization tank of treatment plant.

The effluent treatment units and disposal measures:shall-become. operative at the time of
commencement of production: =~ v o L il

The applicant shall provide port holes:for/samipling the: emissions and access platform for
carrying out stack sampling and' provide electrical outlet points and other arrangements for
chimneys/stacks and other sources of emissions so as to. collect samples of emission by the
Board or the applicant at any time in accordance with the provision of the Act or Rules made
therein. ' T '

The applicant shall provide all facilities and render required assistance to the Board staff for
collection of samples / stack monitoring / inspection. - - ;

The applicant shall not change or alter eithef.the-quality or quantity or rate of emission or
install, replace or alter the air pollution control- equipment or change the raw material or
manufacturing process resulting in any change in. quality and/or quantity of emissions,
without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be

erected or re-erected except with the previous approvat-of the Board.

The liquid effluent arising out of the operation of the air pollution control equipment shall be
treated in the manner to the meet the prescribed standards by the Board in accordance with
the provisions of Water (Prevention and Control of Pollution) Act, 1974 (as amended).
The stapk and ambient monitoring system installed by the applicant shall be opened for
Inspection to this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.
ln.case of such episodal discharge/emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions/stop the
opgration of the plant. Report of such accidental discharge /emission shall be brought to the
notice of the Board within 24 hours of occurrence.
The applicant shall keep the premises of the industrial plant and air pollution control

ol

P.T.O



Sweksha Prakash
109


JE)
il

%

CONSENT ORDER

Aiqa

32. Any upset condition in any of the plant/plants of the factory which is
increased effluent discharge/emission of air pollutants a
standards mentioned above shall be reported to the Hea
the Board by fax / speed post within 24 hours of its occurence.

33. The industry has to ensure that minimum three varieties O

boundaries of the industries or industrial premises. This p
above the bulk plantation of trees in that area.

34. The solid waste such as sweeping, wastage packages, empty
including that from air pollution control equipmen
industrial plants shall be disposed off scientifically t
to cause fugitive emission,

35. All solid wastes arising in the premises shal

satisfaction of the Board by :
re that the material does not
arried away with storm

i) L_and _ﬁll in case of inert material, care being taken to ensu
give rise to leachate which may percolate into ground water or C

run-off. ; )
Controlled incineration, wherever possible inca

ii)
of bio-degradable material:

iiil) Composting, in case
36. Any toxic material shall be deto

buried in protected area

or sealing and purying shall be carrie
only. Letter of authorization shall be ob_ta‘med for han

wastes. _ : : .
37. |fdue to any technological improvement or otherwise this Board is of
of the conditions referred to above requires variation (including the

equipment either _
of being heard, vary all or any of such con

to comply with the conditions SO varied. : ?
38. The applicant, his/heirsllegél representatives or'assignees $
to the condition or renewal of this consent after the expiry perio
39. The Board reserves the right to review, impose additional con

change or alter the terms and conditioné‘ of this consent.

40 Notwithstanding anything,con_ta ‘
reserves to it the right and power under section 27

pollution) Act, 1974 to review any andlor all the conditions im
make such variations as deemed fit for the purpose of the Act
41. The conditions imposed as above shall continue to be in force
27(2) of the Water (Prevention & Control of Pollution) Act 19
(Prevention & Control of Pollution) Act, 1981.
42. The industry shall comply to all the conditions stipulate
Responsibility for Environmental Protection (CREP) guidelines in

envisaged there in. (if applicable)
43. The industry shall comply to the conditions stipulated i

d-out in the presence of Board

(2) of the Water

f indigenous Spe

planted at the density of not less than 1000 trees per acre. The trees may be p
lantation is stipulate

ts collected within the pr
o the satisfaction of the Board, so as no

xicated if possible, otherwise be sealed in
s after obtaining approval of this Board in writing.

in.whole or in part) this Board shall after givihg‘the ap

ined in this conditional letter of consent, th

likely to result in
nd | or result in violation of
dquarters and Regional Office of

containers residues, sludge
emises of the

dust problems through leaching etc., of any kind.
| be properly classified and disposed off to the

se of combustiblé organic material.

's authorized

dling and disposal of hazardous

opinion that all or any
change of any control
) plicant an opportunity =

dition and thereupon the applicant shall =t

cies of trees are
lanted along
d over and

steel drums and
The detoxication

the

persons

be bound

hall havé no claim whatsoever

d of this consent.
ditions or condition, revoke

e Board hereby

(Prevention & Control of

a time boun

n CTE order issued by O

Pollution Control Board.
d there-under.

bide by E(P) Act, 1986 and Rules frame
s revised upward during this pe
maining years) to keep th

44. The industry shall a
45. In case the consent fee i
differential fees t0 the Board. (for the re
they fail to pay the adequate amount Wi
order will be revoked without prior notice.

riod,

_.__._—._---.——._.._-

</ )i

the industry
e consent or

thin the period stipulated by the Boar

posed herein above and 10

by the Board.

until revoked under section

74 and section 21 A of Air

d under Charter on Corporate

d manner as
disha State
shall pay the

der in force. \f
d the consent

/7;\ //‘
- ‘ , P.T.O
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GaRT R t any time during
a
Jrefuse consent to Oper ate a ): modify/ st
es the right to revoke/r |ation is observed and to stipy

46. The Board reserv ase any Vio

for which consent is granted c;n c e
additional conditions as deemed app

NITS WITH INVESTMENT OF MORE TIM :
F HIGHLY POLLUTING

GENERAL CONDITIONS FOR U

1.

a)

b)

0)

EGORIES O

50 CRORES, AND 17 CAT

- INDUSTRIES (RED A).
d Ambient Air Quality every month through approveq

The applicant shall analyse the effluent / emisBsiL<)Er1sl gn e At ikitionect e b oncler uid: S0
indicated in TA -'B,
laboratory for the parameters in

furnish the report thereof to the Board on monthly basis. i -
of eve ;
The following information shall be forwarded to the Member Secretary on or before 1 ry

Performance / progress of the treatment plant.

a)
Monthly statement of daily discharge of domestic and/or trade effluent.

b)
Non-compliance with effluent limitations

If for any reason the applicant does not comply with or is unable to comply with any effluent limitations

specified in this consent, the applicant shall immediately notify the consent issuing authority by telephone

and provide the consent issuing authority with the following information in writing within 5 days of such

notification.

i) Causes of non-compliance
if) A description of the non-compliance discharge including its impact on the receiving waters.

iii) Anticipated time of continuance of non-compliance if expected to continue or if such condition has
been corrected the duration or period of non-compliance.

iv) Steps taken by the applicant to reduce and eliminate the non-complying discharge and
v) Steps to be taken by the applicant too prevent the condition of non-compliance.

The applicant shall take alf reasonable steps to minimize any adverse impact to natural waters resulting from

Proper housekeeping shall be maintained inside the facto remi i i
mises includin
dedi Py ry p g process areas by a

The‘mdustry must constitute a team of responsible and technically qualified personnel  who will ensure
contquous operati.on of all pollution control devices round the clock (including night hours) and should be in
; :ac:zmao? atcr: expl.an: u';e .stalus of eperation of the pollution control measures to the inspecting officers of the
Stinaiat 1);1 point of time, Tl?e name of these persons with their contact telephone numbers shall be

. ed to the c?oncerned Regional Officer and Head Office of the Board and in case of any change in the
team it shall pe intimated to the Board immediately.

::;n;”:::g/ mtizssigeoded}cated qualified Manpower to ensure continuous and effective operation of
HRERY 1 Spen o ir ; uality / Efﬂuent momtonpg §tahons for maintenance of database, real time data
el measer' gta analysis and co-grdmahon with concerned personnel of process units for
ke ures in case of non-compliances and to respond to the instructions of SPCB in this

P.T.O
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SPECIAL CONDITIONS

(Air Pollution Control) |

: 2

All air pollution control devices shall be operated and maintained properly so
that, the particulate matter emission from stack attached to ESPs of the
Boiler shall not exceed 50 mg/Nm®.

The unit should develop more areas with plantation and proper landscaping.
Online stack emission monitoring system for measurement of particulate
matter and gaseous pollutants shall be operated adequately at all the ESP
stacks,4 nos.of online ambient air quality monitoring systems shall be
installed with provisions of multi-poﬁ system(like RS-232/4-20mA) for
online data transmission ‘through GPRS system to SPCB server. The
installation shall be completed by 30.06.2015. At Ieast six permanent
ambient air quality monitoring statlon shall be estabhshed in consultation
with the Regional Officer of the Board

The unit shall provide dust extraction system at crusher house, boiler
bunker to control dust emission. CHP shall be mstalled in a shed and coal
carrying conveyor belts shall be covered

Pneumatic’ conveyor-system with silo W|Il be provided for fly ash collectlon“
and vents of ash SIIO shall be provnded with bag filter to control fugitive

emission. The unit shall transport fly ash after conditioning in ash

conditioner before utilization for various uses.
The road shall be blacktqpped. Permanent type high pressure water

sprinkling system shall be installed for regular spraying of water on roads to

minimize fugitive dust emission.
er shall be msta!led for all the pollution control

Separate energy met
s shall be maintained for verification of the Board

equipment and the record
from time to time.
Water sprinkling shall be provided at coal stock yard and work zone area to

control fugitive emission.
The industry shall provide both dust extraction s

system at potential dust generating sources to contr

ystem and dust suppression

ol fugitive emission.

e i T
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12.

13.

14.

15.

16.

17.

18.

19.

20.

113

Page 8
CONSENT ORDER

es shall be followed to improve the worg

Good housekeeping practic I
ds and shop floors shall be cleaned regularly.

environment. All roa -
Air pollution control devices shall be maintained properly. Fabric bags and
cages in bag house shall be checked regularly and replaced .whene.ver
required. Adequate availability of spares shall be ensured for immediate
replacement.

Adequate space shall be earmarked for installation of flue gas
desulphurization (FGD) system in future if required. This shall also include
management and disposal of solid waste to be generated from FGD system.
The industry should use hydrogen gas cylinder instead of going for a

hydrogenation plant.
The unit shall comply with the conditions imposed in the action plan

prepared by Board for abatement of pollution in the critically polluted
industrial clusters of Jharsuguda-Ib-valley aréa A

The unit shall install adequate dust extraction system as well as dust
suppression system at all potentiaI.dGSt Qéh'eré"'ti»hg 'bt;i:nts to control fugitive
dust emission and the ambient air quality inside the factory premises shall
conform to the National Ambient Air Quality standard . The unit shall provide
low NOx burners to reduce NOx emission.

Proper dust extraction system and dry fog system shall be installed in the
coal handling plant to control fugitive emission.

The unit shall submit fly ash utilization status to the Board annually and
shall comply to the provisions of fly ash Notification No.SO.2804(E),dt.
03/11/2009 of MOEF, Govt. of India.

The industry shall engage road sweeper with vacuum cleaner to maintain
housekeeping inside the plant.

Separate energy meter shall be installed for all the pollution control
equipment and the records shall be maintained for verification of the Board
from time to time.

Ambient air quality shall conform to the National Ambient Air Quality
standards as prescribed under E P Rules, 1986.

AN A R e
S 4



Sweksha Prakash
113


21.

22.

23.

24.

25.

F-2 (Water Pollution Control)

114 &

CONSENT ORDER Page9

Eszﬁly of fly ash to. Brick Manufacturing units shall be done on free of cost.
er, transportation cost of fly ash within 100km radius of your plant shall
be borne by you.

The industry shall comply all the conditions stipulated in Consent to
establish order issued Board vide Letter No. 13374, dtd. 13.08.2010 and
Environmental clearance issued by Ministry of Environment & Forests Govt.
of India vide its letter dt. 30.11.2009 & dt. 04.02.2015.
The Board reserves the right to revoke/refuse consent to operate at any
time during period for which consent is ‘granted in case any violation is
observed and to modify/ stipulaté additional . conditions as deemed
appropriate. .
The industry shall strictly follow the protocol at the time of shutdown and
startup of boiler. as communicated by the Board earlier to avoid dust
nuisance and public. complaint. -
In case the consent: fee is revised upward during this period, the industry
- shall pay the differential fees:to the Board (for the remalnlng years) to keep
the consent order in force. If they fail to pay the amount within the period

stipulated_b__y the Boa_rd the: consent order will be revoked without prior

notice.

1.

The industry shall completely récycile the wéstewater and adopt zero
discharge concept. However, in exigency shall discharge the treated effluent
to the nearby river- through closed pfpeline meet the prescribed standard such
pH- 6.5 to 8.0, TSS-50mg/, O&G- 5 mg/l, BOD- 30mgl, COD-250 mg/l.

The industry shall take preventive measures for protection of aquatic life at
the river water intake system.

Wastewater generated from raw water treatment system and back wash of
filtration plant shall be properly treated in settling tank /ETP and taken to the

common monitoring basin.
Acidic /Alkaline effluent generated from DM water plant shall be properly

neutralized and reused.

e et (i [y
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it is dischar
The blow down shall meet the following standards before ged g,
he blo

the common basin.

Boiler Blow down
Suspended Solids
Oil & Grease
Copper(Total)
Iron(Total)

100.0 mg/l (Max.)
20.0mg/l (Max.)
1.0mg/I (Max.)
1.0mg/l (Max.)

Cooling Tower Blow down
Free available Chlorine

0.5 mg/l (Max.)
1.0mg/I(Max.)

Zinc
Chromium (Total) ' 2.0mg/I(Max.)
5.0mg/I(Max.)

Phosphate
All the cooling water shall be completely circulated.

The oil contaminated effluent from CPP and service area shall be treated in
oil separator before taking to common basin. From common monitoring basin
partly the water shall be reused for ash handling, green belt and dust

suppression.
The industry shall explore treatment of the cooling tower blow down through

reverse osmosis process and treated water shall be reused.

Domestic wastewater from plant and colony shall be treated in STP and
treated effluent shall be reused for greenbelt.

The storm water drain shall be maintained separately without being mixed up
with the industrial effluent or sewage efﬂuent.

Closed cycle cooling system with natural draft cooling towers shall be
provided. The effluent shall be treated as per the prescribed norms.

No ground water shall be extracted for the project work at any stage.

Internal drainage arrangement like vertical and chimney, horizontal sand
blanket, rock etc. shall be made for guiding the seepage water flow to the
downstream side without any material erosion. The internal and external
slopes of the dykes with stone rip rap, turfing, etc. shall be adequately
protected to take care of erosion due to wave action, rain cuts.

Provision of cut-off trench filled with impervious soil below the dyke section
shall be made. This shall increase the length of seepage water flow in the
foundation, tr_lereby controlling the exit gradient, which safeguards erosion
problem.

&2 ‘ : P.T.O



Sweksha Prakash
115


GBISHA
S
N

15.

16.

17.

18.

19.

20.
21.

22.

23.

24,

1 1 A A

CONSENT ORDER Page 11

Rain i
water harvesting structure shall be developed inside the plant premises
as per concept and practices made by CPCB and maximum efforts shall be

made to reuse harvested rain water, with a definite plan and programme to
reduce the drawal of fresh water from water bodies.

Concrete parapet wall of adequate height should be provided all along the
concreted drains on its both the sides with rain cuts at regular intervals to
prevent entry of dust/ash from the road and work zone into the drainage
system. All the industrial drains shall be cleaned regularly.

Online effluent quality monitoring system at the outlet of ETP/STP shall be

installed with provisions of multi-port system(li‘ke RS-232/4-20mA) for online

data transmission through GPRS system to SPCB server. The installation

shall be completed by 30.06. 2015. )

Oil- catch- pits—shall-be—-provided -in—oil handling, aréa of power plant for

collection of spillage. _ T AT s

The unit shall comply. with the: con@ifi_éns,inipos,gd_ in the action plan Prepared

by Board for abatement. of pollution in the cr,iticélly p‘ollu}ted industrial clusters

of Jharsuguda — Ibvallyarea . . .. . . .
The industry shall'ébi‘de by E(P) Act, 1986 and Rules framed there-under. bl
The industry shall adopt high concentration slurry disposal method (HCSD)
for bottom ash disposal. 4
Bottom ash shall be collected in a double V' 'water impounded refractory
lined furnace hopper. From where it will be taken to clinker grinder for
grinding to 25mm size and shall be transported through high concentration
slurr)} disp’bsal system to ash disposal site.

Ash poﬁd shall be lined with HDPE / LDPE lining. Adequate safety measures
shall also be implemented to protect the ash dyke from getting breached.

The unit shall supply fly ash to cement plant and local brick manufacturers.

Rest of the ash shall be disposed through High Concentration Slurry disposal

system in it's ash pond of 20Ac at present. The ash pond of 135 Ac shall be

made ready with HDPE lining work within six months.

P.T.O
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There shall not be any clandestine discharge from the Ash pond. The excess

overflow water of the ash pond shall be collected in a pond and completely
recycled for ash slurry making.

The unit shall take all precautionary measures to ensure safety of the ash
pond dykes and to avoid rain cuts, slope failure, breach of dykes and
discharge of ash slurry to the surrounding area.

The industry shall take steps for fulfilment of all the stipulations and
necessary measures to check pollution.

Consent to operate is subject to availability of all other statutory clearances
required under relevant Acts/Rules and fulfiliment of required procedural
formalities.

G. ADDITIONAL CONDITION )

1]

2]

The ash pond of 135 Ac shall be made ready with HDPE lining work and
recirculation system within six months.

The industry shall use 20 ac of ash pond for the present only after
completion of HDPE lining for making the pond impervious

The occupier must comply with the conditions stipulated in section A,B,C,D,E, F, and G
to keep this consent order valid.

To
The Director
M/s IND-BARATH ENERGY (UTKAL) LIMITED
At- Sahajbahal, PO- Charpali Barpali,
Bandhbahal, Dist - Jharsuguda B il
MEM SECRETARY
STATE POLLUTION CONTROL BOARD, ODISHA
Memo No. TR} jpt. _ X9 LD{‘N}/ / B
i) Regional Officer, State Pollution Control Board, Jharsuguda :
ii) District Collector, Sambalpur
iii) D.F.O,Sambalpur
iv) Director Factories and Boilers, Odisha, Bhubaneswar
V) SEE, Cess (Head Office)
vi)  Consent Register (
vii)  Sr. Env. Scientist (L)

%< SR. ENV. ENGINEER L (C)
STATE POLLUTION CONTROL BOARD, ODISHA

'

ofc

<) Sl

P.T.O
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W

Par
Smeters Standards R e -
Dl 2
Inland surface Publi ~
C Land for :
sewers irrigation Marine Costal Areas
(a) (b) ©
1. (d) S’
Colour&odour Colourless/Odou |---— See 6 of See 6 of Annex-1 j A
rless as far as Annex-1 *
practible
2. Suspended Solids (mg/l) 100 600 200 For process T
wastewater — 100
b. For cooling water
effluent 10% above
 total suspended matter
of influent.
3. Particular size of SS Shall pass 850 - |--—
5. pH value 55109.0 . 55t09.0 551090 55t09.0
6. Temperature Shall not exceed | ——— e Shall not exceed 5
5°C above the above the receiving water
receiving water temperature
temperature :
I Oil & Grease mg/l max. 10 20 10 20
i i 1.0 -— s 1.0
8. Total residual chlorine y
9. Ammonical nitrogen (as 50 50 —_ 50
N) mg/l max. -
i - — 10
10. Total Kajeldahl nitrogen 100
: (as NHg) mg/1 max.
—_ —————- 5.0
11. Free ammonia (as NH3) 5.0
mg/1 max.
; 100 100
12. Biochemical Oxygen 30 350
Dergﬁand (5 days at
1 max.
(20°C) mg/ = — s s
13. Chemical Oxygen
Demand, mg/1 max.
- 0.2 0.2 0.2 0.2
14. Arsenic (as As) mg/1 .
max.
0 01 001 ——— 0001
15. Mercury (as Hg) mg/1 .
max. -
01. 1.0 ————
16. Lead (as pb) mg/1 max.

~“PT.0
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g
17 Cardmium (as Cd) mg/1 2.0 1.0 ————
max.
18. Hexavalent Chromium 0.1 2.0 s
(as Cr + 6) mg/l max.
19. Total Chromium (as Cr) 2.0 2.0 e
mg/l max.
20. Copper (as Cu) mg/l 3.0 3.0 R
max.
21. Zinc (as Zn) mg/l max. 5.0 15 e 15
22. Selenium (as Sc) mg/l 0.05 0.05 R 0.05
max.
23. Nickel (as Nil) mg/l max. 3.0 3.0 e 5.0
24. Cyanide (as CN) mgl/l 0.2 20 0.2 0.02
max.
25. Fluoride ( as F) mg/I 2.0 15 ——-- 15
max.
26. Dissolved Phosphates 5.0 —— | ——— S
(as P) mg/l max.
27. Sulphide (as S) mg/l 2.07 = B ] 5.0:-
max.
28. Phennolic compounds 1.0 5.0 R 5.0
as (CgHsOH) mg/l max.
29. Radioactive materials L ; ;
a. Alpha emitter 10 10 10 107
micro curle/ml. i & :
b. Beta emitter 10 10 10 10°
micro curle/ml.
30. Bio-assay test 90% survival of |90% survival [90% survival| 90% survival of fish after
fish after 96 of fish after | of fish after | 96 hours in 100% effluent
hours in 100% | 96 hoursin | 96 hours in
effluent 100% 100%
effluent effluent
31 Manganese (as Mn) 2 mg/l 2 mg/l - 2 mg/l
32. Iron (Fe) 3 mg/l 3 mgl/l R 3 mgl/l
33. Vanadium (as V) 0.2 mg/l 02mg/l | - 0.2 mg/t
34. Nitrate Nitrogen 10 mg/l ——— | —— 20 mg/l

dtd.

Enc
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PART- B:NATIONAL AMBILR

NT AIR
- t ; U
. W s Ve —y QUALITY STANDARDS
i Average oncentrate of Ambient Air
Industri
Resider‘:::al R Ecologically Methods of M
,Rural | Sensitive Area of Measurement
and other Area (notified by
?) Central
Sulphur Dioxid L) @ Covsinent)
g/}:nZ‘ ioxide (SO,), Annual * = (5) ®)
i , 20 -Improved west and Gaeke
- — 4 Hours ** ;
Nitrogen DlOSdee Annual * zg 80 - Ultraviolet fluorescence
(NOy), pg/m 30 ~Modified Jacob &Hochheiser (
- 24 Hours ** Na-Arsenite) L
3. | Particulate Matter (size | Annual * 50 50 - Chemiluminescence
less than 10pm) or : ' 60 60 -C":rra\g\r/}euic ?
3 . -TO
FMy pg/m : 24 Hours ** 100 100 - Beta Attenuation !
4. Particulate Matter (size Annual * 40 : -
40 -Gravimetric
less than 2.5um) or " | .TOEM
3 ¥
PM, spg/m 24 Hours ** 60 60 - Beta Attenuation
5. Ozone (O;) pg/m’ 8 Hours ** 100 100 - UV Photometric
? - Chemiluminescence
. 1 Hours ** 180 180 - Chemical Method
6. Lead (Pb) pg/m Annual * 0.50 0.50 “AAS/ICP method after sampling
on EMP 2000 or equivalent filter
24 Hours ** 1.0 1.0 paper:
, 3 _ - ED-XRF using Teflon filter
T Carbon Monoxide... . - |-8 Hours ok 102 . 17 A ~Non Dispersive InfraRed ..
(CO) mg/m’ - - (NDIR)
1 Hours ** 04 04 Spectroscopy
Ammonia (NHs) pg/m’ Annual* 100 100 _Chemiluminescence
' .| - Indophenol Blue Method
24 Hours** 400 oo 400
Benzene (CsHe) pg/m’ Annul * 05 [ 05 -Gas Chromatography based
continuous analyzer
- Adsorption and Desorption
followed by GC amalysis
0. | Benzo (a) Pyrene (BaP)- Annual* 01 01 -Solvent extraction followed by
Particulate phase only, HPLC/GC analysis
ngms S -
11. | Arsenic (As), ng/m Annual* 06 06 _AAS/ICP method after sampling
on EPM 2000 or equivalent filter
paper
.___—__,____———’—’;__—_'_.————'—‘——_'————‘ i
12. | Nickel (Ni),ng/m Annual* 20 -AAS/ICP method after sampling
’ ’ on EPM 2000 or equivalent filter
‘ naper

o Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24
hourly at uniform intervals. ) o v o of the ti
=¥ 24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be complied with 98% of the time

in a year, 2% of the time, they may exceed the limits but not on two consecutive days of monitoring.
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NUP# STATE POLLUTION CONTROL BOARD, ODISHA 2
([?cpartmcnt of Forest & Environment, Govt. odei;ha)
Paribesh Bhawan, A/118, Nilakanthanagar, Unit-VIII
Bhubaneswar — 751012

-

BY REGD POST
No. / Ind-lI-NOC - 5151 (pt.) Date /

OFFICE MEMORANDUM

In consideration of the request of the proponent vide letter No. IBEUL/BBSR/111/14, dtd.
23.07.2014 and recommendation of the consent committee in its meeting held on 10.10.2014, the
State Pollution Control Board has been pleased to revise the plant layout map Annexed with
consent to establish order issued vide this office letter no. 13375, dtd. 13.08.2010 to M/s. Ind-
Barath Energy (Utkal) Ltd., for Coal based power plant of 700 MW (2x350MW) over an area of
592.00 acres, At- Sahajbahal, in the district of Jharsuguda with following additional conditions

i) The land area indicated in the changed modified layout map should not include any

forest land.

ii) The proponent shall carry out construction activity Within the non-forest land and no
construction activity shall be carried out in the forest land without obtaining forest
clearance under Forest Conservation Act. 1980. If it was found that the land area
proposed in modified ' layout rhap includes any forest land and construction activity
carried 6ut in that foresf land, then the consent to establish granted shall be revoked.

All other matter/ conditions mentioned in the aforesaid consent to establish order No. 13375,

dtd. 13.08.2010 shall be remain unchanged.

Encl : Approved revised layout map ‘ Sn/) _
MEMBER SECRETARY

To

The President,
M/s. Ind-Barath Energy (Utkal) Ltd.,
Plot No.249, Unit-3, Kharavela Nagar,

Bhubaneswar-751001, Odisha

PTO..:
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Memo No.

| 745 ot 3007y

Copy forwarded to:

1.

2
-3

5
6
T
8

The District Magistrate & Collector, Jharsuguda

_ The District Industries Centre, Jharsuguda

_ The Director, Factories & Boilers, Bhubaneswar
—~Consent to Operate Cell, SPC Board, BBSR
 Hazardous Waste Management Cell, SPC Board, BBSR
. The Regional Officer, .SPC Board, Jharsuguda

The DFO, Jharsuguda

. Copy to Guard file

o~
wnemeen (N)

122..
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No. J-13012/31/2008-1A.11 (T)
. . Government of India
Ministry of Environment, Forests and Climate Change" LLg

) 3rd Floor, Vayu Block,
Indira Paryavaran Bhawan, Jor Bagh Road,
Aliganj, New Delhi-110003

a Dated: 04.02.2015

M/s Ind-Barath Energy (Utkal) Ltd.
Plot No. 249, Unit-3,

Kharvela Nagar,

Bhubaneshwar- 751001

Orissa.

Ph: 0674-2532164; Fax: 0674-2532174

Sub: 2x350 MW Coal Based Thermal Power Plant at Sahajbahal, Distt. Jharsuguda,
Odisha by M/s Ind-Barath Energy (Utkal) Ltd. - reg. extension of validity of

EC.
Sir, :

This has reference to your letters dated 10.10.2014 and 08.12.2014 on the above
subject.

2 The matter was placed before the EAC (Thermal Power) in its 26t Meeting held
during 27% & 28t November, 2014. In acceptance of the recommendation of the EAC
and in view of the information/clarification furnished by you withi respect to the
implementation of the above mentioned power project, the validity of the EC issued by
this Ministry’s letter of even no. dated 30.11.2009 is extended till 31.12.2015 to start
the production operations by thie power plant.” : 2

3. Further, under Para no.4 of the said EC dated 30.11.2009, after the condition no.
(xxxiv), the following conditions shall be added:

xxxv) Harnessing solar power within the premises of the plant particularly at available
rooftops shall be carried out and status of implementation including actual
generation of solar power shall be submitted along with half-yearly monitoring

report.

xxxvi) A long term study of radio activity and heavy metals contents on coal to be used
shall be carried out through a reputed institute and results thereof analyzed
every two year and reported along with monitoring reports. Thereafter
mechanism for an in-built continuous monitoring for radio activity and heavy
metals in coal and fly ash (including bottom ash) shall be put in place.

- Vi) Fugitivefemi-ssio'ns;shall— be-controlled-to-prevent impact on agricultural or non-
agricultural land.

Space for FGD shall be provided for future installation as may be required.

kxxix) No water bodies including natural drainage S}_'stem in the area shall be
' disturbed due to activities associated with the setung up/operation of the power

plant.

Page 1 0f2
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xli)
xlii) For Proper anq Periodic Monitoring of CSR activities, a CSR Committee or g

P "éifélﬁatioﬁ shall b both concurrent and fing],

. | 124

) Fly ash ‘éhall not be used for agricultural purpose. No mine void filling will be

Undertaken ag ap option for agh utilization without adequate lining of mine with
Stitable media sych that no leachate shaj take place at any point of time. In

¥

s

P — D

4, All other conditions Mmentioned in thjg Ministry’s jett E
—-—--30.11.2009 shall remgie thesame .~ "1 Ministry = O mo e =
3. This issyes With the approyal of the Competent Authority
i COpy o7 R i -
1. The Secretary Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New
110001 —
2. The Secretary (Env:ronment} Environment Departmenyt, Government of Orissa
Bhubaneshwar., '
3.  The Chairman, Central Electn‘city Authority, Sewa Bhawan, RK. Puram, New
Delhi-110066, . ; :
4.  The Chairman, Orissa State Pollution Contro} Board, A-118, Nilkanta Nagar, Unit
- VIII, Bhubaneshwar- 751012, .
S. The Chet'i‘r'man,’ Central Pollution Contro] Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi-110032 o .
6. The Chief Conservator of Forests, Regional Office (EZ, Ministry of Environment &
Forests, A/3, Chandesekhapur Bhubaneswar — 751023.
7.. The District Collector, Jharsuguda District, Orissa
8. Guard file. (DE. Saroj)

Scien tist 7’

Page 2 of 2
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J 13012/31/2008-1A.11(T)
. Government of india
Ministry of Environm.ont & Forests

Paryavaran éhawan
CGO Complex, Lodi Road
New Delhi-110 003

: . s ; & Dated: Nove
To e mber 39, -2009

" M/s Ind-Barath Energy (Utkal) Ltd.
Plot No. 30-A, Road No.1, Film Nagar
Jubilee Hills
Hyderabad — 500 033.

Sub: 2x350 MW Coal Based Thermal Power piant at Shajbahal District Jharsuguda :
Orissa- reg. Environmental Clearance.

Sir, -

The undersigned is directed fo refer to letter n0.20.08.2009 on the subject mentioned
above. The Ministry of Environment & Forests has examined the application.

2. It has been noted that the proposal is for sefting up s=iting up of a 2x350 MW Coal
Based Thermal Power Plant at Sahajbahal, Tehsil- Lakhang::”, Disfrict- Jharsuguda, Orissa.
Land requirement for the project will be 240 ha, out of which 46.67 ha is govemment fand !
and rest is private land. Water requirement of 2740 m® /hr v/hich' will be sourced from river
Mahanadi for which allocation from the Sate Govt. has been obtained. Coal requirement will i
be 14700 TPD. ‘Coal allocation from the Ministry of Coaj has been obtained. Ash and i
Sulphur content in the coal to be used will be 45% and 0.5% respectively. Transport of coal | 4
- will be through railway. A twin flue stack of 275 m height to he provided -and exit velocity will
be 21 nvs. Parficulate emission will be 50mg/Nm°. No ash will disposed off in abandoned
mines. A 50 m wide greenbeit all along the plant boundary vl be provided. Public hearing
for the project was held on 29.05.2008. Cost of the project will be Rs. 3200.0 Crores.

3. The project has been considered in 'accord,ance Nith the provisioris of the EIA
notification issued by thé Ministry of Environment & Foregts vide §.0. 1533 +(E), dated
September 14, 2008, : T

4. " Based on the information- submitted by you, as at Para 2 above and others, the
. Ministry of Environment and Forests hereby accords environmental clearance to the above
projéct under the provisions of EIA notification dated September 14, 2008, subject to the
comgliance of the following conditions: . :

()] Land requirement shall be optimized and revised brégk—up of land for the proposed w
power plant shall be submitted to the Ministry within I::ize months.

ii A bi-flue stack of 275 m height._shall be provided wih continuous online monitoring |,
® equipments for SOx, NOx and PM, Exit velocity of Tue g2ses shall not be less than

25 m/sec. Mercury emissions from stack shall also b monitored on periodic basis.

(i)  High Efficiency Electrostatic Precipitators (ESPs) ¢'w!! be installed to ensure that

particulate emission does not exceed 50 mg/Nm®. :
m——— i

-
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(iv) Adequate dust exiraction system such as cyclones/ bag filters and water spray

system in dusty areas such as In coal handling and ash handli i
areas and other vulnerable dusty areas shall be 9provided. i

) Fly ash shall be collected In dry form and storage fa?ﬁili@j (silos) shall be provided.
100% fly ash utilization shall be ensured from 4th year onwards. Mercury :nd other
heavy metals (As,Hg, Cr, Pb'etc,) will be monitored in the bottom ash as also in'the
effluents emanaling from the existing ash pond. No ash shall be disposed off in low

lying area, Status of implementation shall be réported fo the Regional Office of the
mistry from time to time.

(vi)  Ash pond shall be lined with HDP/LDP fining. Adequate safety measures shall also VJ
implemented to protect the ash dyke getling breached.

(vi)y Closed cycle tooling system with natural draft cooling towers shall be provided. The Y
Effiuents shall be treated as per the prescribad norms.

™ ) (vii) No ground water shall be extracted for the project work at any stage. )

. @ix) Hydro-geological study of the area shall be reviewed annually and results submiited
to the Ministry and concerned agency in the State Govt. In case adverse impact on
* ground water quality and quantity is observed, immediste mitigafing steps to contain

any adverse impact on ground water shall be undertaken.

(x)  The treated effluents conforming to the prescribed star‘}dards only shall discharged.
Arrangements shall be made that effluents and storm water do not do not get mixed.

s e g

L T

(§) A sewage treatment plant shall be provided and the treated sewage shall be used for
*  raising greenbelt/plantation. i :

{xi) Rainwater harvesting should be adopted. Central Groundwater Authority/ Board shall
be consulted for finalization of appropriate rainwater harvesting technology within a
period of three months from the date of clearance and details shall be furnished.

(di) Adequate safety measures shall be provided in the plant area to check/minimize

spontanecus fires In coal yard (as’ applicable), especially during summer season.
_ . Copy of these measures with full detalls alohg with location ‘plant layout shall be
= R submitted to the Ministry as well as to the Regional Office of the Ministry..

(xiv) Storage:facilities for auxiliary liquid fuel such as LDO and/ HFO/LSHS shall be made i
in the plant area in consultation with Department of Explosives, Nagpur. Sulphur
content in the liquid fuel will not exceed 0.5%. Disaster Management Plan shall be
prepared to meet any eventuality in case of an accident taking place due to storage
of oil. -

(xv)  Regular monitoring of ground water in and around the ash pond area including heavy B
metals (Hg,Cr,As,Pb) shall be carried out, records maintained and six monthly I
reports shall be furnished 1o the Reglonal Office of this Ministry. The data so obtained *
should be compared with the baseline data so as to ensure that the ground water T
quality is not adversely affected due to the project. |,

(xvi) Green beit consisting of 3 tiers of p!antatloris of native species argund plant and at
least 100 m width shall be raised. Wherever 100 m width is not feasible a 50 m width

. T=GN
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shall be raised and adequate justification sh
) n shall be submifted t ini
density shall not less than 2500 per ha with survival rate not bss(:h?: 7531&1?&);. Tree
(xvii) First Aid and sanitation arrangements shall b
il B s Mgz b il e made for the drivers and other

(xviii) Noise leveis emanating from turbines shall be so controlled such that the noise in the

work zone shall be limited to 75 dBA. For people working in the high noise are
requ_;slte personal protective equipment like earplugs/ear muffs g:m Sha‘a‘re;;
provided. Wgrkets engagggl in noisy areas such as turbine area, air compressors etc
shall be periodically examined to maintain audiometric record and for treatment for
any hearing lgss including shifting to non noisy/less noisy areas.

(xix) Regular monitoring of ground level conceritration of SOz, NOx, RSPM and Hg shall
be carried out in the Impact zone and records maintained.

! If at any stage these
levels are found to exceed the prescribed limits, necessary control measures shall be
provided immediately. j

ided The of the monitoring stations and frequency of
monitoring shail be decided in consuitation with 5%5 Periodic reports shall be
—submitted to the Regionai Office of this Ministry.

The data shall also be put on the
website of the company. _

() A good action plan for R&R (if applicable) with package for the project affected

persons be submitted and implemented as per prevalent R&R policy within three
months form the date of issue of this letter.  *

(o)  Amamount of Rs 6.2 Crores shall be earmarked as one time capital cost for CSR
programme. Subsequently a recurting expenditure of Rs 1.5 Grores per annum shall

"1 be earmarked as recurring expenditure for CSR activities: Details of the activities to

be undertaken shall be submitted within one month along with road map for
impiementation. . ;

g

As part of CSR programme the company shall conduct need based assessment for
the neasby villages to study econoimic measures with action plan which can help in
upiifiment of poor. section of society. Income generating projects consistent with the
traditional skills of the people besides development of fodder farm, fruit bearing
orchards, vocational training etc. €an form a part of such programme. Company shall
provide separate pudget for community development activities and income
generating programmes. This will be in addition to vocational training for individuals
imparted to take up self employment and jobs.

(xxE}) Provision shall be made for the housing of. construction labour within the.site with all
necessary infrastructure and facillties such as fuel for cooking, mobile tailets, mobile
STP. safe drinking water, medical health care, créche etc. The housing may be in

" the form of temporary structures to be removed after the completion of the project.

~) The project proponent shall adverlise in at least two local newspapers widely
s clrculg{e{j in &e prt.;glon around the project, one of which shall be in the vernacular
y language of the locality concerned within seven days from the date of this clearance
- Jefter, informing that the project has been accorded environmental clearance andl
copies of clearance letter are available with the Sta'te. Pollution Contro
Board/Committee and may also be seen at Website of the Ministry of Environment

and Forests at httg:llenvfor.nic.in.

P - :L.".‘.".:’:'_:_A‘_:::7'_'_—-‘c.._.

| w—i
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(ov) A copy of the clearance letter shall be sent b
A : y the proponent to concemed
i’%\gha%at. Zila Parisad / Municipal Corporation, urban local Body and the Local
| any, from whom suggestionslrepresentations. # any, received while

processing the proposal. The clearance letter shall also be put on the website of the
Company by the proponent. '

(i) A separate Environment Management Cell with qualified staff conisisting of Ecologist

and hydro-Chemist shall be set up for implementation of the stipulated environmental
safeguards.

(xxvil) The proponent shall upload the status of compliance of the stipulated EC conditions,
ncluding results of monitored data on their website and shall update the same
periodically. It_shall simultaneously be sent to the Regional Office of MOEF, the
respective Zonal Office of CPCB and the SPCB. The criteria poliutant levels namely;
@ _ 'SPM, RSPM, SO2, NOX (ambient levels as well as stack emissions)shall be

9‘ gisplaye'd at a convenient focation near the main gate of the'company in the public

(oxvil) The project proponent shall also submit six monthly reports on the stalus of
liance of the stipulated EC conditions includipg results of monitored data (both

in hard copies as well by e- mall) to the respective Regional Office of MOEF, the
respective Zonal Office of CPCB and the SPCB.

(oax) The environment statement for each financial year ending 31% March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as

amended subsequently, shall also be put on the website of the company along with
the status of compliance of EC conditions and shall also be sent to the respective
Rggiona\ Offices of the Ministey by e-mail. .

(o) The project proponent shall submit six monthly reports on the status of the
implementation of the stipulated enviropmental safeguards to the Ministry of -
Environment and Forests, its Regional Office, Central Pollution Contral Board

/D -and State Pollution Control Board. The project proponent shall upload the

. status of compliance of the environment of the environmental clearance

conditions on their webslte and update the same periodically and
simultaneously send the same by e-malil to the Regional Office, Ministry of
Environment and Forests. :

(xo0ti) Regional Office of the Ministry of Environment & Forests will monitor the
implementation of the stipulated conditions. A complete set of documents including
Environmental Impact Assessment Report and Environment Management Plan along

with the additional information submitted from time to time shall be forwarded to the
Regional Office for their use during monitoring. Project proponent will up-load the
comptiance status in thelr website and up-date the same from time to time at least six
monthly basis. Criteria pollutants levels including NOX {from stack & ambient
air) shall be displayed at the main gate of the power plant.

(>oxxii) Separate funds shall be allocated for implementation of enyironmental protection
measures along with item-wise preak-up. These cost shall be included as part of the
project cost. The funds earmarked for the environment protection measures shall not
be diverted for other purposes and year-wise expenditure should be reported to the .

Ministry. "

—-ﬁ e T =
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(xxxiii) The project authorities shall | i
J nform the Regional Office i
regarding the date of financial closure a eg by b gl g

nd final approval of the project by the
concerned authorities and the dates of start of land d
commissioning of plant. - - Sk ok, e

(oxiv): Full .cooperation shall be extended to the Scientists/Officers from the Ministry /
‘Regional Office of the Ministry at '

: Bangalore/ CPCB/ SPCB who would be menitoring
the compliance of environmental status.

4. The Ministry of Environment and Forests reserves the right 1o revoke the clearance if
conditions stipulated are not
may also impose additiona

implemented to the satisfaction of the Ministry. The Ministry
| environmental conditions o

r modify the existing ones, if
necessary.

5. The environmental clearance accorded shall be valid for a period of 5 years to
start operations by the power plant. ’

6. Concealing factual data or submission of false/fabricated data and faﬂuré to comply
with any of the conditions mentioned above may result in withdrawal of this clearance and
aftract action under the provisions of Environment (Protection) Act, 1986.

7. In case of any deviation or alteration in the project proposed i'pciudmg coal
transportation system from those submitted to this Ministry for clearance, a fresh reference
should be made to the Ministry o assess the adequacy of the condition(s) imposed and to

add additional environmental protection measures required, if any.

8. The above stipulations would be enforced among others under the Watér (Prevention
t " and Control of Poliution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981,
i the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
: (Management and Handling) Rules, 1689 andits amendm

ents, the Public Liability Insurance
Act, 1991 andits amendments. ‘ .

9. Any appeal against this environmental clearance’ shall lie with the National
Qz) Environment Appellate Authority, if preferred, within 30 days as prescribed under Section 11
of the National Environment Appeliate Act, 1997.

.

————
(LAUIT KAPUR)
DIRECTOR
Copy 0.
1. The Secretary, Ministry of Power, Shram Shakii Bhawan, Rafi Marg, New Delhi
110001
The Secretary (Environment), Forests and Environment Department, Government of
Orissa.
The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, New Delhl-
110066. :

The Chairman, Orissa State Pollution Control Board, A-118, Nilkanta Nagar, Unit -
Vi, Bhubaneshwar- 751 012.

The Chairman, Central Poliution Control Board, Parivesh Bhawan, caD-cum-Office
o ‘ Complex, E§§§_Ar_:jgg Nagar, Delhi- 140032. =

R S ST

— e o=

-~

- ——

o o S S —

oo @ "

© s b e ¢

oo v e - e

R L S

129



Sweksha Prakash
129


130

=3 T Immomy

» 03: 24P Dharamsala 26145973 p-© g/
2

e —
- /
/
-B-
¥ | - The Chief Conservator of Forests, liégiona\ Office (éZ). Ministry of Environment &
' Bhubaneswar = 75

° Forests, A3, Chandesekhapur, 2
7. The District po\lector. Jharsuguda District, Govt. of Orissa.
8. The Director (E, MOEF.
9. Guard file.
10. Monitoring file.
(LALIT KAPUR)
DIRECTOR



Sweksha Prakash
130


. 131

A

—

_GBISHA. L
=§77 STATE POLLUTION CONTROL BOARD, ODISHA
" (Department of Forest & Environment, Govt. of Odisha)
: Paribesh Bhawan, A/118, Nilakanthanagar, Unit-VIII
Bhubaneswar — 751012 '
= BY REGD POST
No.  LT7HAb INdINOC - 5151 (pt)  Date _3p ~07.20/xf

4

OFFICE MEMORANDUM

In consideration of the request of the proponent vide letter No. IBEUL/BBSR/111/14, dtd.
23.07.2014 and recommendation of the consent committee in its meeting held on 10.10.2014, the
State Pollution Control Board has been pleased to revise the ‘plant layout map Annexed with
consent to establish order issued vide this office letter no. 13375, dtd. 13.08.2010 to M/s. Ind-
Barath Energy (Utkal) Ltd., for Coal based power plant of 700 MW (2x350MW) over an area of
592.00 acres, At- Sahajbahal, in the district of Jharsuguda with following additional conditions

) The land area indicated in the changed modified layout map should not include any
forest land.
i) The proponent shall carry out construction activity within the”non-forest land and no

construction activity shall be carried out in the forest land without obtaining forest
clearance under Forest Conservation Act. 1980. If it was found that the land area
proposed in modified layout map includes any forest land and construction “activity
carried out in that forest land, then the consent to establish granted shall be revoked.

All other matter/ conditions_. mentioned in the aforesaid consent to establish order No. 13375,

dtd. 13.08.2010 shall be remain unchanged.

Encl : Approved revised layout map ‘ _—
ME SECRETARY
& -

To

The President,

M/s. Ind-Barath Energy (Utkal) Ltd.,
Plot No.249, Unit-3, Kharavela Nagar,
Bhubaneswar-751001, Odisha

PTO..
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Memo No.__,_,_’—/m-____—_——-—————‘/
Copy forwarded to:
1. The District Magistrate & Collector, Jharsuguda -
2. The District Industries Centre, Jharsuguda 3
3 The Director, Factories & Boilers, Bhubaneswar ~
4 Consent to Operate Cell, SPC Board, BBSR
5. Hazardous Waste Management Cell, SPC Board, BBSR
6. The Regional Officer, .SPC Board, Jharsuguda
7. The DFO, Jharsuguda /
8. Copy to Guard file
SR.ENV. ENGINEER (N)
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2 OFFICE OF THE

8% STATE POLLUTION CONTROL BOARD, ORISSA
Parivesh Bhawan, A/118, Nilakantha Nagar, Unit-\VII1,
Bhubaneswar - 751 012

No. 1229 7 Ind-i-NoC- 5151 Date_ {2 ~D8-1o-

OFFICE MEMORANDUM

In consideration of the application for obtaining Consent to Establish for
M/s Ind-Barath Energy (Utkal) Limited the State Pollution Control Board has been
pleased io convey its Consent to Establish under section 25 of Water (Prevention &
Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution)
~ Act, 1981 for Coal based Power Plant of 700 MW( 2x350 MW) At — Sahajbahal (Plot
No. & Khata No. as mentioned in application form) ) in the district of Jharsuguda with

the following conditions.

GENERAL CONDITIONS:

1 This Consent to establish is valid for the product, quantity, manufacturing process
and raw materials as mentioned in the application and for a period of five years
from the date of issue of this letter, provided commencement of production of the
proposed project has not taken place in the meantime.

2, If the proponent fails to start operation of the project within five years but
substantial physical progress has been made then a renewal of this consent shall
be sought by the proponent. .

3. Adequate effluent treatment facilities are to be provided such that the quality of
sewage and trade effluent satisfies the standards as prescribed under

} Environment Protection Rule,1986 or as prescribed by the Central Pollution
Control Board and/or State Pollution Control Board or otherwise stipulated in the
speeial conditions.

4. All emission from the industry as well as the ambient air quality and noise shall
conform to the standards as laid down under Environment(Protection) Act. 1986
or as prescribed by Central Pollution Control Board/State Pollution Control Board
or otherwise stipulated in the special conditions.

5. Appropriate method of disposal of solid waste is to be adopted to avoid
environmental pollution. :

6. The industry shall comply to the provisions of Environment Protection Act, 1986
and the rules made there under with their amendments from time to time such as
the Hazardous Waste (Management & Handling) Rules 1989, Hazardous
Chemical Rules, /Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 etc. and amendments there under. The industry shall also comply to
the provisions of Public Liability Insurance Act, 1991, if applicable.
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L The industry is to-apply for grant of Consent to operate unidss section 25/26 of

Water(Preventicn & Control of Pollution)Act, 1974 & Air (Prevention & Control of

Pollution)Acl, 1981 at least 3 (three) months before the commerci ;
/ co
and obtain Consent to Operate from this Board. ercial production

8 This consent 1o establish is subject to statutory and other clear.
i ances from
Govt. of Orissa and/or Govt. of India, as and when applicable. ’

SPECIAL CONDITIONS : -

1. The Proponent shall comply the conditions stipulated i".én\liro!nmenm
clearance issued by MoEF, Govt. of India vide letter no.J.13012/31/2008 1A I
(T) dt.30.11.2010.

2. This NOC is given for the capacity as mentioned above and any expansion in the
capacity, change or modification in the process, addition; alternation of any nature
has to be undertaken with the prior approval of the Board. For any change in the
site or area fresh NOC has to be obtained from the Board. :
3. The proponent shall carry out construction activity as per approved {ay out
map (enclosed). Any deviation in approved layout map during construction /) .
activity shall be treated as violation of consent condition and appropriate o
action {including revocation of consent to establish) shall be taken as per
law. If the proponent desires to change the approved plant layout map, they
can submit a modified plant layout map surrendering the previous one and
get it approved by the Board before going for physical construction activity.
4. Necessary preventive measures shall be taken during construction phase so that
the ambient air quality including noise shall conform to National ambient air quality
standards and standards for noise in industrial area (As per Annexure-l).
S. The construction material which has potential to be.air borne. shall be transported in
covered trucks.
6. The unit shall install ESP in the stack attached to power plant boiler such that
particulate matter emission shall not exceed 100mg/Nm®. The height of the common
stack attached to both botilers shall be 275mts.

7. The proponent shall design air pollution ¢ontrol equipments such as ESP
and bag filters to achieve emission standard of 50 mg/Nm®. They should also
have provision of one spare field during the design of ESP. If more than one
field of ESP fails, the plant should trip automatically through interlocking )
system. ;

8. The unit shall provide port hole and plat{orm at suitable location with safe approach
to conduct cmission monitoring at the stack.

9. The unit shall provide dust extraction system at crusher house, boiler bunker to /a,g“(
control dust emission. CHP shall be installed in a shed and coal carrying conveyor
belts shall be covered.

10. Bottom ash shall be collected in a double ‘V' water impounded refractory lined /-.i..\/
furnace hopper. From where it will be taken to clinker grinder for grinding to -25mm "~
size and shall be transported through high concentration slurry disposal system:to
ash disposal site. .

11. Pneumatic conveyor system with silo will be provided for fly ash collection and A}/
vents of ash silo shall be provided with bag filter o coqtfol fugitive emission. The
unit shall transport fly ash after conditioning in ash conditioner before utilization for
various uses.

g’
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2. The roads shall be black e o1 " : p
b g it l’nt; rztl:;:l}:])\L;:'(l:lll:S](':;]L\,:[ ;h-l-gh I)I‘C.?‘:Slll'c water sPrinkliqg system ,ﬁ’(
ot aclon, g L ater on roads to minimize fugitive dust

13. Separate energy meter §1ml_l be mstalle.d For_all the pollution control equipments and ﬂ\,\(
the record.s shgll be maintained for verification of the Board from time to time

14. \_Nﬂff_f SP““_l\i [.'_”8 shall be provided at coal stock yard and work zone area to conttol A s
fugitive emission.

15, The mdu.slry shall provn'de both dust extraction system and dust suppression system W‘r
at potential dust generating sources 1o control fugitive emission.

16. The proponent shall install continuous on line ambient air quality and stack . .~
monitoring system with display facilitics al pate. Detail proposal to this effect shall od
tesubmilled to the Board and the monitoring result shall be submitted to the Board
quarterly.

17. Ambient air quality at the boundary of the plant premises shall meet the prescribed Ve
standards ol the Board as per Annexure - I1. The ambient air quality monitoring f}“
report shall be submitted to the Board every month. At least six permanent ambient

D) air quality monitoring station shall be established in consultation with the Regional

Officer of the Board. Va

18. Good house keeping practices shall be followed to improve the work environment. B
All roads and shop floors shall be cleaned regularly:

19. Air pollution Control devices shall be maintained properly. Fabric bags and cages in ﬁ—-"/
bag house shall be checked regularly and replaced whenever required. Adequate
availability of spares shall be ensured for immediate replacement.

20. Adequatc space shall be earmarked for installation of Flue Gas Desulphurisation A'J\/

(FGD) system in future if required. This shall also include management and

disposal of solid waste to be generated from FGDsystem.

21. Existing stream {lowing through the plant site if any shall diverted properly and

clearance from the appropriate authority shall be obtained prior to construction of

(

the project. 'J‘ﬁ”\,

22. The industry shall take preventive measures for protection of aquatic life at the river

water intake system,

. \-5’.

23. The Blow down shall meet the following standards before it is discharged (o the

common basin.
Boiler Blow Down :

Suspended solids - 100.0mg/l (max)
Oil & Grease - 20.0 mg/l (max)
Copper (Total) - 1.0 mg/l (max)
Iron (total) - 1.0mg/l (max)
Cooling Tower Blow Down
Free available Chlorine - 0.5 mg/l (Max)
Zin¢c - 1.0 mg/l {Max)
Chromium (total) - 2.0 mg/l (Max)

Phosphate - 0.2 mg/t (Max)
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24 Waste water generated from raw waler treatment system and back wash Of I

filtration plant shall be properly treated in sefth
> : settting tank/E
common monitoring basin. ¥ b kil

25 Acidic/Alkaline effluent generated from DM w J
; ater pl
neutralized and reused. pact, aiuall: e propef‘Y /
26. The oil contaminated effluent from CPP and service area shall be treated in ol ¥ I
separator before taking to common basin.
27 From common monitoring basin partly the water shall be reused for ash handling, /'
green belt and dust suppression.

28 The industry shall explore treatment of the cooling tower blow down through ‘r\

reverse osmosis process and treated water shall be reused.

29. Industry shall provide internal drains inside the plant for collection of accumulated
rain water and garland drains around coal stock pile area. Surface run-off from
garland drains around coal stock yard and coal dust yard shall be interconnected 10
a common channel which shall be treated properly in settling tank and taken to ﬁ
common basin.
30, The industry shall completely recycled the waste water and adopt zero
./ discharge concept 3as proposed in environmental management plan. 7‘)
However, in exigency shall discharge the treated effiuent to the near by river
through closed pipe line meeting prescribed standard such as pH = 6.5 - 8.0,
7SS = 50 mg/l, Qil & grease = 5 mgll, BOD = (3 days at 270C) — 30 mg/l, coD =
mag/l.
31/ Domestic wastewater from plant and colony shall be treated in STP and treated i
s effluent shall be reused for greenbelt ; ,
32. The storm water drains shall be maintained separately without being mixed up with n

/" the industrial effluent or sewage cffluent.
33. The industry shall adopt high concentration siurry disposal method (HCSD) /\]
for bottom ash disposal. A detail proposal to this effect is to be submitted

within 3 months from the date of issue of this consent to establish.

34. Internal drainage arrangement like vertical sand chimney. horizontal sand blanket.
rock toe. etc. shall be made for guiding the scepage waler flow to the downstream
side without any material erosion. The internal and external slopes of the dykes
with stone rip rap, turfing. etc. shall be adequately protected to take care of erosion
due 1o wave action, rain cuts.

35. Provision of cut-o!1 trench filled with impervious soils below the dyke section sha“ W
be made. This shall increases the length of scepage waler flow in the foundation.
thereby controlling the exil gradient, which safeguards erosion problem.

| 36. The foundation shall be prepared by removal of weak and organic materials,

compaction by rolling. filling the voids and controlling the moisture on l'fmtd
surface. The dykes shall be constructed in layers compacted with rollers appropriate
to the type of soil sued to achieve & dry density of above 95%.
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37. Ash ¢ S i
siit generated shall be used in a phased manner

38. Fly ash shall be completely utilized in cement plants(own & others) fly ash

5 [ ons S
39. Rain water harvesting structure shall be developed inside the plant premises as per }.)

40. Silencer in the steam safety valve shall be provided. Air compressor, DG set and

41. The proponent shall deploy vehicles which conform to the latest BIS emission
42. The industry should use hydrogen gas cylinder instead of going for a hydrogenation /L: ¢

43 The unit shall open a new IT( unit or adopting existing 111 of imparting training o

VP A

tilization issucd by the M = mer groyisiens of the
4 ST e : d by the Ministry of Envir
Forest, Govt. of India in September, 1999 and its _‘"nend?‘em onment and

notification on Ily Ash U

brick maki " us i
king and other uses as proposed in environmental management plan.

concept and practices made by CPCB and maximurn efforts shall be made to reuse

harvested rain - water, with a definite plan and programme to reduce
the drawal of fresh water from water bodjes.

turbmg house shall be acoustically designed and shall be housed in appropriate
acoustic enclosures so that the noisc level outside it shall conform to the prescribed
norms. The unit shall take adequate noise control measures in case of steam venting
by passing through adequate control system (HP, LP then to condenser).
specification.

plant.

local youth so that they can be absorbed in the proposed plant as skilled manpower.

~

44. The proponent should provide full fledged environmental management cell (EMC)

and head of environmental management cell should report to the unit head. The
function, procedure and span of ¢ontrol of the EMC should be properly documented
and submitted to the Board.

45. Separate application shall be-made (o obtain letter of authorization for disposal of

all hazardous wastes under Hazardous (Management & Handling) Rule, 1989 and
amendment thereafler.

46. All compliance shall be made with respect Lo manufacture. storage and import of

Hazardous Chemical Rule, 1989 and other provisions of the Environment
Protection Act., 1986.

47. The industry shall comply with all the conditions stipulated under Charter on ‘

Corporate Responsibility for Environmental Protection (CREP) guidelines in
a time bound manner as envisaged there in.

48. The unit shall obtain permission for drawl of water from concerned authority before

operation of the project.
a he unit shall submit the copy of clearance from Airport authority for construction of

stack height of 275m for the proposed power plant.

50. A green belt of adequate width and density preferably with local species along

the periphery of the plant shall be raised so as to provide protection against
particulates and noise. It must be ensured that at least 33% of the total land
area shall be under permanenl green cover. ‘The proponent shall ensure the
maintenance of green belt throughout the year and for all time to come. It l;
advised that they may engage professionals in this field for creutlfm ant
maintenance of the green belt. Plantation activity shoPId be carr.led (l):ln
concurrently during construction work of propose}l project. /\..n aftlon pl
for this purpose shall be prepared and shall be submitted accordingly-
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51. The industry shall take uP adequate measure for routine health check up of its

employees / workers and the people residing in the neighborhood of the plant free

of cost.
52. The civil construction shall be carried out with the fly ash bricks. If the fly ash

bricks are not available locally the civil construction may carried out with other

pricks with priof intimation to the concerned Regional Office of SPC Board. A

statement indicating us€ of fly ash bricks during construction period sha\l. be
submitted tO (he Board quarterly for record.

53. The land on which the unit is proposed to be established the power plant shall be
converted t0 industrial use Kisam by the competent authority. The copy of said land
conversion document shall be submitted to the Board alongwith consent 10 operate
application.

54. No production activity shall commence prior o installation of the pollution control
devices. In cas¢. it is found that the plant 1S operating without installation of
appropriate pollution control cquipmem(s} and without permission for trial

operation from the Board, a direction of closure shall be issued ws 31-A of Air

(PCP) Act, 1981 and for Ws 33-A of Water (PCP) Act. 1974 without any further

notice in this regard.
55. The Board may impose further conditions or modify the conditions stipulated in this

Jation and / or at the time of obtaining consent 10 operate and may

order during insta
revoke this clearance in case the stipulated conditions are not implemented and / or

any information suppressed 10 the application form:

Encl: Plant lay out map & Annexurces

Toy
he Chairman,
\_“ MIs Ind-Barath Energy {Utkal) Ltd.,
Plot No.249, Unit- 3,Kharvela Nagar,
Bbubaneswar—751001 - ))

Jat.

Memo No. gE—

Copy forwarded 0 :

1_The Collector, Jharsuguda

2. District Industries Centre, Jharsuguda

3. The Director of Factories & Boiler, Bhubaneswar

4. DFO, Jharsuguda

SR. ENV. ENGINEER {N)
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Order No.

07.

IN THE HIGH COURT OF ORISSA AT CUTTACK
W.P.(C) No. 4167 of 2014

Anchalika Jana Kalyan Anusthan Petitioner
Mr. Gokulananda Pattnaik, Advocate
-versus-

Union of India and others .... Opposite Parties

Mr. Debakanta Mohanty, A.G.A. for State

Mr. B.S. Rayaguru, CGC for OP Nos.1 & 3

Mr. Ramesh Singh, Senior Advocate assisted by

Mr. Venugopal Mohapatra and Ms. Aishwarya Ray, Advocate
for Opposite Party No.12

CORAM:
THE.CHIEF JUSTICE
JUSTICE.SAVITRERATHO

ORDER
14.08.2023

1. This mattet is taken up through:Hybrid Mode.

2. Heard Mr. Gokulananda Pattnaik, learned counsel’appearing for
the Petitioner, Mr. Debakanta Mohanty, leatned Additional
Government Advocatew(AGA) appearing fot the State Opposite
Parties, Mr. B.S. Rayaguru, learned CGC for Opposite Parties No.1
& 3 and Mr. Ramesh Singh, learned Senior Counsel assisted by Mr.
Venugopal Mohapatra and Ms. Aishwarya Ray, learned counsel for
Opposite Party No.12.

3. In this Public Interest Litigation (PIL), the allegation has been
made by the Petitioner that Opposite Party No.12 has encroached
the forest land. The encroachment has been admitted by Opposite
Party No.12 in their counter affidavit filed on 15™ May, 2023. In the
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said affidavit, in para-12(c), it has been stated by Opposite Party
No.12 that the total land requirement of the power plant project is
239.90 ha which includes 35.985 ha of revenue forest land. The
said revenue forest land comprises an area of 21.898 ha in the
village Sahajbahal and an area of 14.087 ha in village Barpali under
the Lakhanpur Tahasil of Jharsuguda district.

4. It has also been admitted that having encroached the land,
Opposite Party No.12 had constructed buildings, thereafter,
Opposite Party No.12 has applied~for-diversion of the forest land
measuring 35.985 hafor, establishment of thevpower plant. It has
also been admitted by Opposite Party No.12¢that they had carried
on construction _fors the pewer plant- unit and for setting up
transmission towers for linking the power plant with the eastern

power grid.

5. On 4™ September, 2013 and 19" November 2013, Opposite Party
No.12 had received notices “ftom*the District Forest Officer,
Jharsuguda to stopytheir’ construction=activities/being carried on
forest land. Thereafter, on.22™ Jafruary, 2014 an inspection of the
alleged construction was undertaken by the Range Officer,
Brajrajnagar and the Revenue Department staff of Lakhanpur
Tahasil. In the report submitted pursuant to the joint enquiry, it was
alleged that Opposite Party No.12 had constructed boiler, turbine,
track hopper, chimney etc., over the forest lands admeasuring Ac

14.52 in Mouzas Sahajbal and Barpali.

6. It has also been admitted by Opposite Party No.12 that eight
encroachment cases were instituted against them and they were

Page 2 of 4
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levied fine. At this juncture, we asked Mr. Debakanta Mohanty,
learned AGA appearing for the State to state what has happened
after levying fine and whether Opposite Party No.12 is still in
encroachment of the land or not. Mr. Mohanty, learned AGA could
not give any answer off-hand. It is obvious that Opposite Party
No.12 did not remove the structure and the machineries that they

had set up on the said forest land.

7. By the order dated 17" May 2023, this Court had directed that
the proposals submitted by Oppesite=Party No.12 for diversion of
the forest land be gonsideted in accordance“with law and after
hearing learned counsel'for Opposite Party'INo.12, a reasoned order
shall be passed in that regard by 1°“July; 2023. It was\also directed
that the State Government shall file an affidavit™ Accordingly, the
affidavit has been filed by Opposite Party No.2 on 1** August, 2023
stating that the proposals submitted by Opposite-Party No.12, i.e.
M/s. Ind-Barath Energy (Utkal)*Etd“for diversion of the forest land

will be considered.in accordance with law.

8. It has been stated that.the appropriate~authority for according
approval for diversion of 34.63 ha out of 35.985 ha of the Revenue
Forest land for establishment of 2x350 MW coal based Thermal
Power Plant at Sahajbahal and Barpali villages under Lakhanpur
Tahasil in Jharsuguda district is the Ministry of Environment,
Forest & Climate Change, Integrated Regional Office,
Bhubaneswar, i.e. Opposite Party No.3. We have gathered from the

records that no such approval for diversion has been granted so far.
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But, surprisingly, Opposite Party No.12 is still on encroachment

over the forest land.

9. Having noted the encroachment, as admitted by Opposite Party
No.12, we direct the Opposite Party No.12 to vacate the forest land
by removing all the structures and machineries from the encroached

forest land within fifteen days from today.

10. The Opposite Party No.2 is also directed to file an affidavit
indicating whether the Opposite Party No.12 has vacated the

encroached forest land ormot.

11. Let the mattér be disted on 4" September, 2023 at 2 pm for
passing further orders:.

12. A copy of this order be supplied to Mr. Debakanta Mohanty,
learned AGA, free of cost forthwith.

(S. Talapatra)
ChiefJustice

(Savitri Ratho)
Judge
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T AR/ Government of India

TTOT, Fe1 U STETaTe] Siast A / Ministry of Environment, Forest & Climate (hange
S EEEICIGES 3171?1’\’?!7 Regional Office, Bhubaneswar
T3 AW/ A3, ‘handrasekharpur 7 4 &%
Wi ' Ly
MFeRAT - syt <3 / Bhubaneswar - 751 023 o

Telephone: 0674 -2301213, 2301248, 2302452; 2302453, E-mail: roez.bsr-mef@nic.in
No.5-ORC236/2015-BHU Ist April, 2024

To
The Addl. Director General of Forests (FC),
Ministry of Environment, Forest & Climate Change,
Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj,
New Delhi - 110 003.

Sub:  Proposal seeking prior approval of the Central Government under Section 2 of the
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for non-forestry uses of
34.63 ha (out of 35.985 ha applied for) of Revenue Forest land for establishment of 2
x 350 MW coal based TPP at Sahajbahal and Barpali villages under Lakhanpur
Tehsil in Jharsuguda district by M/s Ind-Barath Energy (Utkal) Limited -
regading.

Ref:  Ministry’s letter No.5-ORC236/-2015-BHU dated 26.02.2024.

Sir,

With reference to the subject cited above, I am directed to inform that the site
inspection of the above project was carried out by the Assistant Commissioner (F) of this
office on 23.03.2024 and the site inspection report is enclosed herewith for kind
information and necessary action.

Yours faithfully,

Paotrmna. Mahownl

(Dr. Padma Mahanti)
Dy. Inspector General of Forests ©

Encl: As state above.
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RECOMMENDATION OF DEPUTY DIRECTOR GENERAL OF FORESTS (CENTRAL)

I agree with the inspection report of the inspecting officer. The regularization of
encroachment over 3.78 ha (9.34 Ac.) of revenue forest land is recommended with realization
of Penal NPV and Penal CA as applicable along with other standard conditions and the
balance area of 30.78 ha may be developed as Green belt realizing NPV and equivalent non-

forest area for CA.

(ATT. Mishra)
Dy. Director General of Forests (C)
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Site Inspection Report

proposal No.FP/OR/THE/4785/2010).

Name of the Inspecting Officer: Sujoy Dutta, Assistant Commissioner (F), Sub

Office at Kolkata, Regional Office Bhubaneswar, MoEF&CC

Date of Inspection: 23 March 2024.

Officials present from the State Forest Department:
(i) Shri Baljit Dungdung, ACF, Jharsuguda Forest Division
(ii)) Ms Rishna Jamdalia, Forest Ranger, Brajarajnagar

Officials present from the User Agency:
(i) Shri CV Reddy, Plant Incharge, M /s Ind-Barath Energy (Utkal) Ltd.

(i1)

(Utkal) Ltd

in respect of proposal for regularization of
encroachment and ex-post facto approval under the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 for diversion of 34.63 ha (out of 35.985 ha
applied for) of Revenue Forest land for establishment of 2 x 350 MW coal
based TPP at Sahebganj and Barpali villages under Lakhanpur Tehsil in
Jharsuguda district by M/s Ind-Barath Energy (Utkal) Limited (online

. Legal status of the forest land proposed for diversion:

Total 34.63 ha Revenue Forest (25.89 ha Gramya Jungle & 8.74 ha Patra

Jungle) proposed for diversion

Shri Pradeep Manoor, Associate Vice President, M/s Ind-Barath Energy

Name of Tehsil |Name of |Category of Revenue | Total forest
Village Forest land in Ha land
Gramya Patra (in Ha)
Jungle Jungle
Lakhanpur Sahajbahal [13.16 8.74 21.9
Barpali 12.73 0.00 12.73
Total 25.89 8.740 34.63

. Item-wise break-up details of the forest land proposed for diversion.

The User Agency has furnished purpose wise break up of total land of

238.54 ha (including 34.63 ha of forest land) which is as follows:

Sl. | Purpose Govt. Non- | Private Forest Total

No. forest land | land (in |land (in |land (in
(in Acres) Acres) Acres) Acres)

1. | T.G. Building 0.00 15.53 0.00 15.53
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2. | Boiler, ESP, Chimney 0.00 8.66 8.94 17.60
Bottom Ash Slurry
Pump House
3. | Switch Yard 3.91 25.57 0.00 29.48
4. | Cooling Tower 4.36 16.16 4.24 24.76
5. | Crushed Coal Stock 0.00 31.08 10.66 41.74
Pile
6. | Track Hopper/Wagon 0.50 20.39 0.00 20.89
Tripler/ Coal Stock
Yard
7. | Admn. Building, Store 0.00 5.80 0.00 5.80
Room
8. | Colony Area 0.00 28.37 0.00 28.37
9. | Ash Disposal/Ash 4.11 39.67 0.00 43.78
Dyke
10. | Road 6.04 41.45 0.00 47.49
11. | Green Belt 0.00 | 252.28 61.73 314.01
Total Area (in Acres) 18.92 | 484.96 85.57 | 589.45
Total Area (in Ha) 7.656 | 196.256 34.63 | 238.54

. Whether proposal involves any construction of buildings (including
residential) or not. If yes, details thereof:

No new construction is proposed. Two nos of quarter are already constructed
over 0.032 ha Gramya Jungle in Sahajbahal village.

. Total cost of the project at present rates:

During site visit, it was reported by the representative of the User Agency that
the total cost of the project is Rs. 2,600 Cr. Earlier it was estimated Rs.3,185
Cr.

. Wildlife: Whether forest area proposed for diversion is important from
wildlife point of view or not:

No rare/ endangered animals are reported in the forest area proposed for
diversion. The proposed forest area does not form part of any National Park,
Wildlife Sanctuary.

. Vegetation:
(a) Total number of trees to be felled:

No fresh tree felling is proposed.

(b) Effect of removal of trees on the general ecosystem in the area:
NA.

. Background Note on the proposal

Page 2 of 9
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e The proposal for 35.9 ha forest land diversion was submitted by the Ind-
Barath Energy (Utkal) Ltd (i.e. IBEUL) vide proposal
No.FP/OR/THE/4785/2010.

e Construction of the project started in forest land with out approval of the
Central Government.

e A PIL (WPC NO.4167 of 2014) was filed by Anchalika Jana Kalyan
Anusthan before Hon’ble High Court of Odisha on 12.12.2014 against the
construction in forest land without prior approval of the competent
authority.

e The proposal was recommended by the State Government of Odisha in
2015 with provision of penal NPV & penal CA to the RO Bhubaneswar,
MoEF&CC.

e The RO Bhubaneswar, MoEF&CC deliberated the proposal in REC meeting
in the month of Feb 2018 and decided to defer till the decision of Hon’ble
High Court and User Agency was requested to pursue the court case.

e The M/s JSW Energy Limited (i.e. JSWEL) took over the acquisition of the
project on 28.12.2022 vide successful corporate insolvency proceedings
under the IBC, 2016 through NCLT, Hyderabad Bench.

e The JSWEL filed an affidavit before Hon’ble Odisha High Court in May
2023 with an appeal to allow Govt. authorities to process the pending
proposal with appropriate remedial actions.

e The Hon’ble Odisha High Court vide order dated 17.05.2023 was pleased
to direct that the forest land diversion proposal should be considered in
accordance with law, without prejudice to the rights and contentions of
any of the parties.

e In pursuant to the Hon’ble High Court’s direction, the forest land diversion
proposal was considered by the Regional Empowered Committee,
Bhubaneswar RO, MoEF&CC on 13.06.2023 and recommended the
proposal for regularization.

e The Hon’ble Odisha High Court in its order dated 14.08.2023 (in W.P.(C)
No.4167 of 2014), grant a time period of six months to Opposite Party
No.12 (M/s JSW Energy Limited) to obtain the final order for forest
diversion proposal pertaining to its Thermal Power Plant.

e The proposal was forwarded by the RO Bhubaneswar to the MoEF&CC,
New Delhi on 8.12.2023 for the approval of the Competent Authority in the
Ministry.

8. Compensatory afforestation:

Compensatory afforestation has been proposed over an area of 35.937 ha
non-forest Revenue land in Rampela Village under Jharsuguda Forest
Division.
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(a) Whether land for compensatory afforestation is suitable from
plantation and management point of view or not:

The proposed 35.937 ha revenue land is found suitable for plantation
under the block plantation model @ 1600 plants/ ha. Some minor portion of
the both proposed CA patches found very near to water logging area of the
Dam and after soil filling, the areas will be suitable for plantation.

(b) Whether land for compensatory afforestation is free from
encroachment/ other encumbrances:

Yes, it is free from any structural encroachment. However, some old
agricultural practice was observed in some portion of the proposed CA land
during the inspection.

(c) Whether land for compensatory afforestation is important from
Religious/Archaeological point of view:

Not reported.

(d) Land identified for raising compensatory afforestation is in how
many patches, whether patches are compact or not:

In two contiguous patches.

Patch 1 (Rampela village — 26.711 ha) - One kacha road is passing through
the southern side of the Patch 1 of plot No.1343. The proposed patch is
surrounding a water body which is excluded from the proposed CA land and
proposed CA land is approximately 200 m away from the Hirakud Reservoir
Highest Water Level. During inspection, it was informed by the local forest
officer that during rainy season the proposed land is above the highest water
level of the Dam.

Patch 2 (Rampela village — 9.226 ha) — It is a contiguous patch and one
black topped road & one kacha road is passing through the proposed
patch. Northern portion of the proposed land is about 100 m distance from
Hirakud Reservoir but it was informed by the local local forest officer that
during rainy season the proposed land is above the highest water level of the
Dam.

(e) Total financial outlay:

Rs.2,70,01,600/- as per AR plantation @ 1600 plant per ha over 29.988 ha
land with 10 years maintenance along with Iron & Chain Link Wire Fencing
and SMC activities.
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9. Whether proposal involves violation of Forest (Conservation) Act, 1980
or not. If yes, a detailed report on violation including action taken
against the concerned officials:

The State Forest Department of Odisha has reported the actual
encroachment of 3.78 ha (9.34 ac) of revenue forest land which has been
verified by a committee of Forest and Revenue Officials based on joint
verification conducted on 26t & 28th April 2023. The details of illegal
construction taken up by M/s Ind-Barath Energy (Utkal) Ltd in revenue
forest land is as follows:

SL | Mouza Khata Plot | Encroached | Kisam | Remarks

No. No. No. | areain Ac

1 Sahajbahal | 161 660 | 0.60 Gramya | Construction of

Jungle | Railway track by

IBEUL

2 161 595/ | 0.08 Gramya | 02 nos of IBEUL’

1739 Jungle | s quarter was

constructed over
the plot

3 163 975 | 1.54 Patra The plot is

Jungle | coming inside

the boundaries of
IBEUL

4 163 980 | 1.33 Patra The plot is
Jungle | coming inside

the boundaries of
IBEUL

5 163 1114 | 1.33 Patra The plot is
Jungle | coming inside

the boundaries of
IBEUL. Chimney
has been

constructed over
0.33 ac area in
the plot area.

Sub Total | 4.88 Ac
1 BArpali 185 106 | 0.03 Gramya | Railway track of
Jungle |IBEUL has been
made over the

said plot

2 6(P) | 0.08 2 nos of HT Grid
Tower

3 107 |0.10 Railway track of

IBEUL has been
made over the
said plot
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4 108 | 0.04 Railway track of
IBEUL has been
made over the
said plot

S 109 | 0.03 The plot is
coming inside
the boundaries of

IBEUL

6 157 | 0.04 1 nos of HT Grid
Tower

7 181 1.08 The plot is

coming inside
the boundaries of
IBEUL

8 183 | 0.69 The plot is
coming inside
the boundaries of

IBEUL
9 184 | 0.90 Railway track of
IBEUL
10 181/ 1 0.73 The plot is
1605 coming inside
the boundaries of
IBEUL
11 179/ | 0.74 The plot is
1740 coming inside

the boundaries of
IBEUL

Sub Total | 4.46 Ac

Total | 9.34 Ac (3.78 ha)

Earlier (in 2014), it was reported by the DFO, Jharsuguda that 14.52
acres of forest land has been used by the M/s Ind-Barath Energy (Utkal)
Limited). During site visit it was informed that some temporary
infrastructure/ construction was removed by the UA and at present total
encroached becomes 9.34 acres i.e. 3.78 ha).

It was also informed that in view of the fact that un-authorized
encroachment of forest land has been taken place in this project and
departmental officials have failed to bring it to the notice to proper quarter
and also have failed to prevent such encroachment of forest land by the
project proponent, the concerned Forest Guard, Tilia Beat and Forester,
Bandhabahal Section were called upon to explain regarding not reporting
the unauthorized encroachment and failing to prevent such encroachment
of forest land by the proponent vide DFO, Jharsuguda memo No.06 dated
01.01.2014 and No.04 dated 01.01.2014 respectively. Departmental
Proceeding have already been initiated against them. Eleven (11) no of
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11

12

13.

14.

offence cases have been booked by the Forest department against the M/s
Ind-Barath Energy (Utkal) Limited or removal of tree growth, which were
subsequently compounded at a penalty of Rs.33,000/-.

Further, the encroached forest land is revenue forest land and hence,
the Tahasilder, Lakhanpur has booked 8 nos of encroachment cases with
levy of assessment and fine under OPLE Act against the M/s Ind-Barath
Energy (Utkal) Limited and same has been deposited with Revenue
Department.

It was also reported that non-permissible works in the proposed forest
land have been stopped by the proponent since 31.01.2014. However, the
3.78 ha forest land is under possession of the User Agency i.e. coming
inside the boundaries of M/s Ind-Barath Energy (Utkal) Limited.

. Whether proposal involves rehabilitation of displaced persons. If yes,

whether rehabilitation plan has been prepared by the State Government
or not:

During site visit, it was informed by the User Agency that at present no
displacement of human habitation is required. As per old records of the
Tahasildar, Lakhanpur, the people of ST community who were residing
illegally in Barapali mouza having Kisam Gramya Jungle, have vacated the
land and have been rehabilitated in rehabilitation colony constructed by the
UA. R&R Plan has been reportedly provided to Collector, Jharsuguda.

. Reclamation Plan:

Not applicable.

. Details on catchment and command area under the project:

NA

Catchment area treatment plan to prevent siltation of reservoir:

NA

Cost Benefit Ratio:

The Cost: Benefit Ratio has been reported by the User Agency as 1:637 (as
submitted by the State Government in the year 2015)

Recommendations of the Principal Chief Conservator of Forests/State
Government:

Recommended for 34.63 ha forest land.
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15. Dy. Director General of Forests (Central) shall give detailed comments on
whether there are any alternative routes/alignment for locating the
project on the non-forest land:

Attached separately.

16. Utility of the project:

Odisha state is endowed with valuable mineral resources like coal, iron ore,
bauxite etc. Efficient utilization of these mineral resources through
establishment of industries concerning power, steel, alumina etc will lead to
development of the State. Security in the electrical energy sector is a major
requirement to the desired industrial and economic growth of a State. In this
context, the Odisha State Government is making continuous endeavour to
encourage the private enterprises for establishment of Power Plants to ensure
availability of power at affordable rates not only to industrial houses but to the
individual consumers as well. In this sequel of development, M/s Ind-Barath
Energy (Utkal) Limited has come forward and signed MoU with the
Government of Odisha on 7.02.2009 for setting up 700 MW (2 x 350 MW) Coal
Based Thermal Power Plant at Sahajbahal & Barpali villages in Jharsuguda
district.

17. (a) Whether land being diverted has any socio-cultural/ religious value:

Not reported.

(b) Whether any sacred grove or very old growth trees/forests exist in
the areas proposed for diversion:

Not reported.

(c) Whether the land under diversion forms part of any unique eco-
system:

Not reported.

18. Situation with respect to any Protected Area:

Proposed forest area does not touch any Protected Area within 10 Km. The
proposed area is located at a distance of 14.1 Km from the ESZ of Hirakud
Wildlife Sanctuary.

19. Any other information relating to the project:

e The proposal involved diversion of 34.63 ha revenue forest land excluding
1.355 ha of forest land (earlier proposal was 35.985 ha) since the Collector,
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Jharssuguda has issued FRA certificate only for 34.63 ha forest land as the
remaining land are under occupation by Village Temple and ST people.

e Compensatory afforestation is proposed in two contiguous patches. Between
the both proposed CA patches, puca/ kacha road is passing through.

e At present actual encroachment of 3.78 ha (9.34 ac) of revenue forest land is
reported which has been verified by a committee of Forest and Revenue
Officials based on joint verification conducted on 26t & 28t April 2023.

It is reported that non-permissible works in the proposed forest land
have been stopped by the proponent since 31.01.2014. However, the 3.78
ha forest land is under possession of the User Agency i.e. coming inside the
boundaries of M/s Ind-Barath Energy (Utkal) Limited. Eleven (11) no of
offence cases have been booked by the Forest department against the M/s
Ind-Barath Energy (Utkal) Limited or removal of tree growth, which were
subsequently compounded at a penalty of Rs.33,000/-. Further, the
encroached forest land is revenue forest land and hence, the Tahasilder,
Lakhanpur has booked 8 nos of encroachment cases with levy of
assessment and fine under OPLE Act against the M/s Ind-Barath Energy
(Utkal) Limited and same has been deposited with Revenue Department.

e During Site Visit it was informed by the User Agency that only 3.78 ha
forest land (encroached area) shall be used by the User Agency and balance
forest land shall be maintained as Green Belt.

Since the 700 MW coal-based Thermal Power Plan has already been set
up on the land in question and at the edge of commissioning, it will be
forward-looking to considering the land in question for regularization of
encroachment and ex-post facto approval under the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 for diversion of 34.63 ha forest land. The
proposal may be recommended for regularization of encroachment and ex-post

facto approval.
gﬁﬁ]mv

(Sujoy Dutta)
Assistant Commissioner (F)
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